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4515
LOK SABHA

Friday, December 13, 1963|Agrahayana

22, 1885 (Saka).

The Lok Sabha met Eleven of Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONE

ANAATEE

ira‘}u‘fw(mim:
| ot =@ fag

) st so @o fao fase :
L”ﬂ fazamra quegm

*yyye.

T AR, WA qqr W A
frafen w47 g8 &Y &Y FAOT FET
fw

(%) Fmag av & f& swemw
F AT WX HewTeT da F AR
WY AT § faem @

(@) =fz &, at st feaaT
Hdgrge faem & AR

(W) SwET afTst #1 a3 §w
¥ faeigs 3@ & fam g gry Far
wqq Jorg T & ?

goqm, @A aqr G gafraton
AT ® IR (3 Ho do )
(F) g TeHTeT e # fRAHTEe
F el ( deposits ) F G I
FT 9T TR | AATA F 7F TF G-
JATEE AT AT GATSR AL AT

(@) wreErT @ S g Ae e
foem & @ut Ak wr fafea
1764 (Ai) LSD—I.
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gt & ¢ ¢. € fafoga de< 1 0w §97,
frg & T ( magnesia ) .
FT WA Yo ¥ & FT ¥¥ gfqwg &v
wraa 8, fug Frar @ 30

(7) ST =w & wfwm @@
@79 fA3w=@  ( U.P. Directorate
of Geology & Mining ) §TXT X &
ey w1 e @ '(373 T Jo e
w2 gusfegas FTWIRH (U. P. Stat(
Industrial Corporation) 8T ﬁ&?"fj

& fo=eT (exploitation) ¥ 4
ET’-T\T' ¥ formr s

[(a) Yes. Magnesite deposits have
been reported from Almora district.
So far no deposits have been report-
ed from Nainital.

(b) A reserve of 11.6 million tonnes
averaging about 40-44 per cent mag-
nesia has been proved by the Indian
Bureau of Mines in Dewaldhar and
Agar Girechhina Sectors, in district
Almora,

(c) Further exploratory work is
being undertaken by the U.P, Direc-
torate of Geology and Mining and the
exploitation of the deposits are being
taken up by the U.P, State Industrial
Corporation.]

st e ard aean ¢ F A
T g % ag ot &F frar 91 @1 @
wg fazlt faeisAt gy fammm o TR
ar wreery faias 9w w1 ad #X Y §
o 99 9 @i A =@ qFwv R ?

The Parliamentary Secretary to the
Minister of Steel, Mines and Heavy
Engineering (Shri Thimmaiah): The
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Indian Bureau of Mines have investi-
gated and proved these deposits.

Mr. Speaker: Cost?

Shri Thimmaiah: I do not have in-
formation about the cost.

o AER AT qar § I\
aFaT g fF oY @l X &F e § 39
Faet N fRTr AT A g ag 59 &
qr &) | e Ag A ..

SEqe AT | Y HITAT G v
T o

Y fasarg qudg ;G ®

oY 4T 98 G &Y @ ?

Shri Thimmaiah: As already stated
in reply to the original question, there
is no deposit in Naini Tal.

st fra Ao & ST g
g f¥ Fegfadwia 1 F47 gavu_ g
Ffear g ?

Shri Thimmaiah: The Uttar Pra-
desh Government is considering the
construction of the road to connect
these deposits along with the road
from Almora to Bageshwar.

Shri D. C. Sharma: May I know if
the Government will make full efforts
to utilise this in India because when
we sell these things abroad they
fetch us only about 50 per cent of the
international market value?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): The intention is to utilise
these materials for the production of
high-grade refractories; so there is no
question of export.

St g fag : F97 TEFR A §9
g € fF 3@ & ganr frae wRe
FRS FY a9 e ?

werE HEWRY: M I FY qaT A8
& fr = gvm
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Central Advisory Council of Industries

552, Shri Yashpal Singh:
Shri Vishram' Prasad:

Will the Minister of Industry be

pleased to state:
(a) whether the Central Advisory

Counci] of Industries met in New
Delhi in September, 1963;
(b) if so, the important recom-

mendations made by it to accelerate
industrial production; and

(c) action taken by Government to
implement those recommendations?

The Minister of Industry (Shri
Kanungo): (a) Yes, Sir.
(b) and (c). There were no for-

mal recommendations as such, but a
number of suggestions were made at
the meeting designed to accelerate in-
dustrial  production, Appropriate
action is being taken by the Govern-
ment on these suggestions, wherever
necessary.

5t gyt fag . F@ ¥ gy @
wwar § f ag Vot e WAy
ST § T &t §5 farreterd
F o fawfar @ v & ?

it w39 & o @Y oF FREY
TFR A TE § AR IW FAA A e
AW PN I FAATET FT SAEAT |

st gmarR fag. 3 famfo &y
X F@ # fRar qaw @ g ?

Y ®rY 3T ¥ fod o wafy
A Ay aaers 7 wwY § AfFa Iee
¢ f i, = A & g /d

suTRdAE grea: & aAar g
fF a5 gam Fa1 § 7

st W gEE A S8R0,
39 & HR I quW Y 967 § q@gA W
ST |
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Shri Warior: What are the impor-
tant suggestions made and what action

has been taken on them? The
answer must be specific and not
vague.

Mr. Speaker: There are 32 recom-
mendations. The important ones may
be mentioned.

St TR aweE A, T
ga@E #r § 7
Shri Kanungo: All of them are im-
portant, so to say. But I can mention
one or two: in the present conditions
of capital market, diversification of
industrial units into new lines or allied
lines of manufacture should be
encouraged; there was little justifica-
tion for controlling the prices in key
industries like fertilisers.

Shri Tridib Kumar Chaudhuri: May
I know, under the splitting up of the
different Ministries dealing with in-
dustries, whether there has been or
there is under contemplation any split-
ting up of the Central Advisory
Council of Industries? How is it
going to be dealt with by the diffe-
rent Ministries?

Shri Kanungo: No, Sir.

Shri Tridib Kumar Chaudhuri: How
do they deal with it?

Mr. Speaker; That can be put sepa-
rately.

Shri Bhagwat Jha Azad: May I
know whether this Council will also
consider the reasons for the mnew
shortfalls in industrial production and,
if so, whether the recommendations—
you have said that there are 30 of
them—are in anyway going to have
their impact on increasing the indus-
trial production?

Shri Kanungo: Of course, the objec-
tives of all the recommendations are
to accelerate the production.

o ®o Alo faardt : a¥ aF Fwl

¥ Gfgaa e Tz Faey
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W Fifgd ¥ fawfar & § o &
sfam ¥ waiq s o defegae
g F30 #X I Y W {Sheast
g9y FX ¥ fAF 7@ FAE A 1 gaAv
a1 fawifar &1 § ?

st ETA A @ TR
¥ g oF gaa @ s fr ag
FLT § |
Shri Vasudevan Nair: What is the
composition of the Central Advisory
Council? Is it composed of people
from the private sector alone or is it
a composite body of Government
officials as well as people from the
private sector?

Shri Kanungo: It is a composite
body consisting of owners of industrial
undertakings, persons employed in in-
dustrial undertakings and consumers
of goods.

weaTawy & frata awt 1 anre
T

+
=Y qo o fgddr :
&t go Ho WM :
=t ¥o o TW :

Fa7 fafy #er 30 faowas, qes3
F FATUHT TeA F&IT 3 & IO
& graey ¥ qg qar 37 a9 w4 R
qAE AERT F geaaw F faatew
dal ®1 guT FE I Y fawrfar &
Fraifafa & #ar wwfa g€ &

The Minister of Law (Shri A. K,
Sen): The views of the States having
Legislative Councils were invited on
the proposal for the abolition of
Teachers’ Constituencies. The States
of Andhra Pradesh, Madras, Punjab,
Uttar Pradesh and West Bengal are
in favour of the proposal. Replies are
awaited from the States of Bihar,
Maharashtra and Mysore. On reccipt
of their replies, the matter will be
considered further by the Govern-
ment.

*yuy.
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[Femmest ¥ AatEw da awr
FW A FATATRLIT A & =T
SN FI F1 Figl v 9t fow § fage
ofted & | "FE W3w, AR, G919,
IR A_W X afraly de F ST
FEYTT & 9o # § | fawR, Agwse
ST AL T FF I A FfvEr A A
W g | I & IATART &I I T 7IHA
R R A = &9 4

=t o @0 frafM: & FAAT IT”AT
fframamama emiafe 1
At 2 {6 ag e datfeam T
I sma 7

afy w4t (st ®wo Fo AT) :
¥ % Gar SaTe At faer g

st Ho Ao fyasM: § JAT =TRAT
g 5 am 2em ¥ IO Fq IF AW
FY o & T I W Fa aF fa=m gy
g ?

ot o Fo A : § F§ Fg FFATE,
&g a1 gt aga% I § |
Shri S. C. Samanta; May I know
what led the Election Commission to

come to this conclusion that teachers’
constituencies should be abolished?

Shri A. K. Sen: Because we find
that the graduates’ constituencies and
the teachers’ constituencies overlap
with each other and the same sort of
people contest for » both the consti-
tuencies. So, it was thought bctter
and more advisable to amalgamate
the graduates and the teachers’ con-
stituencies, so that there may not be
this overlapping.

Shri Tyagi: It has been an oft-repeat-
ed policy of the Government to keep
. educational institutions above all poli-
tics. Have the Government consider-
ed any scheme to declare these tea-
chers as public servants and  their
liabilities and privileges?

DECEMBER 13, 1963

Oral Answers 4522

Shri A. K. Sen: That is a different
matter altogether.

Shri B. K. Das; May I know
whether this particular provision is
according to the recommendation of
the universities and Secondary Board
of Education and other educational
organisations?

Shri A. K. Sen: I do not think uni-
versities have anything to do with
this. We have consulted the  State
Governments, who undoubtedly would
have ascertained the views of all
the interested parties.

Shri C. K. Bhattacharyya: May I
know whether on the amalgamation
of the constituencies, as the Law
Minister just stated, the number of
teachers’ seats will be added to the
number of graduates’ seats, so that
the seats do not become less?

Shri A. K. Sen: The details will be
worked out later on. No doubt the
necessary law will have to be passed
here.

st fafa fa : @ o7 9 §
S IE A & W T S FiferzquE

AT W E | TR I 4T 34T FHOT

weqe R : Tg gE gAI § |

Shri D. C. Sharma: If overlapping
is the only consideration. . . .

Shri A. K. Sen: There are
considerations also.

other

Shri D. C. Sharma: May I know, if
overlapping is the only consideration,
will Government consider the ques-
tion of zila parishads, municipal com-
mittees, etc. where there is overlap-
ping and will they give a guarantee
that they will stop overlapping there
also? Why are the teachers  being
singled out for this great honour?

Shri A. K. Sen: There is no ques-
tion of guaranteeing anything. It is
a question of policy, which ultimately
no doubt the Parliament will deter-
mine. There is another consideration,
which is equally important, That is,



4523 Oral Answers

it has been felt in many quarters that
when teachers contest these -zats,
there is too much of politics introduc-
ed into the life of teachers. That is
one of the views. All the views will
have to be considered.

st frm  ATEW ST
A & a5 T e e FiEd-
QU ¥ @ § g g WA 7

Seq WA ¢ T FTAA HEAT
Iq 99 ¥ gg J]AT AT gFaT § |

Shri D. N. Tiwary; Is the Minister
aware that for teachers’ constituencies,
not only graduates but matriculates
and others also contest? May I know
whether they would consider this as-
pect?

Mr. Speaker: He says there is over-
lapping.

sl TRATE qEA: AT (W@ &
A= & fratew et #1 g & grag
¥ *1 wegyat Ay WY @ wE §, afe
i A et ¥ 9w T q@ v g ?

s o Fo AN: RTW AT WA WA
W a9 T @@ & W s
f mormt F1 @ T} qErgEd A
4T T N

Shri Buta Singh: May I know whe-
ther a retired professor will be con-
Starred Question No. 72 on the 16th
teachers’ constituency?

Mr. Speaker: That is a question
that can be discussed privately.

Kandla Free Trade Zone

( Shri Yash-'fnl Singh:

osss, J Dr. L. M. Singhvi:
* 3 Shri D. C. Sharma:

| Shri P. C. Borooah:

Minister of Steel, Mines and Heavy
Will the Minister of International
Trade be pleased to refer to the reply

AGRAHAYANA 22, 1885 (Saka)
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given to Starred Question No, 72 on
the 16th August 1963 anq state:

(a) whether Government have
worked out the details of setting up
a Free Trade Zone at Kandla;

(b) it so, the bread features there=-
of; and

(¢) the possible advantages and dis-
advantages of setting up a Free Trade
Zone at Kandla?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (c). An
area of 320 acres—half a square
mile—has been acquired at Kandla.
A plan has been prepared by the
Development Commissioner, XKandla
Port in consultation with the Super=
intending Engineer, CPWD, Kandla.
The plan provides for industrial
sheds, marshalling yards, park ave-
nue and road area. Plots have been
divided into 2000 sq. yds., 3000 sq. yds.
and 1 acre. A copy of the plan has
been already provided and is under
scrutiny in the inter-ministerial com-
mittee meeting to see that all the
necessary security measures and mea-
sures to promote orderly growth of
industries and commercial enterpris-
es within the zone are looked into in
a close manner. A copy of the plan
also has been provided to the Railway
Board to make the necessary arrange-
ments for the transport of goods from
the port to the zone area. An officer
on special duty of the rank of Joint
Secretary is being appointed very
soon with the approval of the Cabinet
Committee on appointments, A
high level committee of officials
of the State Governments and Cen-
tral Ministries has been constituted
under the chairmanship of the Sec-
retary to the Ministry of Interna-
tional Trade. This committee has
been meeting continuously to look
into the progress of this project. The
Kandla Port Authorities have also
acquired various other ancillary ser-
vices for making the zone work very
soon.

st g fag @ avET wYoTHY
T AW AT 7
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oft A g ¢ ACEI FT A
9 AT AT AT IW FT R
=t mxarer fag « FA AR N
A ggags I FEH FA A}
@R & R g ?
Y wgw g A TRAT a0
A gw Fw W R AfF qEA
aga & qfear r & wewrmt @
g9 Iy ZA 9T & I9 8 TF I
F O F G F@T AR GART AT T
gifest 3T 9 SE F AU WA |
I9F % gAQ QIw F@rofr @
SATTAT |
Shri D. C. Sharma: There are all
kinds of ports in my country, major
ports, intermediate ports, minor
ports, etc. May I know why Kandla
in Gujarat has been selected for this
treatment and whether Government
will also consider the possibilities of
other ports being considered for free
trade zones and appoint a committee
to consider other ports also?

Shri Manubhai Shah; I have already
answered that question.

st @ : F3 WA g F AW
¥ ggi avan 9 fer anfire smar @)
Iq G FEFT T4 A47 Far o wFav g,
oty {5 ag v arfre st QT &1
Feer AIHTT &1 FT7 F7 £ & fog
Fr AWM AR IAE, AT AW
¥ o TAF VL 9 E FI FTAT FA
FT max & fa=re g #v ?

ot ApTE WE : FEE N A
¥ 3GT | gfrar # T oam w1 oy
® 3z 9 & AR A oA a3 a3
ofara &1 gAY w0 qual
T4t T & 1 72 T frew w1 AR R
fr z@R aaat wrardr ¥ g awar §
FT feqaade  qa WIS 91T 98
qrar wr a1 5 fFar s Ow
AT qq@t orq g T A AR TR
o1 ST @ |
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st 7 fog caam agEa A
FIEAT FT & FTIAIT, T, TAETH,
weg g3W AR Tt F g4 &, gafag
IF T FT AT ZATR 7

ot wywd g : @g A ow w
& | WA gSW &1 qa7 & o faedy
IR GATY AT [ gr oA FAA
w4, 361 (eefafadz w30 & fag
9843 § madde e 3fear 7 47 w1
FEA R AT TT ¥ g amaa 5w

U

Shri Sham Lal Saraf: May I know
how far the port operations have pro-
gressed, apart from the other matters
which the Minister has explained just
now?

Shri Manubhai Shah: The port
development is already known to the
House. Under the Transport Ministry,
it has become one of the biggest
major ports in view of the loss sus-
tained by Karachi.

Shri Heda; May I know what will
be the land border of the free trade
zone area and how many spots will
be there for entry and exit?

Shri Manubhai Shah: The arca is
the smallest possible—half a square
mile. That is the land area. Entry
and exit will depend upon the actual
working. At present, we are provid-
ing only for one exit and one entry.
In due course, it may be enlarged.

Shri David Munzni: What is the
cost involved in this project?

Shri Manubhai Shah. For the pre-
sent, we estimate that it will be about
Rs. 2} crores to 3 crores in terms of
rupees and about Rs. 50 lakhs in terms
of foreign exchange in the beginning.

Shri Warior: What are the distinct
advantages of Kandla as opposed to
other ports for selection as a free
port?

Shri Manubhai Shah: The distinct
advantage is that, geographically
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speaking, it is cut off from the hinter-
land of industrial complexes. There-
fore, the chances of smuggling are
much less. It is very much removed
from all industrial areas. Secondly,
the zone that we have selected is all
very comprehensive. Further, there
is no congestion in Kandla which we
find in the existing ports. So, it has
been selected for this purpose.

ot wuw fag : @4y S W= 39
QR F ST qr A AT WL HEAAT
Ty TFARS I AR W gH ¥
wrgem ?

st ®AATE WE : 9§ FT A
Y AT FAYIT ATET A ATHT ATEL AAT
STTAT IH I FFEEH FTET A CFIIA
TR Ff Ay, afam S W= wEy
faga & fao argar 9@ ) AEA 0
FfFT sEral WA OFEETIE F

Shri P. R. Chakraverti: May I xnow
whether Government has considered
the representation received from tne
West Bengal Government regarding
the establishment of a free port in
Haldia?

Shri Manubhai Shah: We have
received 11 proposals from  various
State Governments. They will all be
looked into after we have gained suffi-
cient experience in Kandla.

Salt Industry

+
Shri Bibhuti Mishra:
Shri D. J, Naik:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
progress of co-operative sectors has
been unsatisfactory in the Salt In-
dustry; and

(b) if so, the reasons therefor?
The Minister of Industry ,(Shri
Kanungo): (a) No, Sir. On the

other hand, the progress in this fleld
has been satisfactory.

(b) Does not arise.

*557.
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siY et fmy: & s TRAT B
fr ag ot T g% ¥ gAw e W A
Faar gar g 7

ot ETTY ¢ ST qgAa 99
T 2 A g A At § g7 g
2, w1 A% IH TOT qo B &L
Fromifer GRAOT ¥ fAFar 0

st faafa foest ¢ & ST STEAT
g frag M il A RER I @ &
FoT 39 AT | w1 f ITH X
FTAET A @ E ?

ot w2 OO I g
agT T Zifem §

Shri Balakrishnan: May I know in
which other industries the co-opera-
tive sector has been applied and
whether the co-operatives have been
working successfully?

. Shri Kanungo; This question deals
only with the salt industry and co-
operatives have been very successful
there. Co-operatives in the industrial
sector is a general question.

Shri S. C. Samanta: May I know
whether the salt industrialists are
objecting to the facilities that have
been provided to the co-operative sec-
tor in the salt industry?

Shri Kanungo: No, there has been
no such representation.

Coal Washery in Bihar

( Shri Subo-t;h Hansda:
Shri S. C. Samanta;
*558. Shri M. L. Dwivedi:
Shri Onkar Lal Berwa:
Shri Gokaran Prasad:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that Kathara
in Bihar has been selected for setting
up a coal washery with Russian
credid;
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(b) the total estimated cost of the
project and the part thereof to be met
from Russian credit; and

(c) when the construction work
will start and when it will be com-
pleted?

The Parliamentary Secretary to the
Minister of Steel, Mines and Heavy
Engineering (Shri Thimmaiah): (a)
Yes, Sir.

(b) The total estimated cost of the
project is Rs. 8,05,49,000, out of which
the foreign exchange component is
estimated at Rs. 3,67,80,000. This
foreign exchange component com-
prises Rs. 2,57,80,000 wunder the
Rouble Credit from USSR,
Rs. 10,00,000 under the Trade and
Payment Agreement with the U.S.S.R.
and Rs. 1,00,00,000 for purchases of
equipment from other countries.

(c) Construction will commence
early in 1964 and the washery is ex-
pected to be commissioned in October,
1965. After the necessary trial runs,

it will start production in December,
1965. ‘

Shri Subodh Hansda: May I know
whether this plant will be construct-
ed solely by the Indian engineers or
with the help of Russian engineers?

Shri Thimmaiah: It will be with

the co-operation of U.S.S.R. techni~
cians.

Shri Subodh Hansda: What will be
the washing capacity of this plant?

Shri Thimmaijah: The intake capa-
city of this washery is 3 million tons.

Shri Bhagwat Jha Azad: After this
washery goes into action what will be
the demand for washery that will re-
main still unfulfilled?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): When this washery goes
into production, it will meet the en-
tire requirements of the steel plants.
As was pointed out, it will be pro-
ducing 1.3 million tons of clean coal.

DECEMBER 13, 1963
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Alloy Steel Plant at Durgapur

+
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri B. K. Das:
Shri D. C. Sharma:
Shri Raghunath Singh:
Shri Onkar Lal Berwa:
Shri Gokaran Prasad:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased te
state:

*559.

(a) whether any contract has been
signed with the Japanese firm for set-
ting up the Alloy Steel Plant at
Durgapur;

(b) if so, whether the construction
has been started by the firm;

(c) whether it has started the
assembling of machinery parts from-
Japan; and

(d) if so, the percentage of the total
machincries which have arrived?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) Yes,
Sir. An agreement has been signed
with a Japanese consortium,

(b) to (d). Preliminary work at site
has been taken in hand by the Con-
sortium. They have started manufac-
turing different units of the plant and
equipment in Japan and the delivery
schedule is to commence from the end
of March, 1964.

Shri S. C. Samanta; May I know
from which other countries a portion
of the machinery will be imported?

Shri P. C. Sethi: Canada, apart from
Japan.

Shri S. C. Samanta: May I know
whether the plant will go into opera-
tion according to schedule?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): We hope so. We are try-
ing to keep to schedule.
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Shri Subodh Hansda: May I know
whether we have enough personnel to
man this alloy steel plant? If 1ot,
what arrangements are being made
to man this project?

Shri C. Subramaniam: Persons are
under training now, and there .ill
be sufficient nmumber of personnel

available when the plant goes into
production.
s Ro Alo fradt F srT

AT g 1F §7 uam @€ oAie @
EAT9AT & A 7 A &0 g o arad
F1 7T o7 A7 FaA A F 7 oAR afz
g1, AT ST & &Y aradrs 39 7 347
FIROT i, AT 394 T Fhaar saz 17
FTAEH § !

Shri C. Subramaniam; Tenders were
received from ten countries and it
was found that the Japanese tender
was the most advantageous. So. we
selected that,

Shri B. K. Das: May I know whether
it will be necessary to import any
raw material for this plant?

Shri C. Subramaniam: Yes, certain
high-grade alloys may have to be
imported in the initial stages. Later
on, we will be producing the alloys
within the country.

Shri D. C. Sharma: What will be
the value of the product when this
plant is working to its optimum capa-
city?

Shri C. Subramaniam: The produc-
tion would amount to 60,000 tons of
various categories of special steel
Roughly, the average price would be
round about Rs, 2,000 to 2,500.

ot dier A FEaT ¢ # SAAT
TFr fF gard wiw gvwT oM
TR §@ w3z AT & FAr 7

Shri C. Subramaniam: This i3 a
public sector project.
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Tariff Reduction on Export to ECM.
Countries

+
Shri Bhagwat Jha Azad:
"Shri Yashpal Singh:
Shri P, C. Borooah:
shri P. R, Chakraverti:
~hri Sidheshwar Prasad:.
Shri D, D. Puri:
560, J Shri Raghunath Singh:
") Shri D. C. Sharma:

] Shri Maheswar Naik:

Shrimati Savitri Nigam:
Shri Vasudevan Nair:
Shri Vishwa Nath Pandey:
Shri Balgovind Verma:
L Shri Kajrolkar:

Will the Minister of International
Trade be pleased to state:

(a) whether India’s aide-memoire
asking for tariff reduction on some of
her exports to E.C.M. countries has
been discussed by the Council of"
Ministers of E.C.M.; and

(b) if so, the result thereof?

The Minister of International Trade:
(Shri Manubhai Shah): (a) Yes, Sir.

(b) I place on the Table of the
House a statement giving details of
the recommendations of the Council
of Ministers of the European Econo-
mic Community for concessions in the
Common External Tariffs approved!
by the E.C.M. in respect of some pro-
ducts included in the Indian Aide
memorie. We have been informed’
that these recommendations have been
accepted finally with certain modifica-
tions, the details of which are also
given in the statement which I lay
on the Table of the House. [Placed
in Library. See No. LT-2108/63].
Fuller details concerning the decision
are awaited.

Shri Bhagwat Jha Azad: Could we
have an idea of the impact upon our
export trade as a result of the provi-
sional decision which has been men-
tioned in the statement?

Shri Manubhai Shah: It will help
our exporters because there will be-
freer movement.
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Shri Bhagwat Jha Azad: That I
‘know. How can it be otherwise? But,
‘what will be its approximate impact
.on our exports?

Shri Manubhai Shah; It is not pos-
sible to assess it now.

Shri Bhagwat Jha Azad: May 1
‘know whether any further attempts
are being made for further conces-
sions in the case of existing goods and
for inclusion in the list of other
goods which are now not mentioned?

Shri Manubhai Shah: We have pre-
rsented our case on all items, parti-
cularly on manufactured goods and
semi-processed goods.

&t o fag : #1 Fo &@lo THo
F #3797 7 AL 3W & It frafa Frav @
I 9 A A @rE aaq g !

it qgywd g : Al N 2
¥ Fargr W@y & 1 38E q¥ SreEe fou
qq ¥ i 9T g1 9X §2 ¥ 35 WX qe
a® &1 37N A, W I & P @
fF faegar 378 Al A SUIA, Qe
TF SISH TLHTE 318 T AT AT |

Shri P. R. Chakraverti: May I know
whether Government has pressed for
reduction of duty with regard ‘o
jute goods, hand-knitted carpets and
handloom goods and, if so, with what
effect?

Shri Manubhai Shah: Regarding the
whole textile section, including co‘ton
textiles and woollen fabrics and jute
goods the negotiation is still going on
because that is one of the most sensi-
tive sectors in respect of the Conmon
Market.

Shri D. C. Sharma: May I know
whether the Council of Ministers of
ECM Countries which met at Brussels
has given any final reply to all the
points mentioned or there are some
points still under consideration by the
Council of Ministers?

Shri Manubhai Shah; This is only
Just a small portion of the Aide Me-
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moire. The rest of the points will
continue to be discussed and compre-

hensive agreements arrived at over
the next seven years.
Shri Vasudevan Nair: From the

statement it is found that mostly the
primary products are now given some
exemption. May I know whether
there is any special reason or any
special objection to giving concessions
to the manufactured articles from our
country?

Shri Manubhai Shah: That is pre-
cisely the point we have been urging,
that the industrialised world should
make room for the manufactured pro-
ducts of ‘less developed -countries.
But that is still a matter of debate.
The World Trade Conference in
Gencva is going to deliberate on that.
It will take quite a long time before
the world opinion is changed to that
aspect.

Coal Production

+
‘562-] Shri P. R. Chakraverti:
) Shri P. C. Borooah:

Will the Minister of Steel, Mines
and Heavy Engineering bc pleased to
state:

(a) whether it is a fact that the
production of coal for 1962-63 has gone
up to 63.83 million metric tons;

(b) whether stocks of medium amd
lower grades of coal are building up
because of non-disposal; and

(c) if so, whether Government pro-
pose to reduce the production target
of collieries for the last quarter of
Third Plan?

The Parliamentary Secretary to the
Minister of Steel, Mines and Heavy
Engineering (Shri Thimmaiah): (a)
Yes, Sir.

(b) Coals of Grades I, II and III
are generally categorised as medium
and lower grades of coal. Their stocks
have undoubtedly gone up this year.
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(c) Government have no intention
to reduce the production target for
the Third Plan, as it is felt that the
present slackening of demand may be
only a temporary feature and the
.curtailment of target may create an
ultimate shortage.

-~
Shri P. R. Chakraverti: May I know
whether Government has taken into
account that considerable amount of
coal has been lying undisposed of and,
if so, what steps have been taken to
facilitate their disposal?

Shri Thimmaiah: The pitheads are
having one month’s stock which is a
little more than the last year’s stock.
Now, as the winter season is there, the
pitheads are becoming small. We have
also relaxed the controls over the dis-
tribution system and the quota-holders
can take the coal freely over and
above their quota allotted and the
industrial consumers also, without
going through the sponsoring authori-
ties, can take the additional quanti-
ties. Now the trend is that pitheads
are becoming lower and lower every
- day.

Shri P. R. Chakraverti: May I know
whether Government has taken a
decision with regard to the granting
-of equal facilities to the producers of
coal of all categories and, if so, what
decision has been taken with respect
to the allotment of quotas and trans-
port facilities?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): Particularly, this over-
stocking has come in the medium and
lower grades of coal and there the
restrictions have been removed and
there is transport facility available.
Now there is no question of any trans-
port bottleneck. Therefore, we are
hoping that during the winter all this
:stock will be removed.

Shri D. N. Tiwary: May I know
‘whether by taking all the steps that
have been enumerated by the hon.
Parliamentary Secretary, there is
going to be any lessening of conges-
sion at pitheads and whether they
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have received representations from
collieries about the congestion?

-§M Thimmaiah: As I have already
stated, there is lessening of congestion.
For the information of the hon. Mem-
ber, I may state that the pithead
stock in July was 3.91 million tons
and it was 3.68 million tons at the
end of September. Now, I think, it
is still less.

Shri K. C. Pant: May I kaow if the
over-stocking is due to reduction in
consumption or it is a normal seasonal
feature?

Shri C. Subramaniam: It is due to
lack of demand.

Shri B. K. Das: May I know whe-
ther this accumulation is due to
want of sufficient coal washeries?

Shri C. Subramaniam: No, Sir; it is
not due to want of coal washeries.

Shri Surendranath Dwivedy: Is it
not a fact that there is under-produc-
tion so far as higher grade coal is con-
cerned, and, if so, what steps are being
taken to make up the deflcit?

Shri C. Subramaniam: The produc-
tion of higher grade coal is" sufficient
to meet the demand now.

Shri Bhagwat Jha Azad: May I
know whether the production, by this
time, of the medium and lower grade
coal is according to the Third Plan
targets, or is it otherwise?

Shri C. Subramaniam: They are a
little below the target.

Manufacture of Jeeps and Trucks

+
563, Shri Kajrolkar:
*q Shri Onkar Lal Berwa:
Will the Minister of Supply be
pleased to state:

(a) whether it is a fact that nine
thousand jeeps and trucks are being
manufactured for the use of Armed
Forces;



4537 Oral Answers
(b) it so, the name of the manufac-
turing company;

(¢) whether this company has
obtained any foreign assistance and
the amount thereof; and

DECEMBER 13, 1963

Oral Answers 4538
(d) the number of jeeps and trucks
manufactured so far by this company?

The Deputy Minister in the Depart-
ment of Supply (Shri Jagannath Rao):
(a) to (d). A statement is laid on
the Table of the House.

L STATEMENT
Description of Quantity  Name of Company Foreign ex- Supply made
stores on order change obtained
Nos. Rs.

Jeeps . 8,100 M/s. Mahindra & 3,696 each 4050 Nos.
Mahindra Ltd.,,
Bombay.

Trucks 1 ton power 10,700 M/s. Premier Auto- 9,850 geach To commence

wagons mobiles Ltd., Bom- from December

bay. 1963.

Trucks 3 ton Diesel 7,500 M/s. Tata Engineer- 4,600 each To commence
ing & Locomotive from  Decem-
Co., Ltd., Bombay ber 1963.

=t Wi WA gL@ 2 A AT
argar g £ 3@ FwAr & Sy 39
mwr ¥ 9w FEiae Ifgw
fear mar & 1 afz g, Y TadEE F Qg
IR AT TR
Shri Jagannath Rao: A single ten-
der was issued and the prices were
fixed.

st wEATW : FT FTHRL A FGHT
g #1 g f5 ot ax F ¥wg F
@R F fafeedt & o o3 go @
Y FT I I WY T FFAT A 0 A
TF JTET |
Shri Jaganmath Rao:
have been placed by the

Whatever indents have been
have been covered.

National Small Industries
Corporation

*564. Shri Sham Lal Saraf: Will
the Minister of Industry be pleased
to state:

The indents
Defence.
placed,

(a) the extent of success achiev-
ed by the National Small Industries

Corporation in assisting the Small
Scale Industry in domestic marketing
operations, and the sales conducted
through it during 1961-62 and 1962-63
year-wise;

(b) whether the said Corporation
has entered the field of export mar-
keting; and

(c) if so, the main features thereof?

The Minister of Industry (Shri
Kanungo): (a) to (c). A statement is
laid on the table of the House.
[Placed in Library, See No. LT-21097
63].

Shri Sham Lal Saraf; May I know
if the marketing operations that are
taking place within the country are
on the increase and, if so, if all such
small-scale industries are being help-
ed?

Shri Kanungo: As the hon. Mem-
ber would have noticed from the
statement, about half a dozen organi-
sations were set up out of which
about 4 have been closed because
there was no more necessity for them.
The original idea was and is that where
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a manufacturer does not find market-
ing facilities, these stores will  help
him. Now, it has been found by
practice that today all manufactured
goods being in shortage, there is no
difficulty about marketing.

Shri Sham Lal Saraf: May 1 know
if this Corporation has helped the
exporters as well in exporting their
commoditics out of the country?

Shri Kanungo: Well, in the shoe
trade, it acts as a liaison between tne
manufacturer and the exporter. Nor-
mally, exporters do not seek help of
the Corporation.

ot 7= fqg : R # S @
& T IR KT AT F A
FT W1 B BII Haed & ITF AHA
FM AT AT 7

ot FAFN 2 T | ToTT AT TAAT
fafer o gz 9 F7ar & T@o Ao
"o | Mo o HYo FIAIIIN & ATH
. wifm  w1E mrEeEr
Q&0 Fe Hio FI qATE TG FT qFA
g R famedr Aff § @R
g\ 3F weET aga e §
q@o o Hro @iy Far & | g
FTEIRAT &7 MET fAAqT § a7 98
T Sr3qWE T q@T ¥

Cardamom Plantations

*565., Shri Malaichami: Wil] the
Minister of International Trade be
pleased to state:

(a) whether any representation
has been given to cardamom planters
in the Cardamom Development and
Marketing Advisory Committee which
is for the promotion and extension of
cardamom plantations; and

(b) whether the Planters’ Associ-
ations in the States have also been
consulted in the matter?

The Minister of International Trade
(Shri Manubhai Shah): (a) Ves, Sir.
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(b) No formal consultations with
any Planters’ Associations in any
States have been undertaken or are
considered necessary. The State
Governments were consulted.

Shri Malaichami: May I know if the
States were consulted to help the Gov-
ernment to appoint proper represen-
tatives who look after the production
as well ag expansion that has to be
taken on the plantation side?

Shri Manubhai Shah: All the three
State Governments, Madras, Kerala
and Mysore were consulted and the
composition of the Board was finalis-
ed after their consultation.

Shri Malaichami: May I know whe-
ther Government will consider that
giving  due representation to small
growers will really help the planta-
tion industry, taking inio account the
cost of production, the demand and
the present market position also?

Shri Manubhai Shah; 95 per cent. of
the whole cardamom plantation
consists of small growers and most
of the representatives are of the
smal] growers. If the hon. Member
has any grievance about represen-
tation from hig area, he may approac
the Mysore Government.

Shri M, P. Swamy: May I know
whether the Cardamom Development
and Marketing Advisory Committee
will be constituted into a Board like
other commodity boards in due
course?

Shri Manubhaj Shah: That is the
intention. If the Committee which
at this stage is an independent Com-
mittee of the Coffee Board, works sat-
isfactorily and produces results, we
want to make a regular board.

Shri Kappen: What are tne func-
tions of this committee and how are
they  different from those of the
spices committee?

Shri Manubhai Shah: This commit-
tee is only concentrating its attention
on cardamom, on how to develop
more cardamom and how to promole
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more export markets for cardamom
and so on.

Shri Warior: What is the stock of
cardamom now lying idle without ex-
port market, and by how much have
the prices gone down on account of
that?

Shri Manubhai Shah: That is not so.
As a matter of fact, since the scheme
came into operation, the prices have
shot up from Rs. 6 a k.g. to Rs, 15 a
k.g. The stocks are in individual
hands, and we have no tallying of
that.

Y QAT : AN FT EEIR
2w ¥ foqft 7w § 99 AT A g9 g
o1 F ¢ a7 {97 3w & o gAEy
"9y agi e s g 7

sft wwd g ¢ g g &t
wadt a1 fggiad w1 dfed g
foadr gamadr gy @gi &= g ]
IYHT 30 A Yo ULEZ TF & &I
& [T W F W Y ST § M A
fo q[ wo UTHT TATT.E FdT & |

=t o fito qrfew @ goTHY F
i F ga47 AR fawm & foy
e faa aqr faome gxom afafy
¥ amiaAfasi & gfafqfua feaq
@z g ?

st FAAT WE : §IX AN AT
fread g
Iron and Steel Board
+

Shri Surendranath Dwivedi:
*567. { Shri Kapur Singh:
(_ Shrimati Shashank Manjari:

Will the Minister of Steel, Mines
and Heavy Engineering l}e pleased to
state: l

(a) whether some representatives of
private sector steel plants on the
producers’ committee have recently
suggested to Union Government for
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the constitution of an autonomous
Iron and Steel Board;

(b) whether the representatives of
public sector steel plants have also
submitted a report to Government
containing similar views;

(c) if so, Government’s reaction in
the matter; and

(d) when Government will finally
decide the matter?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineer-
ing (Shri P. C, Sethi): (a) The Pri-
vate Sector major Producers have
suggested that price and distribution
contro] of iron and stee] may be en-
trusted to an Iron and Steel Board
representing the Main Producers with
a neutral chairman and some other
members appointed by Government,
the Board to work subject to such
directives as Government may issue
whenever necessary.

(b) The Public
Hindustan Steel
submitted their comments.
views are different.

Sector plants wiz.
Limited have also
Buy, their

(c) and (d). The recommendations
of the Raj Committee and of the
Main Producers are under consider-
ation of Government and a decision
on them will be taken as early as
practicable.

Shri Surendranath Dwivedy: Has
the private sector pointed out any
particular difficulty on account of
which it wants this board to be con-
stituted?

The Minister of Steel Mines and
Heavy Engineering (Shri C, Subra-
maniam): No, they have not pointed
out any difficulty, and they wanted
the appointment of such a joint board.

Mr, Speaker: In the absence of this
board, are they feeling any difficulty?
That was the question.

Shri C. Subramaniam: There is no
difficulty which has been pointed out.



4543 Oral Answers
Oongtitution (Fifteenth) Amemdment
Bill, 1963.

+

( Shri Tridib Kumar
“589 | Chaudhuri:
"{ Shrl N. Sreekantan Nair:
(_ Shri Nambiar:

Will the Minister of Low be pleased
to state:

(a) whether the Constitution
(Fifteenth) Amendment Bill, 1963,
as passed by the two Houses of Parlia-
ment was sent to the Legislatures of
all the States for ratification as re-
quired by Art. 368 of the Constitution
before it was presented to the Prest+

dent for his assent;

(b) the number of State Legislatures
who had ratified the Bill by passing
Resolutions to that effect and names
of the States concerned; and

(c) the numer of State Legislatures
who had signified their disapproval of
.the Bill or had failed to ratify the
Bill before it was presented to the
President for assent, or afterwards,
and the names of such States?

The Minister of Law (Shii A, K.
Sen): (a) Yes, Sir.

(b) The Legiskatures of 11 States,
namely, Andhra Pradesh, Assam,
Gujarat, Jammu and Kashmir, Kerala,
Madras, Mysore, Orissa, Punjab,
Rajasthan and West Bengal had rati-
fied the Bill before the 5th October,
1963 when it was submitted to the
President for assent.

(c) No intimation has been receiv-
ed by the Central Government from
the Governments of Bihar, Madhya
Pradesh, Maharashtra and Uttar
Pradesh, regarding ratification of the
Bill by their State Legislatures. No
State Government has signified the
disapproval of the Bill by the State
Legislature.

Shri Tridib Kumar Chaudhuri:
The hon, Minister has Indicated that
11 States have ratified the Constitu-
tion (Fifteenth) Amendment Bill by
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passing resolutions, before it was
submitted to the President for his.
assent. May I know the procedure
and the rules in this connection, and
whether the assent of all the States
or the opinion of all the States is.
obtained?

Mr. Speaker: The procedures and:
rules are not to be enquired of from.
the hon. Minister. They have been:
laig down in documents which are’
accessible to the Members.

Shri A. K Sen: I am prrepared to
answer the question,

Mr. Speaker: But T am not
pared to allow it,

Shri Tridib Kumar Chaudhuri; I
may point out that this ig a matter
coming within the scope of article 868
of the Constitution.

M. Speaker: When any material i3
contained in documents accessible to
Members, then no question can be
asked here on that,

Shri Tridib Kumar Chaudhuri: This.
is not in any document accessible to
ua,

Mr. Speaker: Why? Is it something
confidential that is not disclosed? It is
contained in documents accessible to
Members, and every Member can read.
it

Shri Tridib Kumar Chaudhuri: So
far ag the procedure of assent to Bills
which require to be ratified by the
States is concerned. . . .

pre--

Mr. Speaker: Is that not contained
in documents accessible to Members?

Shri A, K. Sen: May I answer it?
Here, the assent itself shows the pro-
cedure that has been followed. But,
what the hon, Member possibly wants.
to know is what procedure Govern-
ment have followeqd in the past regard-
ing oher similar Constitution Amend-
ment Bills which should be ratified by
the State Legislatures. Is that what
he wants to know?

Shrl Tridib Kumar Chaudhuri: Yes..
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Shri A. K. Sen: The procedure is
simple, After the Bills are passed
by the two Houses with the requisite
majority, they are sent to the State
Legislatures, and as soon as more than
‘50 per cent of the State Legislatures
ratify them they are submitted to the
President for his assent, From 1952 up
till now, we had seven such amend-
mentg which hag to be ratified by the
‘State Legislatures. In all the cases, as
soon as more than 50 per cent of the
State Legislatures had ratified, they
were presented to the President for
hig assent, and the assent was given.
That is the procedure which Govern-
ment have fcllowed,

Shri Tridib Kumar Chaudhuri: May
I know whether at any stage the dis-
senting opinion of any State is taken
into consideration before the assent is
given?

Shri A. K. Sen: No, there is no such
constitutional requirement.

Mr. Speaker: More than 50 per cent
of the State Legislatures have to
ratify. That is all,

Shri Nambiar: May 1 know whether
Government are aware that certain
‘State Legislatures are not in a mood
to ratify it, ang if so, why? May 1
know whether the Central Govern-
ment have made efforts to persuade
them to ratify it?

Shri A. K. Sen: There is no such
information available to Government.
On the contrary, I understanq that
none of them have disapproved of it
up till now. The only thing is that
some of them have not passed any re-
solution ratifying it, but that is out of
the question. The constitutional re-
quirement ig that it shall not be placed
before the President for his  assent
until at least 50 per cent of the States
have ratified it.

Shri P. R, Chakraverti: What steps
are being taken by Government to
break the silence of the States con-
cerned?

Shri A, K. Sen: It is not for us. It
ig for the State Legislatureg concern-
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ed, which are themselves sovcreign
within their own sphere They can

pass the resolution or they can sit
idle,

Industrial Licences

*570. Shri Yashpal Singh: Will the
Minister of Industry be pleased to
state:

(a) whether Government are aware
of the difficulties experienced by pri-
vate entrepreneurs in getting indus-
trial licenceg for starting new indus-
trial projects; and

(b) if so, the steps taken by Gov-
ernment to simplify procedural delays
and overcome other technical difficul-
ties with regard to the issue of indus-
trial licences?

The Minister of Industry (Shri
Kanungo): (a) and (b). A statement is

laid on the Table of the House.
STATEMENT

(a) Varioug suggestions regarding

Government’s industrial licensing

policy have been made from time to
time by the Central Advisory Coun-
cil of Industries and by bodies con-
necteq with Industry and Trade. In
formulating their policy and proce-
dures, the Government have always
given due consideration to all such
suggestions.

(b) The following are among the

steps taken by the Government to
speed up the disposal of applications
for licences: -

(i) Meetings of the Licensing
Committee are held very fre-
quently,

(ii) The Government have exempt-
ed schemes involving fixed
assets not exceeding Rs, 10
lakhs in value from the licen-
sing provisiong of the Indus-
tries (Development and Regu-
lation) Act.
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(iii) A list is publicised from time
to time indicating the indus-
tries where there is no scope
for further licensing for the
time being.

(iv) The Government have recently
set up a Committee to ex-
amine the operation of the
controls applicable to the
establishment of additional in-
dustrial capacity under the
Industries (Development and
Regulation) Act, the import of
capital goods, the issue of
capital, foreign investment and
collaboration and the licens-
ing of raw materials and to
suggest such meodifications as
woulj reduce delays in deci-
sions.

N gmarer Fag c oaA g A4 R
& g FEmAr Wi deT F
femlg sxEr g ?

U 0 L SR

ot gt fag :FaT § A g
g fF zas o ngT 799 & Ao F@ar
FEAEF INFAT A g faa &
fF a7 faw® 29 3y o ?

St S 0 UF AT qAA &
wa17 # & w7 4F7 g fF 0F w0 F1aw
wT @ ¥ afew smowa 9 fa ar
¢ ag ge=ra & U adfge FY ged
ot #fed g3 & ard 7 §
drzAtar & fagwq 7@ AT

oY %o Avo foard : HT 989 F
IFT 9253 TF T Sefegaa Naww ¥
fady fad i & qoats faear @, framr
AT w1 ArEdE fa 71T IS faed
% ww & w9 gug feamw ww g 7
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st ETTY ;. 9g § HIES A
qe & § |

Shri Bhagwat Jha Asad: May I
know whether this difficulty in getting
1764(Ai) LSD—2.
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industrial licences is experienced only
by the small new entrants and the
medium entrepreneurs and if so, how
it is that a dozen big firms in this
oountry get their licences very easily
and in a very short time?

Shri Kanungo: I would requast the
hon. Member to go through the statis-
tics and the reports as they arc pub-
lished, and he will find that it is not
correct.

Shri Bhagwat Jha Azad: 'I have
gone through them, and I still hold
that what T have said is correct.

Shri Kanungo: It is not correct.

Shri Bhagwat Jha Azad: I know
some must support the.big fellows.

Shri D. C. Sharma: May 1 know
how many of the persons who appli-
ed for industrial licences have been
put on the black list so far on account
of the malpractices?

Shri Kanungo: There is no black list
on the licensing side.

Shri Sivamurthi Swamy: Is it not
a fact that the co-operative sugar
mills have applied for licences since
1960 but none has got a licence?

Shri Kanungo: I think the hon.
Members’s information is not correct.
There have been quite a number of
licences for sugar mills.

Shri Sivamurthi Swamy: Subject
to correction, since March or April
1960, no licence has been given to the
co-operative sector.

Shri Kanungo:: I am not sure about
it. One explanation is that possibly
the target has been reachea and no
more were given.

Y T T A T Ag ow & fw
feafam faew #Y ot avede fag o &,
& gFr A o @ & Wk afk ag
AN I T FROr &7

Shri Kanungo: As I said, there is
always difficulty about availability of
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capital goods, clearance and availabi-
lity of machinery and raw materials.

ot o A Y AT ]
T ¥, Su faee 7r g<wR A AN
f o formr vt 1 frera &, 7n O &
¥y w1 e § ar R o B e

g7
ot w99 gy godl & at
WA F AW T AT R

Shri Shivaji Rao S. Deshmukh: Is
it a fact that the total capacity of
licences pending bhcfore Government
from the co-operative sector amounts
to 5 lakh tons and that is the target
fixed for increased sugar production?
If so, what comes in the way of Gov-
ernment granting licences to sugar
co-operatives?

Shri Kanungo: In the case of the
sugar industry, the proposals are pro-
cessed in the Food and Agriculture
Ministry. As far as I know, proposals
which have been processed and put
to the Licensing Committee have not
been held back.

Shri P. Venkatasubbaiah: Has any
time limit been fixed for disposal of
licences soon after the application?

Shri Kanungo: We want to do it as
quickly as possible, depending upon
the product the process and the pro-
posals.

&y fogy @ gl # fe
rEaq IAvafag) &1 fa ¥ oy gy
oSS T FE FT a9 (AT T
aF % g § 7 & g8 Y S sgar
g ff Yo M9F 99 IAHT TEHT
wred 93 g7

St WY T JFS W A 9
T E 1 T A T B I

Y wEgEw: oF s & fau afz
IS CAFAT HIC Y G I & &
aga for &1 0w @ A A g ?
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Shri Kanungo: It all depends upon
the proposals and product. Preference
is always given to co-operatives, Then
convenience of States and the need to
develop backward areas have got
priority.

Prices of Cycle Tyres and Tubeg

+
/ Shri Bibhuti Mishm:
\_Shri P, C. Borooah:

Will the Minister
pleasedq to state:

*571.

of Industry be

(a) whether Government are aware
of the rising prices and deteriorating
quality of cycle tyres and tubes;

(b) whether it is a fact that the
cycle tyres are not available to the
public in general at the controlled
retail prices; and

(c) the steps proposed to be taken
to improve the situation?

The Minister of Industry (Shri
Kanungo): (a) Some instances of high
prices charged by cycle tyre and tube
dealers for tyres and tubes manu-
factureg by certain manufacturers for
which there is consumer’s preference
have come to the notice of the Gov-
ernment, However, no complaints of
deteriorating quality of cycle tyres
ang tubes have been received by the
Government,

(b) There is no statutory control
over the retail prices of cycle tyres
and tubes. Except that the price of
particular brands of tyres and tubes is
comparatively higher owing to strong
consumer’s preference for the brand,
there is no evidence of short supply of
cycle tyres and tubes in the market
and most other brands are available
at reasonable prices.

(c) Does not arise.
st fanyfa fost: 5o w@ew & woa

sara § @ far @ fr agee &
e R TET ¥ qW 9 T § wE
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w0 | & St e § £ ot owi g
T® ¥ qW A § A A A qEY
gt qx fadt, @e fam s 7 @
FTCars #Y ¢ 7?

MY s aTe # #9 Fer &
et forelt AT Zra< & | @g o §
FIfH IR FATET AT AR & | AR
MR fFm & o fog @ s ®
R I FrwHa SuRT TE R |

=t faafa fas : w7 A AT A
T 91T FT qJgAET v 2 fF amme #§
St T faea € ar zgaw faad &
gua At & #f afz fEa o=
qIAEA AT FT 7T A7 fAFar g ;Y
IHE AT ATH AT A 7

st w2 §9 Jarq faan @ fE
T FAE F AT F g gy F

!ﬂm‘qm:gﬂﬁ:é’ﬂﬁa’gﬁir
femr e arer & 1 99 Ay Y wenT
¥ FIT WATT @A F AT JTIEEEAT
e E 7 AT g o /Y A & fF 3
TRt wfe & fae 7 a9 fraT g

g7

St FTAAM : FT FY IO G R
16T AT fae &

Wt oyt fag TR IgEw &Y
FIWT TG FT 7T 99 F ST H0T TG
T & fr 2fvs uiele fawr amay mm
fom & asfear g€ H a@FR A
siéam [T O F1 faar @7

st e B ae @ e e
g FHr faeq &, g Ay e ad
faer &
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fwedt & quit &1 T A
+
= HF T q@q
=t A TER
*YoR.< =Y Ho Ho WX :
st gavw gaar
(5 Wo w0 fgFaN :

FI[ LETA, QA AQT ATQ FAAD -
for & Y a7 gy Y Fay w490

(%) Fa1 7z 7= & fF sl A
Gz T A ¥ foax AEEsr
ATHF FFGAY FAT AT FT AEA T
zedr fafwee’ & 19 oF R g §
fsros oelT I9F GEANT A WA 99
&gz7 & quit v faaf frar o ;
ey

(=) afg zi, @t gg FTETAT Fgh
9T FqET g 7

eI, WM aqy R et
Harera |/ IaEAr (Y qo wo ¥A) :
(F) &, &

(m) fagm, amg |

[(a) Yes, Sir.

(b) Sion, Bombay.]

it HIwT T ATAT : T FHRT F
SARAT FAT EWOT 7

it o Fo REY : T # ¥ FreW
¥ FOAC AT F UEH 44T |

W WgIaq ¢ ag Fager & are A
©wRE

st o So A N agam AdY 7%
g

it mieTT v v : 1 fagad qET
TN SEHRT gETL WG AT T AT
wrdwr a3 AR ag  feaa
i ?
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st To Fo AR : Lo ATT FT HiqeA
FM | IW A A A 1@ GRA Hfged
&1 qifefadem 2w

St wgA@ ;W FEN § g
T, I F AT FAY 797 R EY G
ar fadw ¥ fex Y g SAF Hamn
a3y ?

Wt Fo Wo ALY : THY FAY Y
T A 1 B A AT @R ey
CSA, 73 faEmEE &

Shri Nambiar: As many tractors in
the country go out of order for want
of spare parts, can this particular
company which is being organised
produce spares not only of the

Crawler tractor but also other types
of tractors?

Shri P. C. Sethi: It will be produc-
ing spare parts which have been speci-
fled under the licences. They are
about 7 or 8 categories.

Shri S. C. Samanta: What is the
percentage of Crawler tractors used
in the country and will this company
be able to supply most of them?

Shri C. Subramaniam: The percent-
age is not available, but the produc-
tion target fixed during the Third
Plan is 500 Crawler tractors.

st 7F : faREl ¥ o ST TR
g 9 & o @ 7 7 R v F wgA
TR § W 9T AT M g7 dqR
T FIAT JT TG F T AL AR 7 afx
g A & T Argar g 5 e aformm
¥ T g gm?
Shri P. C. Sethi: This has not been
worked out.

Shri Bhagwat Jha Azad: What will
be the percentage of the share capi-
tal held by the two firms, the Ameri-
can and the Indian?

Shri P. C. Sethi: Rs. 60 lakhs would
be the share capital and the Indian
company would participate to the
extent of 50%.
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Stee] Plant in South India

Shri S. C. Samanta:

Shri Subodh Hansda:

"‘578.{ Shri M. L. Dwivedi:
| Shri B. K. Das:

( Shri D. C. Sharma:

Will the Minister of Steel, Mines and
Heavy Engineering be pleased to re-
fer to the reply given to Starred Ques-
tion No. 83 on the 16th August, 1963
and state:

(a) whether the firm of Consulting
Engineers has since prepared and sub-
mitted the report for the setting up of
a Steel Plant in South India;

(b). if so, the salient features there-
of, and

(c) when the preliminary work are
expected to be taken up?

The Deputy Minister in the Ministry
of Stcel Mines and Heavy Engineer-
ing (Shri P. C. Sethi): (a) No, Sir.
The report is expected in February
1964,

(b) Does not arise.

(c) Preliminary workg can be start-
ed only after the report is received
and examined and decisions taken on
it. .

Shri S. C. Samanta: Has the site
been selected in the meantime?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): We have received a preli-
minary report regarding the sites avail-
able. In any event works preparation
has to be done at the works site; that
has to be selected yet.

Shri Subodh Hansda: Last time also
the hon. Minister said that the report
was not submitted. Now he has ans-
wered that it wil] be submitted next
year. What is the reason for the de-
lay in the submission of the report?

Shri C. Subramaniam: Now an al-
ternative process also is available to
use the raw lignite. That jg being
studied.
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Shri P. Venkatasubbaiah: Which is
the site selected now?

Shri C. Subramaniam: The site has
not been finally selected.

Shri Balakrishnan: Why has the
matter been pending for the last four
or five years? What is the difficulty
in coming to a decision soon?

Shri C. Subramaniam: Various tests
have to be carried out because the use
of lignite for smelting iron is a com-
paratively new process.

Textile Machinery Manufacturing
Plants

+
o574 J Shri P. R. Chakraverti:
" \_ Shri P. C. Borooah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that the tex-
tile machinery manufacturing plants in
India are guffering due to shortage of
coke and pig iron;

(b) if so, to what extent; and

(c) the steps being taken to improve
the supply of these two commodities
to the plants?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineer-
ing (Shri P. C. Sethi): (a) to (c). A
statement ig laid on the Table of the
House.

STATEMENT

There have been complaints from
textile machinery manufacturing units
about the ghort supply of pig iron.
Against the demand of about 50,000
tonnes a year, the supply during the
half year ending on the 31st October,
1963 was 16,560 tonnes. There is there-
fore a shortage of about 34 per cent.

2, There is a general shortage of pig
iron in the country and any increase
in supply to textile machinery manu-
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facturing units is possible only if the
tota] availability is increased, which
is possible only through imports.

3. No specific complaint has been re-
eived in regard to shortage of coke.
During 1963-64, the allotment has al-
most equalled the demand.

Shri P, R. Chakraverti: What steps
have been taken by Government to
make up the shortage of 34 per cent
in pig jron?

Shri P. C Sethi: We are taking all
possible steps. Even import of pig
iron is being considered.

Shri P. R. Chakraverti: By what time
do Government expect to fulfil the
requirements of the industry?

Shri C. Subramaniam: This cannot
be produced overnight. As hon. Mem-
bers are aware, we were expecting
the private sector to produce about
0'5 million tons of pig iron. But none
of the licences has fructified. That
is why, now we are taking steps in
the public sector to produce the re-
quired quantity of pig iron.

SHORT NOTICE QUESTION
Famine in Rajasthan

+

[ Shri Kapur Singh:

Shri Prakash Vir Shastri:

Shri Solanki:

Shri P, H. Bheel:

Shrij Y. N. Singha:

Shr;j B. N. Singh:

Shri Narasimha Reddy:

Shri Yashpal Singh:

Shrimati Gayatri Devi:

Shri Ram Sewak Yadav:

Shri Onkar La] Berwa:

Shri Bagri:

Shri Karni Singhji:

Shri Harish Chandra
Mathur:

Shri Kishen Pattnayak:

Shri Bade:

Shri Kachhavaiya:

- Shri Brij Raj Singh:

SNQ. 3.

—A

Will the Minister of Food and Agri-
culture be pleased to state:
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(a) whether attention of Government
hag been drawn to a press report
containing Shri Raj Bahadur’s sugges-
tion that chronic liability to famines
of Rajasthan should be tackled by the
Union Government as the State Go-
vernment is not in a position to find
adequate funds; and

(b) if so, whether Government would
prepare a plan for supplementing the
efforts of the State Government in
this regard?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) The Third Finance Commission
in determining the budgetary gap of
each State in regard to assistance to-
wards unforeseen expenditure on natu-
ra] calamities such as famine, drought
and flood had included in the expendi-
ture estimates of the States the same
provision for each year as was made
by the Second Finance Commission.
When any State incurs expenditure
exceeding these limits, the excess ex-
penditure js reimbursed by the Gov-
ernment of India tp the extent of 50
per cent. The expenditure for Rajas-
than has been fixed at Rs. 40 lakhs.
Therefore, Central assistance to the
extent of 50 percent of the expendi-
ture that the State Government may
incur exceeding Rs. 40 lakhs would
be available to the State Government.
Besides this, the Central Government
is giving all possible assistance to the
State Government in procuring fodder
and hay and for improving watering
facilities.

Y ®TAT ¢ 777 A F1 feAT I
ofY aqar fear saz wife gx = qare
BT & |

7t ATTEY : JASAT AT HGS F T TTAAT
oA 74, g8 fau fedt § qars fzan
T

wTo Tw gHn g 1 (F) S, A7

(@) Afm wrgaea FfawT 737
T § oY sqaear #1 I 7 IL
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gam fgar & gar, Fgq afs & a5
@RI & HR F 1 @ f&y7 g 99
# afz ToeA gTHTT FT Yo AT@ ¥
SUTRT @9 g1 A1 WITT dIFTT 6 WIT
FT Yo IFANT qg7 FON | FE =Y A
FH qF swaegT 7 @ & oA
[T A oY NAW § @Ag FT AGT
WS 77 W qiET & WY sgaedr FY
ST |

Shri Kapur Singh: Since the perma-
nent lag between the food demand
and the regional agricultural produce,
as well as the annual unfavourable
weather conditions in Rajasthan, were
well known to the Union Government
in advance, what steps did they take
to ward off the current acute famine
conditions there?

Dr. Ram Subhag Singh: The hon.
Member has used the words ‘“current
famine”. The very words indicate
that in Rajasthan, and in those parti-
cular areas of Rajasthan also, when-
ever there is favourable monsoon,
there is a bumper crop. The moment
it came to our notice that this year
monsoon was about to fail, we con-
sulted the State Government and
helped them by sending some money
and fodder.

Y geTIET e TeenT #
St wrd &1 o feafy soma g%
2 92 TEEAT A 35 GIT &1 T4 ¢ afew
qEd WY TTTEAE F AT GFIR T 991
THTA T2A T F | AT TSI AF T
FY g4 & o aaT FET g A
QT @R ST AT @i g o & wfas
T qoreqT &1 e A fegfagt v
qAAT A FIAT 9%, PAeeE o #y
AT FY QT FA F fory o

o Tw gun fay : =7 da & arr v
FAT A1 gL FA & Fod &Y agr Toreq
L BT SHAEAT T AL | T & HyeAvam
At TR ggaad feam @,
ITF WY q;f\WQoosmg‘fT(ﬁ
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AR T T swaeyy Ay 0k g, forw A
FTOT 30 ATFRT  foegw %A
g IF § M 37 ¥ A g0, €Y T
xy af7 faard & gewta A1 @A o

st TRAAE Qe & ST g
fr o & o wwre & feafa @
99 F aIL H Far ag F q&q WA A
¥ F gry qY ¥ Frq A w0 afx
&, A I[N F= ¥ AT T GAQT
fraarft R Frg@ & It § &
femmar o 39% graey ¥ = g
7 FIATE FT @Y & |

o T gAT TAg : T F
& /AT qo AIAG FY FHT @I AR
Ff 7ot & fodr 9, = 39 Fga F AR
§ 37 Y g ¥ 991 gf ar ¥ femmw
FT 1T F FATAT 25 HI L JATE A
o1 a7 & ITHY av g off | gw A A
T NT &F QoA 7 oy S A7 5w
AT TECT AEAT TS I ARy A
FY TIEATIATE § &1 T FT FIfww
Frarg | afea T agt g & arg feafa
FG I | AT AT IT F WY a1 FO
AT AT swawqr #F A % & 5 wmrae
AqLq g3W, IAT ¥IW AR fewraw
S2W & f9a7 @™ a1 AT F 7737 g
T 9 99 TH TSI &I, ...

UF AT qIer: {6 OF S
T T AT TE R

o TW gwa Tag: 714, @ o
mfz &y AT B TEE & 1 A FD
29 ¥ 3 TET ZW T FY KW FA |

= T A 2 F qOAT
qEm & awedw ¥ feaw @at §
THEA TT AT & | AT &Y A HY ST
argar §  fF W @ A7 egeear A
T A FT Y& AFET agi F QY A
% gq ¥ oz mad iz ¥ w7 oW fwar

g

AGRAHAYANA 22, 1885 (Saka)

Oral Answers 4560

Mo Tw gwn foy : TR A
fo oy qrew @ § fow et
I ¥ TWTE F FTOT TEAE TGAT
I AR AT AT IW TAF F W A
&1 o T9TY ¥ fAd §@ B ATEE W
et T § | Uorew ™ ¥ 39 999 F0T
9% WTCH T/ A FT § | g w7 A
graoTw fEar T @ ) S AR g
gat s F afgwc A gw AT 2 3T
AT Il #Y qar gen fr fredt
ae faer faat aga A4 A g9 A
%oo ¥ §T MY TR ¥ @reT
T T, A AE W gw AW g
T8 F& | Ao & forqdy o sxeqr
FY 1 I, FY @A | @ F Ay
fora™ AT ) TE@ gAY, BAT IR
oy & FfKy 99 T yay R T9H-
T, TEOA AR GG TETHE F GATT
qT &Y, Sfew sawdT gq AR FET |

Y T TR F FTHr et
qT F & A e 1 ofcfeafa a6
TR § | § arad g w6 ¥ g
ST AE 6w aE A7 W wH

T FATH KT IR HY ATH T THA-

75 Mfga g fFar mar AT gIw-
7Eq DT T G F FIOT A T THFTH
FT FTTA 1 FT G118, ATt BT AV,
ag AT AT &t @7 fow 4 FIr fea
DA AT BT F7 T T AR 99
Y, FT R AT 39 7T F7 foer
FT BRI AT L 3T FATH FT FHTA T
T FA FTAATLE | 79T HAT WG
ag ot aqend F1 F9 FA 5 e
e AR fFa g1 57 TFA F I3
# & o7 9% F Frew frqy o WY AR
forad T 9T BIT FL TN W )

o W g fgg ¢ TIEE &
qIR # gw AW #Y agt F g war 7%
Flaadt ¥ ad g T A TI=|N
Fg1 fr freft safee o g g4 & R
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T ag Fg1, J91 fF AFAT 959 7T
R & fF aga a¥r ama § qwsi A
g gd g | 9N fEdr o qw F W
FY T TEY &Y | T qAH WA g
T g4 &, SR 91 ferfa o g fam,
I® FY WX AN qomE F wET FAT HY
e e fear @ AR SRR qw
IH F3 famn &, @ aR 9T /e
vz & o § § gfa oy fg Lo To
3 iR ¥ folr | fggr o) e
¥ gl Ag T oqawaT §, 99 AT g
& 99 foat § @19 fear mam 91 | IR
T A e A fady e faan
g a St gL E@e T A ga F faat
# 3T F FFaT ox oTgT I g awar
q1 S T AT FI I | AT FG
W@, o N F U wwareT ¥ g
FoR @M oy T AN a@ 3
fear ¥ aged, a1 g@Q WwRE I
d gH IW FT AT FO | A A
Wt TR gg=T faan s, o) A
A AR AT agEar F

ot T - wewew wEEE, A S
AT AT ST Farq Ag1 wwAr | T oger
a7 fF T0 T F1AFTH FT TATHT T
wfe &) o T A e @ & L.

R wEE 0 WY, WIET |
IR FE AT G TF q90 d %

AT THES FUT AT IT § § 1% 791
@ AN, @ § I9 9% FK gy W |

&Y qURY © TeAF AZIRY, W TH
gare a1 T a1 % 3@ =S F) ww
e g 1 aifaa wg) fRar @

oA WEIRA . WO QN FATT
ok ¥ T A% 'y 9

T FT gaT g o7 fF @ g
! HEHTT FT FAHT FAL A F F@qv
oot 1
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o TR gun feg : ¢ fewmas
F GAE T AR [T F AR
Il F AT 2 FI FH AW T AU
F1 | g7 &t forfaa g=am it ot o, e
AT geer g gifo Al gu o W
TodT ¥ wgw W, TOE, f@
T FEE F aqR A = gE AV &
g #Y 98 qg 991 gE Wi v
FY g AR J TETCE, TR W G
¥ qer At ¥ frdaw fean 5w
AF a9 IV T THS A AT T
Nfed FT I | gg FTH ToT TR KT
2| 39 aF g N qel A T @
gawt o fear | gw A IR Ay N Fg
fagr f& R 9g T g9 F1 AR
& =fae FIAT 36 FHHY § AT 9 9
= farmrr o waT 0

weqw wEYRW ;A Foi fag St o
st T oW WERT ...

N UR Faw @ 0 E GG
AT QT qAE R L

weqR ALY . AL, AT |

|t TR | W FqFT F G T
ST @ AT |

AR HEIQ A AT T

Shri Karni Singhji: In view of the
acute drinking water situation in the
famine-stricken areas, what proposals
do Government have for providing the
most essential drinking water to the
severely famine stricken areas in
Rajasthan? May I know whether it
is a fact that inspite of 75 Explora-
tory tube wells being sanctioned in
the Third Plan for Rajasthan only 14
have been sunk so far and none of
them so far....(Interruptions.)

= gt ;g8 WIT Y & !
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Dr. Ram Subhag Singh: It is a fact
that our exploratory tubewell divi-
sion selected 100 sites and the tube-
wells that have succeeded are about
20 in all the areas of Rajasthan from
Jaisalmer up to Bikaner. As regards
the supply of drinking water for cat-
tle, we discussed this problem and
we were told by the Agriculture Minis-
ter of Rajasthan that due to the
recent rains about a few weeks ago
there has been some relief because
some water has been accumulated in
the village tanks but we shall be
watching the situation again. Where-
ver water is available, we shall depute
our division to bore even the old
wells which could be bored and we
shall see that all the existing sources
of water supply are properly tackled.

Shri Harish Chandra Mathar: Is
the Government aware of the fact
that inspite of per capita taxation in
Rajasthan being higher than the All
India average, the ways and means
position of the Rajasthan Government
is very unhappy and at the present
moment their requirements for meet-
ing the famine situation is not less
than Rs. 5 crores? In the light of
these does the Government want to
stand rigidly by the formula which
the hon, Minister enunciated here or
will they take into consideration the
realities of the situation and give real
relief and if so what can be expected
of the Central Government?

Dr. Ram Subhag Singh: The hon.
Member is well aware of the adminis-
trative system and subject to the
discipline of the Finance Ministry
we shall do our best to see that no
cattle is allowed to die.

st Qo Wlo A®AN
AT WERT, T H T W
qFl @7 & d87 9% 4T dew W &1
T FC GHT AT T TATHT §  TToICAT
agr WY AE  ogeEer & 1 FAT OF
T 97 OUET EIT AT T FT -
F T g aqT G AT ?
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Yo TR gAn fag : So% ar &
g ArT 7 fa= fFar § stet %o, A
Roo JT Yo FIE T T @I freerar
8 I TR A gW G FF AT Yoo
e a1 5@ wfas AY o 9T weEw
qrt faer @aT @ a1 A | gw A oo
9 a9 O & geT W ¥ A
T FO | WX I UG T qrEqr
Sft S AR St Y 7T FT g A
T FT AT GGAT % ¥ F=F T |

Shri Harish Chandra Mathur: May
I say that I wanted to ask the Minister
whether he is aware of the fact that
the Rajasthan Government is not in
a position to spend even Rs. 40 lakhs
as against the needed amount of Re. §
crores? If he is aware of this fact
what is the decision he has taken in
this matter?

Mr. Speaker: He invites hon. Mem-
bers to be present when the hon.
Minister will discuss the whole thing.

Shri Harish Chandra Mathur: He
has not taken into consideration any
of these factors.

Dr. Ram Subhag Singh: They say
that they will make the necessary
arrangements. I had known about
the difficulties; they will not stand in
the way of rendering relief. For Bika-
ner they have made a provision of
Rs, 10.64 lakhs; for Barmer they have
provided Rs. 9:74 lakhs. In that way
for the twelve districts they have
made a provision of about Rs. 40 lakhs.

M owERW A qE AE
FTHI Y ATG QA AR qST & 7 H
ST =TT § fF fofaw axy 9@t & amaR
AT gH & AR o wa aR W
T @ & AR § wgar g fF owfasr
F fau FiFar AR TG T AR A
qUET ETRT T TG | A€ FY A
arf o o e Sufeas T g

o TR G Fag : 1ot oY AT
#TE 9 AT@ TH FY AT F I3 §,
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g W ¥ Rawda § fawar 3
RO AR T T FFRY | W TF
T LY g Y ARE A M E AR
AN AFTIR F HWAE FT AFA, AN-
g ofe &7 g & At F T A AR
E [ Y | T G H AT I g )
TR g ¥ AT GRS & I F,

WUy AgRW S W A W9
Hifer o @ & 99 # g AT www)
N g F aife qE AN A A
T FT TG T TS G |

&Y goarw fag : ¥ W fagr ar
@ faq & Qo T W E ...

seqy HERA © g UF WL F
g FEQ gF G gnar fw 4fw sw A
ffew 2 faar &, swfay g # gomn
g | §A 3@ e Aifeq gae 9T Qe
fame 2 ferr & | 389 SumRT 999 T8 2
FFAT | WY AOE qHe) o g
& oY Su% fag gax a0 8, 919 -
geT fewsae & fag wir &7 g%a & |

ot q® ;Lo foAaz AT agT SEATT
TFq TE 8 |

mqy AERA . THE SATRT AT
# agy 3 @war

i anare f/E : o FAT ARCAGT
F1 e &1 garer &, foam oWt &
&Ter weam Aifeq feu <@ g faq @

AR WEIA : JTET ASN AT
I 3 T | I IR Y qEoeAT
T g% & AR g 7@ 9} fewwaa =gy
¥ Y #r¢ o awa wiw gy § 1 wfEx
TF e Afeq Faca F fad faar aw
faar oy T @ 7 WA ag Faemw
FI | o9 AT g G5 Q|
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ot wT : gy W) A faeh
AT | ATET AR W 9 @ qX
® &

o oy ;o g A g

oW WERT WX UF 99 g
T AT A §EL TAF ¥ q9T AT qHA
g W @ & o surey qww A
2 gwar |

Y qy: T A TOF ww
faug ceedz dvwm e, wfar
ww ffew  fan ok o Afw
T foar | 3 @9 & a g A)
e AE femts daT R ) o ag qare
ETSE & GTHA JAT | THIR q19 59 g5y
§ STedT ¥ gEAT ATE R 1 W 99 A
¥ garer qeAT JEd 4 1 § T TR A
JaT, 9 & ¥ gewr A8 fean | Afww q@
AYFT 7Y et | AR v o= ¥ wwaAr g
f& g g9 w1 www fan s, & A
FREfFqefimedi e 1 Fgwma
FT 9T & | Tored & ;i JFT FY
T AE # Y | Fgl gedr &t
w2

qeqer wHEY : AOAT 9 | F A
gq faar

st @y : ¥ fawdt § 5 aF T
fear smT | W wEw A fear smar
ar iferamiiz ¥ TR dod T 1S 7Y
TET AT | T g FE § T AN
TaaT fergr R AT AF, A T AL
AT qF G VT KX T a1 §&A &
I G <), T AE § T gAR FAX
TERA 3 § | gatee & e & Fr
ELCLE

WO WEEW © WEX AT | W
&3 SC | WU IR HA F AT T T
#g fon | FEETR AT TwE Ae Tw
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& q | R @ AR T HEER IR I
AFAT FT AT 7 T Al FQ § A
T A qEg T @ | b
OIHT AW FT F FGAS 7 T |7
AT | FF g TG § =T AT |
o A A far @ ag A @ @A @
afe @@ 7 qo fae femrma & Tt
¢ AR OE A a9 @Y § I qAa
T AR AT T T AR 87 §
fos a0® Yo g & 7 @ P A
& ¥frm g 8 g2 oY & & o
R T REN 9o fae @=a v a9 |

s aum: Weqd WEIRW, XA
AT FT TH & |

=it awqre fag: S g9 § femeda
# 371 ot ware qen & fag erew faar
& =fgw

Y FAY : AF TF T 9wy
fret gaen w1 @1 B, © FaTw q8A
T S g AW FT O A qAOT B
F AT AN e s wr 8 .

weme wgd : F 7 o) w ot §
FaTq qed A feF

Y FFAW: Fo AN A UF &
AT H &, & "ATT I8 § |

WEaR WA : T TAT 1T AT
qaer Fg WwWd | A e A ¢ @A
qex T8l 7 |

Shri Shivaji Rao S. Deshmukh:

Sir,—
N auTd . WA g, § 0@
STATYT FT TIA ISTAT ATZAT § |
weT WEEN : §F ATTST St FT
SaeqT # T gid
ot @ AT A A FT WA
g’

weTR "R : A I LA
83 a0\ sraar w7 Wy AT §
g AT FT F § |

ot Tt : T wEwy, ¥ @ e
few Fva TCHTT Y SqEedT ATEAT E
fr ¥ O wgagUl @9 ), sEE
Y TR T 9 T TF & 99T |
I [T A1EW ? W W AW 9 a,
A A, AT FAT g IS A fgegear
FT wifas T 78 a0% ¥ I

EAE AEAT ; UF, F T A9 A
el #Y JvwT faar aq @) goq amr
T FE F @ W AfFETE qo
forte 7 1T, R #Y &1, AT A
A q9T T84 AT @1 g9 9T JY g #T
fede AT 9= | HT FATCT 3T GF FqATA
I qEH &1 ST g IAF( TOHT AAGET
& afea wE Mifeq FHww § 397 AR
qug T qAfFT TG {

*ft FrTeY : weqer wEwRy, § av fR
G F figetre, arFme FI@TE |

Shri Bagri then left the House.

WRITTEN ANSWERS TO
QUESTIONS

QAEfFEATT B FAV AT &7
frata

*yyo. =it fasym w@ia: AT
ATy BT HeAT 9 JaT #7 EAT
w4 fw:

(%) 71 s@Ex § AW qeF
sfafE] ¥ AETITET™ H1 SHT /I
¥ fmfs & qard, 883 & MR
sfrafaaams 1 qa1 FTET °r

(@) afx &, @ ¥ wfvafreas
frg THIC AT &; AT,
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(7) @ "I F ;TR A AT
FETEr A 37

g e | (st /g
wi Wg) ;. (F) & (7) wAHmiEE
F1 faafa & fod 5 19 ar AT A F
gy ¥ 3o afmafmmarn 5@ o
# gfgs g T, A e A6
A W FoEPn-geE wtawral
q TS qe83 § wpaeR # oFgr At |
T 9. &4 AT To FT AT HHT-TeF
gfuswifat gra OF fem mn a1 5K
@ sfafiaami & fag FR FrRarg
FA F g §  frafawt & R
Tars’ Afeq s w7 f@ W@
fafst & o ) @ Fww -
frorrd: et & 1 3© ATl ¥ it S
§ oy IR A amr § )

Cement Factories in Assam

*553. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether proposals for setting up -

two new cement factories in Private
Sector in Assam have been under
consideration of Government;

(b) it so, whether licences have
been issueq for the same; and

(c) the estimated production capa-
city of these factories?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (c). Two applications
from a private party for the grant of
industria] licences for the setting up
of cement factories—one at Bokajan
and the other at Jowai in Assam—
with an annual installed capacity of
150,000 and 93,000 tonnes respectively,
have been received and are under con-
sideration. @&
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Heavy Structurals and Heavy Plates:
and Vessels Project

*c6 Shri Indrajit Gupta:
556> Shr; Balkrishna Wasnik:

Will the Minister of Steel, Mines.
and Heavy Engineering be pleased to-
state:

(a) whether it is a fact that the
integrated project for the wmanufac-
ture of Heavy Structurals and Heavy
Plates and Vessels during the Third
Plan has not made any progress;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to ensure the speedy implementation
of the Project?

The Minister of Steel Mines and
Heavy Engineering (Shrj C. Subra-
magiam): (a) to (c). Due to lack of
requisite foreign exchange, the heavy
plates and vessels project and the
heavy structurals project proposed to
be set up at Wardha during the Third
Plan period could not be implemented
so far. Consequently a re-phasing and
re-orientation of these projects has be-
come necessary. At present the inten-
tion is to take up the heavy structurals
project for implementation, with the
addition of marginal items ol plate
and vessel work. Steps are being
taken to locate the necessary foreigm
exchange for this purpose.

Opthalmic Glass Project

*561, Shri Umanath: Will the Min-
ister of Industry be pleased to state:

(a) the progress made in execution
of the decision to transfer the assets
and liabilities of the Opthalmic Glass
Project from Heavy Engineering Cor-
poration to the National Instruments
Factory;

(b) whether the transfer deed has
been finalised and executed; and

(c) whether the modified detailed
project report has been considered
and approved?
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The Minister of Industry (Shri
Kanungo): (a) and (b). The Project
has been formally assigned to National
Instrumcents L'mited and the transfer
deed was exccuted on 4.6.63.

(c) The modified detailed project
report has been approved and the
agreement with the Russian collabora-
fors has been finalised on 4.6.63.

Industrial Co-operatives

566 J Shri S. N. Chaturvedi:
"\ Shri Jashvant Mehta:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that some
States have not implemented fully the
scheme for financing industrial co-
operatives by way of loans and grants;
and

(b) if so, the names of the States
and the extent of non-implementation?

The Minister of Industry (Shri
Kanungo): (a) and (b). A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-2110/
a3].

Poona Municipal Corporation

*568. Shri Nath Pai: Will the Min-
ister of International Trade be pleased
to state:

(a) whether there have been any
complaints regarding the misuse of
foreign exchange by officials of the
Transport Undertaking of the Poona
Municipa]l Corporation;

(b) the nature of the offences;
(c) the amount involved;

(d). the names of the officer or offi-
«<ers involved; and

(e) the action taken so far?

The Minister of Internationa] Trade
(Shri Manobhaj Shah): (a) to (e). A
complaint has been made that some
Actual] User import licences granted to

the Poona Municipal Transport Un-
dertaking for the import of motor
vehicle parts have been misused. The
case has been handeq over to the Spe-
cial Police Establishment for investiga-
tion. As soon as the investigation is
completed, strict action will be taken
against the defaulting firms and other
officials of the Municipal Corporation,
if any, who may be involved.

Seams of Feldspar

515 Shri Indrajit Gupta:
*| Shri S. M., Banerjee:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased
to state:

(a) whether seams of mineral felds-
par have been discovered near Baroda;

(b) whether it is a fact that this
is the first discovery in India; and

(c) whether Government propose
to exploit the mineral on a commer-
cial scale?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) No.

(b) and (c¢). Do not arise,

Industrial

*576, Shri Sham Lal Saraf: Will
the Minister of Industry be pleased
to state:

(a) the number of Industrial Es-
tates sanctioned during the First and
Second Five Year Plans;

(b) the number out of these which
were started by the end of the First
and the Second Five Year Plans res-
pectively;

(c) the number of Industrial Es-
tates which did not start working
after having been sanctioned; and

(d) the number of those which
ceased to work later on and the rea-
sons therefor?

The Minister of Industry (Shri
Kanungo): (a) First Five Year Plan—
10.

Estates
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Second Five Year Plan—110,

(b) First Five Year Plan—Nil.
Seconq Five Year Plan—02.

(c) 68.
(d) Nil,

e § AErm seAET

fu‘t WiwwR aIE AT
R Lol

T FEN G Ty TATA AT OH0
w347 fF

(%) #a1 7z 7= & f& qowfe
¥ QT g & TR TEr <1
foar ST

(=) afzr o, A1 e FIEET
gvardr 47 § #nfoq Zmm mg4r dv-
@ 8T §; "I

*y99

() =AY =yrAr o7 PRaey g4
&g frar e

IO HA (Y wEAM) ¢ (F) HT
(). Ar. 75137 fo i REEPICH
afraz &1 &I TeF HTIA Foq0
zivr zifzwfm W ouxm e Wiz
wifa fram s ower 30 s ag oY
faeqg a frafags #4138 ffra &
faq wrawe feqq g wweE gz
&0= & Trew freg gfezzye (e
aFF a4 TIRF wET ATIIE
gear) gt fawcfam A0 & w7 o
FEATRY T OBAF AFT IA TV
q&F |

(7) WA Q.Y AT Fo |

Export of Tea to Poland

Shri P. R, Chakraverti:

Will the Minister of Internatiomal
Trade be pleased to state:

o578, {Shrl P. C. Borooah:
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(a) whether the export potential
for Indian tea into Poland has been
lately assessed;

(b) if so, the result thereof; and

(c) the actual exports of tea te
that country during the past two
years and upto the end of September,
19632

The Minister of Internatiomal Trade
(Shri Manubhai Shah): (a) and (b).
The prospects of increasing the export
of Indian tea to Poland are regarded
as good.

(c) 1961—below 500 kgs.’
1962—972,000 kgs.
1963—540,000 kgs.

(Upto September)

Tt aqr T Ay, fagre

tyso. =it fagdwaT sz ¢ am
IO {1 TE FATT AT FO T [
(%) gadr # AWy TIIdl
T F17 1 {9,177 7157 @57 1 T
FIE AT AT T F AT AT F faer
=7 faar 7,
(=) 799 #7 fraar g faw-fay
san & f5#rg § 99 fvgr qar 6wy
(W) =3y wraTHY awt & faere
T T 7ET AT MG & forw F
fau 12 3 mAm F oG9 H15 TrAA
YEqq F1 & W7 afg g1, A1 399 ey
T R
A HAt (s wTrY) :
(F) A8 AAM—3¢3 commE o
AR T (9889-5%)
AT 4EEI=2 )——qUE ve AT
%o |

(F) qe¥.83 T8 To (9889-E%
aw)

e wr wE afw @1 IF F
TAWIT AT TAT T G T AT S
[geeerem & Tew way ) ¥f@d ey
Qa0 o 122/%3]
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(7) fogr wsw & &ndy arara
& fawm & o9 Y AR AGRT
agr wreg @12 F fafataqt ger wad
H g AW 9 &Y FrorAi &1 Afaw

Wi WY ACHIL T {377 FF 2. 03
AT TIT AT F @A F fag M7
98. 5% A1® o HA &F w1 ¥ fx1
ST & A &5 wfr fraifer 7y

®q 2 frar smar § 1 qeer-%v¥ Far LIl
qe8¥—gy ¥ & T FIAT agrEaT w71
R AT @S 97 TET AET E
[qEerTera & vert man ) afed et gEo
FfHo-202/83].

Hindustan Insecticides Limited,
Kerala

1572. Shri Rama Chandra Mallick:
Will the Minister of Indastry be
ag Iar fame, fagre pleased to state:

(a) the total quantity of annual pro-
duction of technical D.D.T. and for-
mulated D.D.T. produced by the
Hindustan Insecticides Limited, Al-
waye, Kerala;

gy, ot fagmax warg : aFT
IR HAT T FAT FFT AT

(%) faer? 7157 § 77 3 o
FI g, gAG AR AT FaIdty
avsarat 7 fradr-feady wifin & (b) the annual target of production
LR and
(c) the net profits in the very first

year of production and the net profit
in 1962-63?

(@) qecv—<2 & fag famq #

f i wfer ¥ °@ fFad-feaf fw
fafswa 3ot & fac fAaife &7

The Minister of Industry (Shri

Kanungo): (a) and (b). Annual tar-

get and actual production in respect

of D.D.T. factory, Alwaye are given

Iam wA (s wEAm) o (F)
A7 () . faeTe & &7, 3 fas Fa=

TRET 9859 # =afim frar aar a1 velow:—
D. D. T. (in tonnes)
Year Target Actual production
Technical Formulated Technical Formulated
material powder material powder
19s8-s59 . . 1,182 937 826 693
1959-60 . . 1,237 2,398 1,109 2,253
1960-61 . . 1,341 1,882 1,371 1,959
1961-62 1,283 1,456 1,224 1,519
1962-63 1,198 1,630 1,219 1,717
(c) Net profit :—
1958-59 Rs. 2,37,096
1962-63 Rs. 8,12,518

(a) whether it is a fact that Orissa
State has sufficient number of iron
ore mines; and

Iron ore Mines im Orissa

1574, Shri Rama Chandra Mallick:
Will the Minister of Steel, Mines and (b) it so, the production of iron ore

Heavy Enmgimeering be pleased to and the quantity exported outside
state: India in 1963 from that State?
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'The Minister of Steel Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Yes.

(b) The production of iron ore in
‘Orissa  during January-September,
1963 was 4,544,000 tonnes., The bulk
'of this production is utilised for in-
ternal consumption. No specific in-
formation regarding the actual ex-
ports of iron ore of Orissa origin is
available, but according to the month-
ly returns received from the mine
‘owners by the Director, Indian
Bureau of Mines, under the Mineral
‘Conservation & Development Rules,
1958, the despatches (Railments) from
the mines to the ports for export dur-
ing the same period were 193,000
tonnes.

fet fafa wmtw

LYoy =t fagsax W ¢ agT
fafg At ag za At g AL

(%) ¥ 7z 79 & f& 35 aw
g e F omaw g e e
fafa srieT &7 wqay @y T 9, 9w
g9 wTF AWl a% fagaq 44 fwd
™ e

(=) afzgr, 7 o3 7+ foa= qaegi
FrfagfaaHraf i @ amar §

() @1y 777 F7 aF fagaqd a5y
AT AW

() =mamr 7 5@ aF woAT q&y
afa # faom # F=2f a5 FRFAT WA Y
g7

fafe warerg & gows (= fgaez-
faq) : (%) 2l (7). @awfy, SO
awmfy AT qeer afag & afafea
Y qu FIfeF AT qo HwEwTAE qIEAT
¥ & <1 qur FfeE wgert &1 818 AR 87
wzew fagaa &7 far & w9 S QF
Fifos acet & fagfaa &1 W
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frrom g 1 o fE & e &Y
fraaa w2 fed s

(&) = "o o fagmr  FwEfa
sftdto fto qgerr  guawfa

sff To TFo wzrE=TT a5y
ofY Sffo Tgo qq BED
=T qo o mHi q3TT
Y T For gaeg-afag

Y Yo Hro FFHTgRTTA
Ha-Frfe qweq

Y fro TFo WA HO-FIfeH qeeq

A arfo UFo WgAT  HA-FIfAF
qg

T 0o To ITTE Fo-FAfE w6

oY Fo GHATHA go-FTfas a3y

ST Yo n@o WAT  Ho-FrfaAF AT
Y AT g gu-Ffa® qeeg
=Y Qo G0 FHATA  Ho-FifaT qaeq
A1 THo QHo WX Ho-Ffas gaeq
oY @Yo forg . wo-Fifas g3

(7) =enT § wikdrg g3 afgr,
zvz wiFan dfgar, Wi g wfya-
fagm wix fafasr sisar afear &
wifaga  feelt ®maT & wfaw swew
FmT w1 fag § o 3% gasT afonfas
TEATAAT F q1q B[ AT G & |

o & et e afafaae &
fe 3t q13 o famre o® 2 faar &

TN F FEETE & A I
wifiar wfufaw, wre ma fewr
sfafraw, o sy faaa afufqaw Mt
wrehg foredraor wfufraw & fedy
qrs AT & faarad A R fag
FHFR T @ gAY W &faar
sfafraw s wrehn e Afufqay &
feY w8 & WY FUR FH { W
gor R
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Mineral Wealth in Madhya Pradesh

- 1576. Shrimati Vijaya Raje Scindia:

Will the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether it is a fact that Gwalior
and Rewa divisions in Madhya
Pradesh are rich in mineral wealth;
and

(b) if so, the steps taken so far for
its survey and the result thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Yes Sir. -

(b) As a result of survey under-
taken by the Geological Survey of
India the following minerals have
been recorded in Gwalior and Rewa
divisions in Madhya Pradesh:

Barytes, bauxite, clays, coal, copper
ore, fluorite, glass sands, gypsum, lead
and silver, limestone, dolomite, iron
ore, manganese ore, ochres, pyrophyl-
lite, steatite, corundum, mica, sillima-
nite, marble, molybdenite and pyrite.

Handloom Finance Corporation

1577. Shri M. G. Thengondar: Will
the Minister of International Trade
be pleased to state:

(a) whether there is a proposal to
-establish a Handloom Finance Corpo-
ration for financing the handloom

(b) if so, when it will be establish-
ed; and

(c) the details thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) No Sir.

(b) and (c). Do not arise.

Low and High Grade Coal

1578. Shri R. Barua: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that the out-
put of low grade coal vis-a-vis the
high grade coal has increased during
these three years progressively;

(b) whether there is proper market
for consumption of the low-grade
coal and middling;

(c) if not, the steps being taken to
make proper use of the surplus low-
grade coal; and

(d) whether it is proposed to
appoint an Expert Committee to go
into the question of production, trans-
port and marketing of coal and for
suggesting ways for diversification of
its use?

Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) A statement showing
the trend of coal production during
the years 1960-61, 1961-62 and 1962-68

The Minister of

industry; is given below:
Production
Grade 1960-61 1961-62 1962-63
(in million tonnes)
Higher Sel. A&B . 17°99 16°55 14°95
Grade 1 . 185§ 2067 2530
¢ Gr. II . 9:64 8:26 I1°0X
Lower {4 Gr.III . . . R 547 5:57 7°39
| Others (including Singareni) 407 418 528
ToTAL 55°72 §5-23 63-83

1764 (Ai) LSD—3.
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1t will be seen from the above that
except that there has been a fall in
Selected Grades, the increase has
taken place in all grades.

(b) Middlings arc consumed by
power stations—and low grade coal
by both power stations and
industries, particularly the brick-
burning industry. The availability of
such coals is however greater than
the demand at present,

(c) In order to encourage the off

take of low grade coals, restrictions
on consumers’ quotas have been
removed altogether and consumers

all over the country have been advis-
ed through a press note that they can
have allocations of any quantities of
such low grade coals that they ask
for. Free movement by road has also
been allowed.

(d) There is no proposal to appoint
an Expert Committee of the nature
suggested. All these aspects are al-
ready being considered by Govern-
ment in formulating plans for the
production of coal during the Fourth
Five Year Plan.

Indian Industries Exhibition in Kuwalit

1579 f Shri Ram Harkh Yadav:
" Shri R. Barua:

Will the Minister of International
Trade be pleased 1o state:

(a) whether it is a fact that an
Indian Industries Exhibition will be
held in Kuwait next year in February;

(b) if so, for how long it will last;
and

(¢) its utility from the commercial
point of view?

The Minister of International Trade
(8hri Manubhai Shah): (a) and (b).
An Indian Exhibition is proposed to
be held in Kuwait in March, 1964 for
a period of about a fortnight.

(c¢) Kuwait and her neighbouring
countrieg like Iraq, Iran, Saudi Arabia,
Bahrein etc, are already important
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markets for Indian goods. The pros-
pects for stimulating and developing
our export trade with these countries
are considered bright, as India jg ad-
vantageously situated for supplying
most of the goods required by them.
It is, therefore, intended to give inten-
sive and extensive visual commercial
publicity to Indian goods and mer-
chandise by holding an exhibition in
a central place like Kuwait and thus
create, maintain and extend a steady
market for Indian goods in the Persian
Gulf area.

Trade Agreement with Poland

1580 /Shri Ram Harkh Yadav:
" Shri R, Barua:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that nego-
tiations for the conclusion of a long-
term trade agreement with Poland
have been completed; and

(b) if so, the broad features of the
agreement?

The Minister of International Trade
(Shri Manubhai Shah): (a) Not vet,
Sir.

(b) Does not arise,

Composite Glass Factory, Hyderabad

1581, Shri Eswara Reddy: Will the
Minister of Industry be pleased to
refer to the reply given to Starred
Question No. 395 on the 30th August,
1963 and state:

(a) whether the Andhra Pradesh
Industrial Development Corporation
Ltd.,, Hyderabad, who have been

granted a licence for setting up a
composite glass factory at Hyderabad
have since submitted the terms of
their foreign collaboration;

(b) if so, whether Government have
examined the same; and

(c) the nature of decision arrived
at?
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The Minister of Industry (Shri

Kanungo): (a) No, Sir.
(b) and (c). Do not arise.

Contract with Individual /Firm

1582, Shri Yashpal Singh: Will the
Minister of Law be pleased to refer
to the reply given to Starred Question
No. 653 on the 13th September, 1963
and state:

(a) whether Government have since
taken any decision for bringing in
suitable legislation to reopen in future
any contract with any individual or
firm to which Union Government may
be a party; and

(b) if so, the nature of the decision?

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Mishra):
(a) and (b). The matter is still under
consideration. '

Fertilizers and Chemicals . Travancore
Ltd.

Shri A. K. Gopalan:
Shri Bhagwat Jha Azad:
. Shri D. N. Tiwary:

1583.

Will the Minister of Steel, Mines and
Heavy FEnagineering be pleased to
state:

(a) whether it is a fact that the Fer-
tilizers and Chemicals Travancore Ltd..
propose to set up a workshop at
Alwaye with foreign collaboration to
fabricate specialised equipments r.eed-
ed for the pectroleum petro-chemical
and fertilizer industries;

(b) if so, the estimated cost of the
proposed workshop; and

(c) when thc workshop i expected
to be set up?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Yes, Sir.

(b) Rs. 150 lakhs.

(c) The establishment of the work-
shop has been approved, in principle,
subject to the details of the manufac-
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turing programme, investment and the
terms of foreign collaboration being
settled to the satisfaction of Govern-
ment. These are at present under
negotiation by the Company with the
proposed foreign collaborator. It is,
therefore, too carly to say when the
workshop will be set up.

Purchases by D.G.S. & D.

1584. Shri Yashpal Singh: Will the
Minister of Supply be pleased to state:

(a) the total amount of purchases
made by the Director General, Sup-
plies and Disposals for the Defence
purposes since the promulgation of the
emergency; and

(b) how much foreign exchange was
involved?

The Deputy Minister in the Minis-
try of Supply (Shri Jagannatha Rao):
(a) Nevember, 1962 to July, 1863—
Rs. 26063 crores.

(b) Value of the import authorised
by the Directorate General of Sup-
plies and Disposals—Rs. 25:10 crores.

Shahdara Industrial Estate

J Shri P, C. Borooah:

]585"\Shri Mohan Swarup:

Will the Minister of Industry be

pleaseq to state:

(a) whether it is a fact that most
of the plots selcected for the Shahdara
industrial estate in Delhi were under
water during the floods in th¢ last
week of September this year;.

(b) if so, whether site of the indus-
trial estate is proposed to be changed
to a place which may be free {from the
dangers of yecarly floods in that area;
and

(c) if so. the action taken in this
regard?

The Minister of Industry (Shri
Kanungo): (a) Yes;
(b) No.
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(c) Steps are being taken for the
effective overall drainage of the
Shahdara area so that the factory
buildings in the industrial zrea will
not get flooded,

Production of Motor Cycles amd
Scooters

Shri P. C. Borooah:
1586. {Shri D. C. Sharma:

Will the Minister of Steel, Mines and
Heavy Engineering be pleased to refer
to the reply given to Starred Question
No. 249 on the 23rd August, 1963 and
state:

(a) whether any one of the two
more licensed units for the production
of motor cycles and scooters has since
entered production and if so, its licen-
sed and actual production capacity; and

(b) the further steps, if any, taken
to make more foreign exchange avsil-
able for this industry?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Not yet.

(b) Efforts are being made to allo-
cate more foreign exchange to this
industry within the limits of present
availability.
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Heavy and Medium Industrial Units

in Rajasthan
1588. Dr. L. M. Singhvi: Will the
Minister of Industry be pleased to

state:

(a) whether the Rajasthan Govern-
ment have approached the Union Gov-
ernment for the allotment of any
heavy and medium industrial units im
Rajasthan during the Third Plan
period; and

(b) it so, the reaction of Govern-
ment thereto and the stage at which
proposals are?

The Minister of Industry (Shri
Kanungo): (a) and (b). No, Sir; not
recently. In the past, however, the
Rajasthan Government had recommen-
ded the establishment of certain indus-
traial units in Rajasthan, and a state-
ment showing the decisions reached
on these recommendations is iaid om
the Table of the House. [Placed in Lib-
rary. See No. LT-2113/63].

Cloth Export to Britain

( Shri Bhagwat Jha Azad:
1589 J Shri P, C. Borooah:
") Shri P. R. Chakraverti:
| Shri Maheswar Naik:

Will the Minister of Intermatiomal
Trade be pleased to state:

(a) whether any agreement has
been arrived at between the British
Cotton Board and the Indian Textile
Industry on the volume of cloth export
to Britain; and

(b) if so, the terms of agreement?

The Minister of Intermational Trade
(Shri Manubhai Shah): (a) and (b).
Presumably the Hon'ble Members
refer to the recent talks held at
London. The talks did not relate to
the volume of cloth export, but te
problemg relating to imports into the
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UXK. of finished cloth and made-up
goods,

Lead and Zinc Smelters

1590. Shri D. B. Raju: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state whe-
ther there are any proposals to esta-
lish lead and zinc smelters in India
based on imported concentrates?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): Smelters, the details of
which are given below are proposed to
be based on imported concentrates:—

(i) A Zinc Smelter with an initial
capacity of 12,000 tonnes per
annum is to be set up in the
private scctor at Alwaye
(Kerala).

(ii) A letter of intent has been
issued for the establishment
of a 12.000 tonnes per annum
lead smelter in the private
sector.

(iii) A Zinc Smclter of 30,000
tonnes per annum capacity is
to be set up in the public
sector with Polish assistance.

Export of Fish from Andhra
Pradesh

1591, Shri D. B. Raju:
Minister of International
pleased to state:

(a) whether any measures have
been adopted to export fish and fish
products from Andhra Pradesh to
foreign countries; and

Will the
Trade be

(b) if so, the details thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Various general export promotion
measures have been taken in relation
to fish and fish products, and those are
applicable to the exports from all
parts of the coast of India. No sepa-
rate measures have been taken for the
exports of these from Andhra Pradesh.

Public Sector Steel Plaats

( Shri Subodh Hansda:
1592. { Shri S. C. Samanta:
(_ Shri M, L. Dwivedi:

Will the Minister of Steel, Mines
and Heavy Engineering be plcased to
state:

(a) whether it is a fact that Stecel
Plants in Public Sector suffered &
heavy loss in the last few years;

(b) if so, the total amount of lose
to date; and

(c) the reasons for thig loss?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subrama-
niam): (a) and (b). Exclusive of the
provision for depreciation, Hindustan
Stee] Limited made profits in the years
1961-62 and 1962-63. After providing
for depreciation, the total loss incur-
red by the company upto 31-3-1963
was Rs. 616 crores,

(¢) The economies of integrated Iron
and Stee] Works operation are achiev-
cd only when the production in all the
units is stabilised which usually takes
some time. In the initial stages lack
of adequate skills required for cpera-
tion resulted in lower tempo of pro=-
duction resulting in higher cost of
production.

Import of Raw Wool

( Shri S. €. Samanta:
1593.{ Shri Subodh Hansda:
| Shri M. L. Dwivedi:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that there
is an increase in the import of quality
raw wool from Australia and New
Zealand;

(b) if so, the exient thereof; and

(c) when we are expected to be
self-sufficient in raw wool?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.
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The increase in imports was necessary

to meet the defence requirements

arising out of the emergency.
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(b) The statistics of import of raw
wool including wool tops from 1961-62
upto the latest months of 1963-64 are

given below:

(figures in million)

Year Australia New Zealand
Lbs, Rs. Lbs. Rs.
oy 4 -3

1961-62 . 14'242 56-838 0°926 27
1962-63 . 14790 60°291 3129 10° 145
1963-64 - .. 8:436 32-229 1-861 6566
(s months April/Aug.)

(¢) Tt is difficult to say at present Investments by British Nationals

when complete self-sufficiency in wool
production will be  achieved. The
Indian wool, so far produced and
developed in our country, is largely
not usefu] for manufacture of fahrics
for human wear. It is good for manu-
facture of carpets, blankets etc.

Export of Groundamut il

( Shri B. K. Das:

] Shri Subodh Hansda:
3 Shri S, C. Samanta:
LShri M. L. Dwivedi:

1594.

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that the
State Trading Corporation incurred
heavy loss in the export of groundnut
oil;

(b) if so, since when such loss is
being incurred; and

(¢) whether it has been improved in
recent years?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
The State Trading Corporation of India
Ltd, incurreq some losses in the ex-
port of groundnut oil during 1962-63
as there was wide disparity between
international prices and the internal
procurement price.

(cy During 1963-64 the loss on the
export of groundnut oil is expected to
be negligible.

in Indian Textile Industry

1595. Shri Warior: Will the Minis-
ter of Intermational Trade be plessed
to state the total investment of British
nationals in the textile indusiry im
India as on 1st January, 1953 and om
Ist January, 19637 )

The Minister of International irade
(Shri Manubhai Shah): Specific
information relating to the investment
of British nationals is not available.
According to data available with the
Reserve Bank of India, totu] foreign
investments in textile jndustry cover-
ing cotton, jute and other textile pro-
ducts amounted to Rs. 25.2 crores as
on 31-12-53 and Rs. 29.1 crores as on
31-12-1960. Information after 31-13-
1960 is not available,

Groundnut Oil

1596. Shri Wardor: Will the Minis-
ter of Industry be pleased to state:

(a) the approximate total quantity
of groundnut oil produced in 1963;

(b) the approximate quantity used
by the vanaspati industry AQuring this
year so far; and

(¢) the quantity of oil exported se
far during the same period?

The Minister of Industry (Shri
Kanungo): (a) The production of
groundnut oil during 1963 is estimated
at 10 lakhs metric tons.

(b) The approximate gquantity of
groundnut oil used by the Vanaspat
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industry during 1963 (upto September)
was 255 lakh metric tons,

(c¢) The actual exports of groundnut
o1} during January—August, 1963 were
of the order of 60,000 metric tons.

Production of Iron and Steel

1597 Shri Maheswar Naik:
‘\ Shrimati Savitri Nigam:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that produc-
tion of iron and steel in the private
sector has lately shown a decline; and

(b) if so, the extent of Jjecline and
the reasons therefor?

The Minister of Steel, Mimes and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). In the 2nd
quarter (July—September, 1963) of
1963-64, there was some decline in pro-
duction of iron and steel by the Tata
Iron and Steel Company as compared
to that in the first quarter (April—

June, 1963),
During the quarter July—Septe "er
TISCO’s production of pig iron and

mgot steel was 464,715 and 462.465
tonnes respectively against a produc-
tion of 508,394 and 479,539 tonnes in
the previous quarter. This was due to
the shut down of one blast furnace in
September, 1963. There was no signi-
ficant difference in the production of
Indian Iron and Stee] Co. during the
two quarters.

Steel Re-rolling Factory in Kerala

1598. Shri Kappen: Will the Minister
of Steel, Mines and Heavy Engineer-
ing be pleased to state:

(a), whether it is a fact that a licence
bas been issued for starting a Steel
Re-rolling factory in Kerala; and

(b) if so, the details therect?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subrama-

niam): (a) and (b). Yes, Sir. Two
licences have been granted for the
establishment of steel re-rolling mills
in Kerala. The details are as under:

1. Mls. A. V. Thomas & Co. Ltd.,
Alleppey.
Location—Cochin.
Capacity—6,000
nual),

tonnes (An-

2. M|s. West India Steel Corpora-
tion Ltd., Kozhikode.
Location—Kozhikode.
Capacity—15,000 tonnes (Anm-
nual).

Heavy Electrical Transformers

( Shri Kappen:
1599. { Shri A. K. Gopalan:
_ Shri Imbichibava:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether Government have can-
celled a licence given to party im
Kerala for production of Heavy Elec-
trical Transformers; and

(b) if so, the reasons therefor?

The Minister of Steel, Mines amd
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). Presumably,
information is required about the
licence issued in the name of Shri
N. J. Nair in 1961. As the undertak-
ing was nol established within the
time specified in the licence, the licen-
ce was revoked after issuing a notice
to the licensee as specified in the
Industries (Development and Regu-
lation) Act, 1951. :

Export of Commodities by S.T.C.

1600, Shri Umanath: Will the Minis-
ter of Imternational Trade be pleased

to state:

(a) whether it is a fact that the
exports of certain commodities by the
State Trading Corporation have ceased
altogether since 1957-58, 1959-60 and

1960-61;

[
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(b) if so, the list of commodities;
and

(c) the steps taken to retrieve the
position?
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The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Yes, Sir. The following commodities
continue to be exported but the State
Trading Corporation does not deal
in them now:

Name of commodity

Year when last exported

1. Hemp . . 1957-58
2. Sandalwood Oil . 1959-60
3. Cotton Waste Do.
4. Vetivert Oil Do.
s. Raw Jute - Do.{
6. Pig Iron Do.
(¢c) These were ad hoc exports Coal Mining Project near Bokaro
undertaken by the STC in special

circumstances which subsequently did
not exist. Similarly the STC conti-
nues to take up numerous other items,
from time to time depending on cir-
cumstances.

Cost of Production of Khadi

1601. Shri Kashi Ram Gupta: Will
the Minister of Industry be pleased to
state the percentage break-up of the
cost of production of a mctre of cotton
khadi and woollen khadi, separately,
for 1960-61 to 1962-63 in regard to the
following:

(i) Cost of raw-material;
(ii) cost of carding;
(iii) cost of spinning;

(iv) cost of weaving;

(v) cost of transport, over-head
and other charges involving
production and reaching upto
the sales-depot; and

(vi), average percentage of sales
organisation, exclusive of re-
bate on sales?

The Minister of Industry (Shri
Kanungo): Two statements are laid on
the Table of the House. [Placed in
Library. See No. LT—2114/63].

1602, Shri Bhagwat Jha Azad: Wil
the Minister of Steel, Mines and Heavy
Eng.neering be pleased to state:

(a) whether there is any proposal
to take up a coal mining project near
Rokaro;

(b) if so, the estimated yearly out-
put of this project; and

(¢) when it is likcly to be taken up?

The Minister of Steel, Mincs and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). Yes. In this
region, the Kathara Colliery of the
National Coal Development Corpora-
tion will be expanded from its existing
capiacity of 1'5 wmillion tonnes per
year to 3.00 million tonnes per year.
Similarly, the Swang and Jarangdih
mnes will be re-organised and their
combined total output incrcased from
0.30 million tonnes to about 1 million
ionnes,

(c) Action has already been initiat-
ed on these schemes by the National
Coal Development Corporation. The
Jarangdih and Swang scheme is to be
executed in collaboration with the
National Coal Board, UK. and the
preliminary project report drawn up
by the National Coal Board has al-
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ready been received and is under

examination.

Mysore State Khadi and Village Indus-
tries Board

Shri P, R. Chakraverti:
Shri Sidheshwar Prasad:
Shri D. D. Puri:

IShri Vasudevan Nair:

1603.

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
Mysore State Khadi and V:illage Indus-
tries Board has come in for a lot of
eriticism for ils irregular activities
and lack of proper maintenance of ac-
counts; and

(b) the arrangemeoent for supervision
made by the All India Khadi and Vil-
lage Industrics Commission over the
State Boards?

The Minister of Industry (Shri
Kanungo): (a) It has been reported
that the accounts of disbursements,

particularly, for the activities under-
taken directly by the State Board for
the development of Khadi and Village
Industries have not been properly
compiled.

(b), The Khadi and Village Indus-
tries Boards in different states are
established in accordance with the
respective State Enactments. They
are statutory bodies responsible to the
respective State Legislatures. The
Khadi & Village Industries Commis-
sion does not cxercise direct control
over the day-to-day functioning of the
State Boards. With a view to bring-
ing some uniformity in the composi-
tion of the State Boards and their
working, the Commission has recently
suggested to Government to amend the
State Khadi and Village Industries
Board Acts. On the advice of the Com-
mission most ot the State Boards have
appointed Financial Advisers and
Chief Accounts Officers to supervise
and guide them in the maintenance
ang audit of their accounts.

Coir Industry during Third Plam

J Shri P, Kunhan:
1604. < Shri A. K. Gopalan:

Will the Minister of Internatiomal
Trade be pleased to state:

(a) whether any steps have been
taken by Government to develop the
Coir Industry during the Third Plam
period; and

(b) if so, the details thereof?

The Minister of Internationa) Trade
(Shri Manubhaj Shah): (a) and (b).
The Coir Board’s annual reports whick
have been placed on the Tahle of the
House from year to year explain the
various steps taken. A statement
showing some of the important steps,
is however laid on the Table of the
House. [Placed in Library. See No.
LT-2115/63].

Import of Textile Machinery
Russia

from

1605 f Shri Maheswar Naik:
* | Shrimati Savitri Nigam:

Will the Minister of Iniernational
Trade be pleased to state:

(a) whether certain priorities have
been offereq in regard to import of
textile machinery and capital equip-
ment from Russia; and

(b) if so, the details thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) No, Sir.

(b) Does not arise.

Pig Iron Plants in Southern

Shri Subodh Hansda:
1606. L Shrij S. C. Samanta:
Shri Basumatari:

States

Will the Minister of Steel, Mines and
Heavy Engineering be pleased to state:

(a), whether it is a fact that there
is a proposal to set up pig iron plants
in the Southern Stateg of the country;

(b) if so, the number of plants te
be set up; and
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(¢) the places where they will be
set up and when?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (c). Industrial licences
have been issued for the setting up of
two pig iron plants—one in Madras
and the other in Mysore. An applica-
tion for a pig iron plant in Andhra
Pradesh has also been approved in
principle. In addition, two industriai
ticences have been issued for setting
up sponge iron plants—one in Madras
and the other in Andhra Pradesh.
The Bailadila-Visakhapatnam and the
Goa-Hospet areas are being gstudied
for setting up steel works. In the
locations finally selected, there is a
possibility of producing pig iron for
sale.

Exports of Cashew Kernelg

Shri B, K. Das:
1607. < Shri S. C. Samanta:
LShri Warior:

Wil] the Minister of Internatiomal
Trade be pleased to state:

(a) the foreign markets where ex-
port of chashew kernels has registered
a fall during the last year or there-
about;

(b) the reasons for the decline in
exports; and

(c) the steps being taken for ar-
resting the decline and for promotion
of exports in new markets?

The Minister of International Trade
{Shri Manubhai Shah): (a) and (b).
There has been an overall increase in
the export of Cashew Kernels to
foreign markets.

(c) Varioug expor{ promotion mea-
sures such as extensive publicity
abroad, participation in International
Exhibition Trade Fairs, sending out
Trade Delegation and conducting Mar-
ket Surveys, are taken to sustain and
boost up exportg of cashew kernels
to foreign markets. Export incentiveg
are also granted by way of additional
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al.lot'ment of tin-plates and box-strap-
pings required for packing cashew for
export,

Haldia Port

1608, J shri B, K. Das:
6U8. A Shri 5. C. Samanta:

Will the Minister of Internatiomal
Trade be pleased to state:

(a) whet! »r the new port of Haldia
is being c..isidered for a free trade
zone; and

(b) if so, whether any scheme has
been formulated for the purpose?

The Minister of International Trade
(Shri Manubhai Shah): (a) No, Sir.

(b) Does not arise.

Stamp Duty under Advocates Act

1609. Shri Hem Raj: Will the Minis-
ter of Law be pleased to state:

(a) the names of the States whe
have agreed to exempt or reduce the
legal professiona] Advocates from the
stamp duty; and

(b) the steps that the Central Gov-
ernment have taken to bring about
uniformity in the matter of the ex-
emption of the stamp duty in differ-
ent States?

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Mishra):
(a) The Government of Assam has by
legislation abolished the stamp duty
on entry as an advocate. The Gov-
ernments of West Bengal and Orissa
have taken the view that no stamp
duty is payable from 1st December
1961, the date on which Chapter IL
of the Advicates Act, 1961 came into
force. The Governments of Maharash-
tra and Gujarat have decided against
levying any such duty. The Govern-
ment of Mysore has reduced the duty
to Rs, 250. The Governments of
Andhra Pradesh, Madras and Bihar
have agreed to undertake legislation
to reduce the duty.
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(b) The Government of India hav~
approached the State Governments in
the matter and suggested that in view
of the enrolment fee of Rs. 250!-levi-
able by a State Bar Council under the
Advocates Act, 1961, the stamp duty
leviable by the State Government un-
der the Indian Stamp Act, 1899 should
cither be abolished altogether or re-
duced substantially.

Lakeg and Hot-springs of Ladakh

1610 Shri Vishwa Nath Pandey:
. Shri Balgovind Verma:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

fa) whether it is a fact that the
Government of India are considering
for investigation of the mineral re-
sources of waters of the lakes and
hot springs 'n Ladakh; and

(b) if so, when investigations and
surveys will be started?

The Minister of Steel Mines and
Heavy Engineering (Shri C., Subrama-
miam): (a) and (b). The Geological
Swrvey of India carried out in 1963
o detailed examination of the occur-
rences of sulphur and borax at Puga
in Ladakh, deposited by ‘minera] spr-
ings and this work will be continued
in 1964 to determine the annual rate
of replenishment of borax.

Techno-Economic Survey of Orissa

1611. Shri G. Mohanty: Will the
Minister of Industry be pleased to
ssate:

(a) whether any techno-economic
survey of Orissa was undertaken by
Gevernment or any other agency;

(b) if so, the total income of the
State in 1961-62 and 1962-63; and

(c) the per capita income in 1961-62
and 1962-63?

The Minister of Industry
Kanungo): (a) Yes, Sir.

(b) and (c). The total income of
the State and the per capite income

(Shri

for 1961-62 and 1962-63 has not been
estimated. According, however, to the
report on the techno-economic survey,
total income of the State in 1960-61
was Rs. 372.6 crores, giving a per
capita income of Rs. 212.

Foreign Specialists in Public Secter
_ Undertakings

1612. Shri Kashi Nath Pandey: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state
whether Government have laid dowm
any criteria in respect of the quali-
fications of foreign specialists for
employment in Public Sector Under-
takings under the control of the Minis-
try of Steel, Mines and Heavy Engi-
neering?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): No criteria as such have
been laid down. Foreign specialiste
are employed depending on their
experience in the line in which they
are employed and their experience is
scrutinised before offers of employ-
ment are made to them.

Export of Kuth Roots

1613. Shri Hem Raj: Will the
Minister of International Trade be
pleased to state:

(a) whether the Punjab Govern-
ment have approached the Central
Government with the request that the
entire trade of the export of Kuth
roots to foreign countries be entrusted
to the Punjab State Trading Corpora-
tion; and

(b) if so, when this request was
received and the action taken thereon?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
The Punjab State Government have
requested that the export trade in
‘kuth roots’ should be handled by the
State Trading Corporation of India
Ltd. This has been agreed to and has
been duly notified.
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Disbursements of Excise Duty on Coal

1614. Shri Raghunath Singh: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the total excise duty collected
en coal raised and coke manufactured
and despatched since 1954, year-wise;
and

(b) the total disbursements made
vear-wise from the Fund thus raised
and balance outstanding in the Fund?

The Minister of Steel, Mines and
Heavy Engincering (Shri C, Subra-
maniam): (a) and (b). A statement
giving the required information is laid
on the Table of the House. [Placed
in Library, See No. LT-2116/63].

Small-Scale Paint Units and Allied
Industries

Shri D. D. Mantri:
Shri Ram Ratan Gupta:
1615.{ Shri B. P. Yadava:
j Shri Bishanchander Seth:
{_ Shri Dhaon:

Will the Minister of
pleased to state:

Industry be

(a) whether Government have
decided the establishment of Small-
Scale Paint Units and Allied indus-
tries in the private sector; and

(b) if so, the details of the decision
taken in the matter?

The Minister of Industry (Shri
Kanungo): (a) The Small Scale as
well as the large scale paint industry
is predominantly in the private sector.
There has been no frcsh decision by
Government on this matter.

(b) Does not arise.

Manufacture of Small Tractors in
Punjab

1616. Shri P. Venkatasubbaiah: Will
the Minister of Steel, Mines and Heavy
Engincering be pleased to state:

(a) whether it is a fact that a
licence has been granted to Punjab
Government for manufacture of small
tractors;
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(b) if so, when the plant will be
set up; and

(c) whether similar licences will be

given to other State Governments
also?
The Minister of Steel, Mines and

Heavy Engineering
maniam): (a) No.

(Shri C. Subra-

(b) Does not arise.

(c) Applications will be considered
on merits within the capacity avail-
able for sanction.

Tea Transport Subsidy

1617. Shri Hem Raj: Will the Minis-
ter of Intermational Trade be pleased
to state:

(a) whether the DPunjab Govern-
ment have approached the Central
Government and the Tea Board for
the grant of Transport subsidy for the
transport of tea from Kangra to the
market of Amritsar; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of International Trade
(Shri Manubhai Shah): (a) No, Sir.

(b) Does not arise.

Stainless Steel Utensils Factories

1618, Shri  Kajrolkar: Will the
Minister of Steel, Mines and Heavy
Engineering be plecased to state:

(a) whether it is a fact that the
leading stainless steel utensils factories
are facing a crisis in not getting
enough supply of steel sheets to keep
the factories going;

(b) whether these factories in South
India are trying to retrench the em-
ployees as a preliminary to closure;
and

(c) the steps proposed to be takem
to avert this crisis?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (c). Stainless Steel
Sheets for utensil making are not yet
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manufactured in the country and have
to be imported. In view of the limited
availability of foreign exchange,
Utensil Industry has been accorded a
low priority and imports of S.S. Sheets
restricted. Consequently units of this
Industry may have experienced diffi-
culties lately in securing Stainless
Steel Sheets for their use. In view of
the difficulties experienced by Utensil
Manufacturers, it has been decided to
"allow import of Stainless Steel Sheets
for utensil making against export of
Stainless Steel Scrap. It is also pro-
posed to import some Stainless Steel
Sheets against export of other com-
modities under barter deals concluded

Ly  Minerals and Metals Trading
Corporation.
‘Nahan Foundry
1619. Shri Pratap Singh: Will the

Minister of Industry be
~tate:

pleased to

ta) whether it is a fact that 40 hir-
ing agencies of Nahan Foundry were
~losed down during 1962-63;

(b) if so, the amount spent as trans-
portation charges for carrying the
matcrials and stocks of these agencies;
and

(¢) whether it is a fact that more
than 50 per cent stock was sold as
s¢rap?

The Minister
Kanungo): (a)
were closed.

of Industry (Shri
No, Sir. Only 34

(b) Rs. 10,000.

t¢) No, Sir. Only a small portion
nus been sold as scrap.

Tin Plating Plant in Kerala

1620. Shri Imbichibava: Will the
Minister of International Trade be
pleased to state:

(a) whether licence for importing

the necessary machinery and equip-
ments for setting up a tin-plating plant
at Edappally in Kerala has been
assued; and

(b) if not, the reasons for the

delay?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.
A licence has been issued for impor
of necessary machinery and equip-
ments for setting up a tinning plant
in Cochin which is the only unit
licensed in Kerala for manufacturing
tinplate.

(b) Does not arise.

R AR W ow

LER L. oY siFRAR %y ¢ wAT
FEaE, A, W A efaator G
ggamT Rt g AT R e g &
FEIF HT AT a7 IET AT 2 7

LI, @ g Wi g fraton wen
(7 fao gugmvaR): fagv #iv g
# adt v faggo-farmavaE a1
(belr) ™FarE ¥ tc fE7i-Frex aar
Tz i s Ay aw S5 R
T Ag " veve fafagy drT e ¥
FAIAT AT TAATT & | X9 H gE 7 F €0
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Heavy Electricals Factory at
Nangal Dam

1622. Shri Daljit Singh: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that Punjab
Government have submitted a repre-
sentation to set up a Heavy Electricals
Factory at Nangal Dam during the
Fourth Five Year Plan; and

(b) if so, the decision taken there-
on?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). The Govern-
ment of Punjab have applied for a
licence under the Industries (Deve-
lopment and Regulation) Act, 1951 fer
the establishment of a new industrial
undertaking at Patiala or Nangal for
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the manufacture of Heavy Electrical

Equipments. The application is under
consideration.
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faare fargr I Wy & 1 TWF qRA AT
v 95 &
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Import of Cotton and Jute

1626. Shri D. C. Sharma: Will the
Minister of International Trade be
pleased to state:

(a) whether Government have con-
sidered the feasibility of reduction in
the import of cotton and jute; and

(b) if sn, the result thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
The poiicy in regard to the import of
cotton is constantly under review. The
position, however, is thal unless there
is a steady and considerable improve-
ment in the producticn of cotton
within the counrtry, no significant
reduction in the imports from abroad
is possible. Imports consist of only
long and extra long staple cotton the
indigenous production of which is still
far from being adequate.

As regards the imports of raw jute,
they are now confined to small quan-
tities of cuttings and long superior
jute required for the manufacture of
speciality goods for export.

Duargapur Steel Plant
1627 J Shri Yashpal Singh:
*\ Shri P. K, Ghosh:
Will the Minister of Steel, Mines

and Heavy Engimeering be pleased to
state:

(a) the name of the firm who erect-
ed Durgapur Steel Plant;

(b) the name of their top repre-
sentative in India; and

(c) whether it is a fact that the
same person now heads this Steel
Project?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Messrs Indian Steel
Works Construction Co. Ltd., London.

(b) and (¢). Mr. D. J. Bell was
the Resident Director and the General
Manager and left the service of
ISCON on 31st March, 1962. We re-
quested the UK. Government for the
services of a General Superintendent
under the Colombo Plan. Accord-
ingly, in August, 1962, Mr. Bell was
deputed by UK. Government and he
was appointed as General Superin-
tendent and Senior Deputy General
Manager, Durgapur Steel Plant, Sub-
sequently, when the General Mana-
ger proceeded on leave from 2nd Sep-
tember, 1963, Mr. D. J. Bell was ap-
pointed as General Manager in
addition to his duties as General
Supcrintendent of the Plant.

Export of Spices

1628. Shri Shree Narayan Das: Wili
the Minister of International Trade
be pleased to state:

(a) whether it is a fact that in
spite of the fact that Indian spices
have a big market export position is
not progressing because of lack of
export blending and better packing;
and

(b) if so, the steps being taken to
meet the situation? ' :

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
No, Sir. Our blending and packing
has not affected adversely the export
of spices. The spices that require
blending are curry powder and curry
paste. The export of these jtems are
showing an upward trend.
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A special Export Promotion Scheme
10 provide the required facilities for
stepping up the export of spiceg is
under Government’s consideration.

Raw Film Plant, Ootacamund

1629. Shri D. C. Sharma: Will the
Minister of Industry be pleased to
state the further progress made in
the establishment of raw film making
plant at Ootacamund in Madras and
whether the construction is going ac-
eording to schedule?

The Minister of Industry Shri
Kanungo): More than 70 per cent of
the total concreting on the main
factory biocks has been completed
Satisfactory progress has been mains
tained in respect of major finishing
items wviz, staircases, brick and stone
masonry and fixing of doors and
windows etc.

Work on the erection of plant and
equipment was started in the month
of July, 1963,

Jharia Coal Fields

1630. Shri D. S. Patil: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that the
upper 6-7 seams of coal in the Jharia
Coal fields are usually of higher
grade of coal and the lower ones of
medium and lower grade or mixed;

(b) whether it is difficult to mine
tfower seams than the upper onecs; and

(c) if 'so, the reasons for granting
subsidy for adverse mining conditions
for higher grade of coal only?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Yes; seams X to XVIII
are considered to be of better grades.

(b) It is not necessarily more diffi-
cult to mine lower seams in a coal-
field. A lower seam may be occur-
ring at a shaliow depth in a particular
area while the upper seam may occur
at a considerable depth in a different
area. The difficulties in mining arise
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from the peculiar geological features
which may govern either the lower
or the upper seams. Some of the
factors that render mining conditions
difficult are thickness and inclination
of the seams, existence of gas, fire in
upper seams, heavy percolation of
water etc.

(¢) The basic principle for grant ot
subsidy is that it must be first estab-
lished that a colliery claiming such
subsidy is producing a type of coal
which is essentially required in the
national interest.  According to this
criterion, the said assistance is ad-
missible in respect of production of
coking coals of Grade A to H and
non-coking coals of Selected Gradee
and Grade I. Exceptions have only
been made in respect of the follow-
ing:

(a) Assistance for high transpor-
tation cost from the pithead
to the rail head, for which
all grades of coals are eligi-
ble;

(b) Thin seams producing non-
coking coals of Grades Il and
III in Madhya Pradesh, which
are also entitled to such
assistance.

Gold Deposits in Andhra Pradesh

1631, Shri D. C. Sharma: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state the
progress made in prospecting the gold
deposits  found in Chittoor and
Anantapur districts of Andhra Pra-
desh?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): The work carried out by
the Geological Survey of India im
the Bisanattam and Kalahatti flelds
in Chittoor district has indicated that
the gold content is poor and deposite
are neither extensive nor otherwise
promising,

The detailed exploratory operations
by the Indian Bureau of Mines in
Ramagiri gold fleld in Anantapur
district are still continuing. About
four .thousand samples have been
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drawn hitherto. Drilling and trench-
ing operations are progressing steadi-
1y.

Heai Treatment Plant at Rourkela

(Shri D, C. Sharma: *
1632 J Shri Dhaon:
] Shri Bishanchander Seth:

( Shri B. P, Yadava:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that nego-
tiations for establishing a heat treat-
ment plant at Rourkela are under
way with West Germany; and

(b) if so, the stage at which the
matter stands at present?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Yes, Sir.

(b) The matter is still under dis-
cussion,

Scarcity of Cement in Kerala

1633, Shri Maniyangadan: Will
the Minjster of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether it is a fact that there
is acute scarcity of cement in Kerala;

(b) the total quantity of cement re-
quired for and allotted to Kerala
during 1961-62 and 1962-63; and

(¢) the steps taken to supply ade-
quate quantity of cement for the
needs of Kerala?

The Deputy Minister in the Minis-
try of Steel Mines and Heavy Engi-
neering (Shri P, C. Sethi): (a) There
is an overall shortage of cement in
country. Besides, in order to meet
large requirements of cement for
Defence works taken in hand in the.
wake of the national emergency, Gov-
ernment had to impose a cut on the
past level of allocations of all con-
sumers

1764 (Ai) LSD—4, ]

(b) The following figures indicate
demand and allotment of cement to
Kerala under the State Quota:

Period Demand Allotment
1961-62 2,55,000 1,71,600
1962-63 2,75,000 1,63,875

(¢) The cut imposed on the quota
of Kerala State for the period Janu-.
ary-March, 1963 was gradually res-
tored during the subsequent quarters
and for the quarter Januyary-March,
1964, it has been fully restored. An
additional quantity of 7,200 tonnes of
cement has also been released during
the year 1963-64.

Incentives to Coal Producers

1634 J Shri Samnani:
"\_Shri Inder J. Malhotra:

Will the Minister of Steel, Mines .
and Heavy Engineering be pleased to -
state: -

(a) whether it is a fact that Gov-
ernment are considering a proposal
to grant suitable incentives to coal’
producers; and

(b) if so, how far the grant of in-
centives will help in conserving the
scarce reserves of superior coal and
in utilising other grades of coal, of
which there are large deposits in the
country?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). Government
are presently considering the ques-
tion whether any further incentives
to the coal industry are necessary.
This is in the context of the need to
ensure adequate production of the
proper quality of coal. One of the
elements in this examination will cer-
tainly be to see whether this will
help in conserving the reserves of
superior grades of coal which are
required in the national interest. But
this has nothing to do with the utili-
sation of lower grades of coal., The
latter aspect will depend on the con-
sumer demand for such lower grades
of coal.
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Survey of Demand for Coal

1635 Shri Heda: Will the Minister
of Steel, Mines and Heavy Engineer-

img be pleagsad to state:

(a) whether Government have
undertaken any survey on industry-
wise demand of coal during the Third
Plar period;

(b) if so, industry-wise demand of
cogl separately for each grade of
coking and non-coking coal; and

(c) the steps being taken to meet
the demand?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). Yes; a re-
view of the demand for coal in res-
pect of various categories of con-
sumers by the end of the Third Plan
period was made recently. A state-
ment showing the result of this re-
view, industry-wise, is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-2117/63). The en-
titlement of various categories of
eansumers to different grades of coal
is also given in the statement.

(c) From the trend of production,
® is expected that the revised demand
for both coking and non-coking coal
during the Third Plan period will be
met fully.

Sale of Iron and Steel Goods

1636. Shri Jashvant Mehta: Will
#he Minister of Steel, Mines and
Meavy Engineering be pleased to
state:

(a) the present orders of Govern-
ment for declaring free sale iron and
steel goods against barter imports and
established impor'ts;

(b) the amount of goods of iron
and steel declared for free sale dur-
ing 1962-63;

(c) whether Government approach
she Small Industries before declaring
he free sale goods; and

(d) if not, the reasons therefor?
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The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) In the case of steel
imported on barter account the im-
porter is allowed to dispose of mate-
rial to the extent of 20 per cent to
the customers of his choice.

As regards established importers,
50 per cent of their imports are
allocated under instructions from the
Iron and Steel Controller; the balance
50 per cent. can be sold to parties
who hold quota certificates for restric-
ted categories or who have outstand-
ing omders on producers for other
categories.

(b) to (d). Before allowing Free
Sale of materials not lifted by allot-
tees, they are offered to State Gov-
ernments for nominating consumers
including Small Industries who are
under their charge, If in spite of
that, stocks are left with importers,
free sale is allowed. In 1962-63, 896
tons were released for free sale in
this way.

Registered Stockists of Iron and Steel
in Maharashtra

1637, Shri Jashvant Mehta: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) the number of control and
registered stockists of iron and steel
black-listed in Maharashtra and
Gujarat States during the last three
years;

(b) whether it is a fact that im
Bombay recently a son of a black-
listed stockist has again been appoint-
ed as a control or registered stockist;
and

(¢) if so, the reasons therefor?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-

maniam): (a) None, Sir,
(b) and (c). Government have no
knowledge.
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Licénsed Units

1688, Shri Gopal Datt Mengi: Will
the Minister of Industry be pleased
# state the number of big units
Heensed in varioug States including
Jammu and Kashmir during 1961-62
and 1962-63 (State-wise)?

The Minister of Industry (Shri
Kanungo): What the Hon’ble Mem-
ber means by ‘big units’ is not very
clear, Licences are not required for
setting up industrial undertakings
with fixed assets not exceeding Rs. 10
lakhs in value.

A statement showing the number
of licences issued during 1961-62 and
1962-63, showing State-wise distri-
bution, is laid on the Table of the
House . [Placed in Libaray. See
Wo. LT-2118/63].
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Export of Groundnut

1642, Shri D. C. Sharma: Will the
Minister of International Trade be
pleased to state:

(a) whether it is a fact that there
‘has been a set-back in groundnut
export; and

(b) if so, the reasons therefor and
the steps taken to improve the posi-
tion?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Export of ordinary groundnut is not
allowed in the interest of crushing
industry in the country, Hand Pick-
ed Selected groundnut are, however,
allowed to be exported freely.
These nuts are for table use and for
use in confectionery in U.K., Canada
and European countries. Exports of
of this variety of groundnut were
larger in 1962-63 as compared to the
exports in 1961-62.

Gypsum Deposits in J, & K,

1643. Shri Vishram Prasad: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether it is a_fact that the
Union Government have undcrtaken
a project for an extensive extraction
of Gypsum deposits located in the
Jammu and Kashmir State in collabo-
ration with the Jammu and Kashmir
Minerals;

(b) whether any foreign financial
and technical assistance has also been
accepted in the project; and

(c) the estimated investment in the
project and the share of the Centre
thereof?
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The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) No, Only a preliminaxry
appraisal of the Gypsum deposits 1n
Assar-Ramban area has been made
by the Indian Bureau of Mines at the
request of the Government of Jammu
and Kashmir,

(b) and (c). Do not arise,

Amalgamation of Small Collieries

1644, Shri Eswara Reddy: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to bring forward
legislation for the amalgamation of
small collieries;

(b) if so, when the Bill is likely
to be introduced; and

(c) the number of collieries whose
output is more than one lakh tons
per annum?

The Mlinister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) No decivion has yet
been taken to legislate for compul-
sory amalgamation of small collieries
in the private sector.

(b) Does not arise,

(c) 185,

Power Supply to Singareni Collieries

1645, Shri Eswara Reddy: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to refer to the
reply given to Unstarred Questiom
No. 161 on the 14th August, 1963, and
state:

(a) whether the negotiations
between Singareni Collieries Company
and the Andhra Pradesh Electricity
Board for an additional supply of
1,000/2,000 k.w. power have since beea
concluded; and

(b) if so, the result thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subre-
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maniam): (a) and (b). So far the
Andhra Pradesh Electricity Board
mave released 550 k.w, of additional
power and a further release of 360
k.w. is expected shortly, Negotia-
#ons for the release of more addi-

sional power are still going on
between the Singareni Collieries
Company and the Andhra Pradesh

State Electricity Board.

Private Sector Collieries

1646, Shri Eswara Reddy: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

‘(a) the amount utilised by the col-
lieries in private sector from the loan
of Rs, 18 crores given by the World
Bank; and

(b) the purpose for which this
amount has been utilised so far?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) Out of total loan of
about Rs, 17 crores the Industry has
placed orders for equipment worth
Rs. 13 crores and machinery worth
about Rs. 5 crores has already been
imported in the country.

(b) This has been utilised for meet-
ing the foreign exchange require-
ments of the private sector collieries
to obtain machinery and equipment
in order to sustain the production of
coal and to effect further develop-
ment,

Soft Coke

1647, Shri Heda: Will the Minister
of Steel, Mines and Heavy Engineer-
ing be pleased to state:

(a) the total annual production of
soft coke during the last three years;

(b) the grades of coal used for
manufacturing soft coke; and

(c) the reasons for prohibiting use
of III grade coal in making soft coke?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-

to Matter of Urgent
Public Importance

maniam): (a) The figures of produc-
tion of soft coke are given below:—

(Figures in Million Tonnes)

Production
Year of Soft Coke
1961 1-804
1962 2:098
1963 (upto
September) 1:701

(b) Grade III and Grade II coals

are mostly used for the manufacture
of soft coke,

(c¢) No restrictions or limitations
have been imposed in the use of
grade III coal for the manufacture of
soft coke,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

TRAIN-BUS COLLISION ON MIRRAY-LATUS
NARROW GAGUGE RAILWAY ON SrpD
DECEMBER, 1963.

Shri Shivaji Rao S. Deshmukh (Par-
bhani): I call the attention of the
Minister of Railways to the following
matter of urgent public importance
and I request that he may make a
statement thereon:

“The train-bus collision on Mir-
ray-Latus narrow gauge railway
on the 23rd December, 1963 result-
ing in several deaths.”

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): At 930 hrs. on 3-12-1963,
while train No. R10 Up Goods was
running between Kalambha Road and
Dhoki stations on the Kurduwadi—
Latur Narrow Gauge Non-controlled
section of Centra] Railway, it collided
with a passenger bus at an unmanned
level crossing at Km. 79.10.

As a result of the collision, the train
engine derailed of all wheels. Three
persons—the driver of the bus and two
bus passengers—were killed then and
there. Twenty-five other persons sus-
tained injuries. Of these, thirteen
sustained grievous injuries and the
others minor. The injured persons



4621 Calling

[Shri S. V. Rmaswamy]
were removed to the Civil Hospital,
Osmanabad by the police authorities
by road. O0f these one person suc-
cumbed to his injuries later. Accord-
ing to the latest information, ten per-
sons have been discharged and the
remaining fourteen are said to be
progressing.

On receipt of information about the
accident, the Divisional Officers of the
Sholapur Division of Central Railway
rushed to the site by road from Shola-
pur and with breakdown train from
Kurduwadi.

The section was cleared of obstruc-
tion and became available for through
running of trains at 21.35 hrs. on
3-12-1963.

Ex-gratia payments to the extent of
Rs. 3650 were made by the Central
Railway Administration to the next of
kin of the dead and to the injured.

Enquiry by a Committee of Senior
Scale Officers which had been appoint-
ed to investigate the cause of the acci-
dent has been completed. Their re-
port is awaited.

The view from the road of the rail-
way track and from the railway track
of the road is quite clear for a dis-
tance of about a 1000 ft.

Road signs are installed on the road
on eitner side of the level crossing
warning the road users to stop and
look carefully before proceeding anead
and crossing the railway track.

Shri Shivaji Rao S. Deshmukh: May
1 know whether it is a fact that this
unmanned railway crossing, as has
been stated by the Minister, is just
in the nearest proximity of the rail-
way station, and further, may I know
what has happened to the standing in-
structions wherein the drivers of all
trains including goods trains are re-
quired to stop and then proceed when
approaching a level crossing?

Shri S. V. Ramaswamy: There is
no such instruction, It is utterly im-
possible for the trains to stop at the
level crossing and then proceed. What
progress can be made then?

DECEMBER 18, 1963
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Shri Shivaji Rao S. Deshmukh: It
was dscussed in this House. The
instructions were that the train should
stop when approaching the level cros-
sing.

Mr, Speaker: The instructions are
just the reverse. The road-users
should stop and see whether there is
any train approaching; not that the
engine should stop. The train which
is running cannot stop at each level
crossing.

Shri Shivaji Rao S. Deshmukh: May
1 know whether it is a fact that this
railway engine on the narrow gauge
train actually went into the bus and
carried the bus to a distance of about
two furlongs along with it, due to
which the number of casualties and
the injured was large?

Mr. Speaker: For that, we should
await the result of the enquiry.

Shri S V., Ramaswamy: Yes, Sir

st o wo wifew (IFHTAER) ¢

Tz AT AT VT 22 frEd ¢ AT
T/ q7. q@1 %7, THT BT TR AR 4T
g & A1 7w wy 3fee F A g oo
T vod Mfar ov wwr fF 3
AFfide gHT, a; e WAy Ad
iz O T HE AR A@ T
w1 faare #7 EY E 7

Mr. Speaker: He says that therc
is considerable traffic on this section,
and therefore wants to know whether

the Government is cons dering to man
this rai'way level crossing.

Shri S. V. Ramaswamy: The traffic
on this section is very light: one pas-
senger, two mixed trains and one
goods train only on this section run
every day.

sShri Shivaji Rao S, Deshmukh: My
question has not been answered.

Ht THYTE gEE  (ATTEET)
werer wevew, & T wwd ¥ WT e
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FERT AgeT g | & FE v g FA
srgar AfFw ug qewmT Sieat g (F
W B ¥ #a # ug Jradr gae §
fom & f& wefagl 1 o= & @&
ST § ) WMT FRA AT WG FL AT
mee F1 & mfgs f&¥q 70% § 78
AT A% g1 qFar g 7

weaw wgiRg - W & 3@ ¥ A
A1 F& AT 0F HAHT IMF PN T
3T 1 wFaT g AfwT ady wgr Foi
gz grawar g ?

o) THARE QAT | AT HERY,
AT WY G g T AR §ET F @«
wEEq HY W ST &1 w8 g9 W qg
AIET T g Al Agr g |

Shri Sonavane (Pandharpur): Sir,
on a point of information. When we
get up we do not get a chance. When
they get up, they get a chance.

Mr, Speaker: I have not allowed
anybody any chance except to those
who are signatories.

12.26 hrs.

PAPERS LAID ON THE TABLE

RrPORTS UNDER COMPANIES ACT, AND
REVIEW BY GOVERNMENT THEREON

The Deputy Minister in the Minis-
try of Steel, Mines and Hcavy Engi-
neering (Shri Sethi): On behalf of
Shri C. Subramaniam, I beg to lay on
the Table:

(1) a copy each of the following
Reports under sub-section (1) of
section 619A of the Companies
Act, 1956:—

(i) Annual Report of the Praga
Tools Corpoartion Limited,
Secunderabad, for the year
1062-63 along with the Audit-
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ted Accounts and the com-
ments of the Comptroller and

Auditor General thereom.
[Placed in Library, See Nae.
LT-2102/63].

(1li) Annual Report of the Heavy
Electricals (India) Limited,
Bhopal for the year 1962-08
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor

General thereon.

(2) A copy each of the Review
by the Government on the work-
ing of above Companies. [Placed
in Library, See No. LT-2103 /63.1

CorroN CONTROL (SECOND AMEND-

MENT) ORDER, 1963, RuBper (FoURTH

AMENDMENT) RULES, 1963, AND ANNUAL

ADMINISTRATION REPORT OF IMPORT AND

ExporT TRADE CONTROL ORGANISATION
FoR 1962-63

The Minister of International Trade
(Shri Manubhai Shah): 1 beg to lay
on the Table a copy each of the foi-
lowing papers:—

(i) The Cotton Control (Second
Amendment) Order, 1963 pub-
lished in Notification No. S.O
3131 dated the 9th November,
1963, under sub-section (6)
of section 3 of the Essential
Commodities Act, 1955.
[Placed in Library. See No.
LT-2104/63].

The Rubber (Fourth Amend-
ment) Rules, 1863, published
in Notification No. G.S.R. 1804
dated the 23rd November,
1963, under sub-section (3) of
section 25 of the Rubber Act,
1947. [Placed in Library. See
No. LT-2105/63].

(ii)

Annual Administration Report
of the Import and Export
Trade Control Organisation
for the year 1962-63. [Plor-
ed in Library. See No. LT-
2106/68].

(iii)
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ANNUAL REPORT OF HINDUSTAN PHOTO

Fuiwmg Manuracturing  Co., LTD., FOR

1962-63, AND REVIEW BY GOVERNMENT
THEREON

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): On behalf of Shri Kanungo,
I beg to lay on the Table acopy each
of the following papers: —

(i) Annual Report of the Hindus-
tan Photo Films Manufactur-
ing Company Limited, Oota-
camund for the year 1962-63
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A of
the Compaines Act, 1956,

(ii) a copy of the Review by the
Government on the working
of above Company. [Placed
in Library, See No. LT-2107/
63].

12.28 hrs.

ESTIMATES COMMITTEE
FORTY-FIRST REPORT

Shri A. C. Guha (Barasat): I beg to
present the Forty-first Report of the
Bstimates Committee relating to action
taken by Government on the recom-
mendations contained in the 134th
Report of the Estimates Committee
(Second Lok Sabha) on the Ministry
of Finance (Department of Economic
Affairs) —Life Insurance Corporation
of India, Bombay.

12.28} hrs.

STATEMENT RE: NEW FAMILY
PENSION SCHEME

The Minister of Finance (Shri T. T.
Krishnamachari): Government have
been having under consideration for
some time measures to be adopted for
providing socia] security to weaker
sections of the population. Ag will be
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appreciated, this is a very wide ques-
tion and different schemes have to be
devised to meet the varying needs of
the persons affected. While these
considerations are still in progress,
Government have considered it desi-
rable to make a Dbeginning with a
scheme of social security at least for
its own employees, and have decided
to revise very substantially the pre-
sent Family Pension Scheme so as to
provide for grant of a pension for
life to the widow of an employee. The
new scheme provides for a minimum
pension to the widow of Rs. 25 per
month and a maximum pension of
Rs. 150 per month adjusted for diffe-
rent slabs of pay of the employee con-
cerned. The scheme will also provide
for payment of allowances to minor
children in the event of the widow
dying. At present an officer has to
complete normally not less than
twenty years’ qualifying service for
the widow to become entitled to a
pension and the duration of the pen-
sion is algo limited to a maximum
period of ten years. Under the new
scheme, the widow of any regular
employee, whether permanent or tem-
porary, who has put in one year’s
service will be entitled to the pension
for life in the event of death of the
employce. The employee will, how-
ever, be required to surrender a small
portion of the death-cum-retirement
gratuity due to him equal to two
month’s emoluments as a token con-
tribution. The new scheme will apply
to all employees in service on 1st
January 1964 and also, of course, to
those who enter service thereafter. It
will apply to all Railway employees
who opt for or are already on a pen-
sion scneme. The existing Extraordi-
nary Pension Scheme will be suitably
revised to provide for somewhat high-
er benefits to bring it in line with the
present scheme. The need for some
such scheme has been envisaged by
the Second Pay Commission and it is
a matter of some satisfaction that it
has now been possible to give a practi-
cal shape to it.

2. In respect of Defenee Services
personnel, the new scheme would
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practically be non-contributory be-
cause no gratuity is payable to Def-
ence Service personnel in addition to
their service pension. In cases where
the minimum pension admissible at
present is lower than Rs. 25 it wil] also
be raised to this minimum.

3. The annual funded cost of the
scheme ultimately in about 25 years
is estimated to be Rs. 12.15 crores
per annum on the Civil side and Rs. 5
crores per annum on the Defence side.
The scheme will be brought into force
from 1st January, 1964 and will pro-
vide a measure of security to wives
and minor children of Central Govern-
ment Employees,

1232 hrs,
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairg (Shri Satya Narayan Sinha):
With your permission, Sir, ] rise to
announce that Government Business
in this House during the week com-
mencing Monday the 16th December,
1963 wiil consist of:—

1. Consideration of any item of
Government business carried
over from today’s Order Paper.

L

Consideration and passing of—
The Banking Laws (Miscellane-
ous Provisions) Bill, 1963.
The Delhi Development
endment) Bill, 1963.

(Am-

3. Discussion to be raised under
Rule 193 by Shri Prakash Vir
Shastri and others on steps
taken to root out corruption in
administration.

4. D'scussion on the Report of the
University ‘Grants Commission
for the year 1961-62, on a
motion to be moved by the
Minister of Education.

Sir, I alsp propose that in order to
comp'ete the business just announced
by me, the House may agree to sit on
Saturday, the 21st of December, 1963.

AGRAHAYANA 22, 1885 (SAKA) of the House
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Shri Surendranath Dwivedy (Ken-
drapara): Sir, about discussion on
steps to root out corruption, it is a
non-official motion. May I request
the Government to make it an official
motion, so that one full day, i.e. 5
hours, may be available for its dis-
cussion?

Mr. Speaker: Has any time been
allotted for all these jtems?

Shri Satya Narayan Sinha: For the
other items time has been allotted.
But because this is a No-Day-Yet-
Named Motion, the time is 2} hours.
But it is always open to the Chair
to extend the time.

Mr. Speaker:
comes up.

We will see whep it

AY THAAE A (FTEEY)
F77 3w 7g & f ot wwer qong #Y
Friard #1 faaoor mi §at wPkg ¥
@ g, IWH TEW N gg wEr
f& gw wfae # o 43 @ifE Fwm
T &, M e o wmr w7 oAy
sfqaegs &, Iq &1 WY 98 ¥ o A
o7 7Y fraT 81 99 Fark A el Y wey
a1 f& 4fF oo 7@ &, =@ T =W
qT JEq 7! &Y aFT § | & Fgar gar
g f5 smwfrnz aF d5 3w W @@
WiaaeT F1 wgt oy o awar & A gw
& 3 fam 9% 35 I M 39 wfrEew
® A AT afF oW N awe dua
o ATl 8, 39 d foau 5w avg aT
9 §, ag T T 7F AW I A
7 3H |7 § QU g 7 | afk 7
g9g g § O wfga ) q57 &
wawa ug & (% §B «W0 ¥ A wor
ST FAT 7@, IW F avar q@hr
# grar g fv weer gt afk g7 wEd
¥ qe¥ 3 T WY A FW 9 4T}
WHRAEAAA

werw WERw . wEd ¥ oggy
&%, Qo7 e fFaT AT @I )
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12.34 hrs,

INDIAN TARIFF (SECOND AM-
ENDMENT) BILL—Contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Manubhai Shah on the 1st December.
1963, namely:—

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

Shri Bade may continue his speech.

st wF (QTONA) WA AT,

# a9 Tg W 97 Feq e
AL F FTHEE 98¥E ¥ NdawA
& W Y & AW we SW Wawe T
q8%& A% F@W & fa=ar fear w0
2 9 fr 3= 1 Sidama fear
JET AT A 3 9 BAT ¢ fF ag
ERET AT FL, T34 I AT F5gAT
T8 IT F FIC IT FI F1E AT T
q€, FF T 47 | AfFAT I F AT
e &, 39 H F1eq IFHEreA HUA{Y
Fa § faar g € -

“Prices of ring frames, spin-
ning rings, spindles and fluted
rollers advanced by 7 to 14 per
cent in 1962, The increase was
attributed by the industry to

high costs of raw materials and
components.”

gfz fiY 2@ F1 grdaww faar
Srar & A T@ FT A LA @I STAC
aifed fe Y @ d@faw & Fqr ot
Fdze § 4 v fow | & @ean
g f& ag It A £, 7@ I AT am
Tt fear o =1 & ) T A1 Adfon 7
gt mar 3 & wrew dxmenw wwad
agd wE g1 T ¥ AR Wdew W
FT ot g Ao & =T & v TE &
FIT FT AT T T T 7T, 1A
A SEE 9T @Y E, FET A gar

Amendment) Bil)

T T & ) WY HE AT s Qe
TE IR E | T I Am R
ST afgy f weiad & o fraiw
BT ¢, 9 W= aY® ¥ v § A A
Far §, AN GEr I & ar A
FAAT & 1 Ffw T N PO  gw T
ag faar gur & f5 fag weadr &1
fraior gark 2w & grar ¢ ag v
TF @ aga @Y g 8, FaRw ® o
qHAY F e g fow g awar §
A7 AR fem aF oy o 7 3
I8 ¥ W Y avT A7 § v oag g
freet 1 afe o idaww 37 § v ay
gl S afed fF o fraw A
qF T FiEANT I € qHFS £ 1 qL¥R
# W9 A W 1 Wiéaww a3 we far
a1 Afe it aF ;9 A ar g frar
% | w9 W T Gaar fear g e qees
% ¥ NN & A0 |y Ay |

¥ 79 foeed g5 F A & 7w
FEAT AEAT E | AT A TH HT qENY
# giawa 3 we famr a1 W 9w
FFT T Yo TVHE X T2 ¥, WG Iq A
T Y THE FT W & ) A ¥ ww
T F T F A1 ¥ foar

“Planned programme of targets
of production in the country of
each of the commodities in detail,
if any, and also indicate as to
when self-sufficiency is expected
to be achieved.”

WF AN H AT Y g AT A
fw%:

“Three existiné units have ex-
pansion plans. In addition two
units have been licensed. The
Commigsion, however, does not
expect the new units to come up
before 1965-66 and has recom-
mended that the expansion plans
of the existing units should be
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expedited and that foreign ex-
ehange should be issued to them
on priority basis."”

Fifreagetdar d g g fs
T F R UFEew Agt foemr @
for #Y o & 77 $Et @ A W
AR 9§ Seawe auE AgY T § |

vF W ard & W FA F AR
H, qrOyAETsed & AT ¥ FgAr ngar
I TS owRmEEew § 9% feoe
e g, wEET 47 TRY @ W ogEd
mferi §A g A NG W™
FT FT FIO E 3G HT WT G | A
g ag g % a3 FEw 1 |
Frafaal #Y e sngda feg g 27 =9
T &Y T Sreqws T & ok ¥R
T FTF & a1 # F1¢ dHar Ag1 fwar
ST 1 feggwam orde faw ay
FRIT ¢ 4,945 FHT F7AT 41 [ 23,500
Wila %‘Tfmﬁmﬁii,oooﬁ
faget € 1 S F At A frmr g & fn
ATCE TIAR S0 Y A HF A T
g1 TS 2 | g} T T FT W §, T
wHENT d9 N FF gar a8t = wvra
T g St g, QA wifegud ¥
TN § IAR wIWA A wEH T’y
3w T @ T 5T 30 gWIT L AE
£ | I/ my R SR #) Weama 2
¢ A o qg ¥ 3|er SIfed ff w9
gy miweSrarar @t 7@ & <@r § |
T Wt 21T Aaery & mieai e §
fr7 1 ate g Feq &, faT § ma
Fas ¥ Tyv fRedl smar & A Og
ﬁﬁr%:wﬁm't,zﬂaﬁaﬁﬁw‘t
A ag ¥ § TEE FTO KE 4 AN
T8 § fr sfedafor @ wr @7 9w
70 qE A ¥ At § A T "
I JF LT § | T I HT FQ agd
gAY T ar g 9EY W W A9 A
et ¥ qgt WA NS G, § IqH) 0K

AGRAHAYANA 23, 1888 (SAKA)

Tariff (Second 4638
Amendment) Bill
TYAT A7 EF TIATFT T & | I3 wreT
g7 Y fegr @ 1 FaT WY g AT i Sl
T ST WY TG § ) IqT WO AT F@
& F mfeai age e w1 TEE |
@ wgHT & #41 aeig § fF @ g
FWT 93 TE § | I AT WERHEATTA
T F TR W § QA I AN
%, T aTE W wOEr @E S
Tifed |

79 # 3w Jgfar & IR W I8
Fgr wrean § ) fogelt A 99 1
faar mrar 91 @ 87 wgr @1 fF 9w
agfor #1 IgF Hg NewE [ ¥ oa
qg AT WY qI9FT FHoy & fF 9N 9@
AT E ar A W FEN &
TGl AR fFEE F N A AR A ¥
Freied ATE & | A aafm geE a6y
AT Sewm 3 § AT foT 98 AT
qMAA g9 T8 g & | a1 &agier
&% A 9 & 1 T W arEw ¥ Wy
% eqre gt fean @ 1 faa ot el
8 3 @ gt & i arw da<for aga
9 a9 § | A AW F qavE
W W Agi ¥ 5@ AR | ag
faar @ | wrAE WY SR zEd AT #
srarad @ 9% § afew 39 fear ag
Tl T ¥ ARG g wifmw
939 o6 o 77 T 1 "X 97 F F A
Fafa@ & ag w~g gl | AfFT A A 3T
1 gy Fwae g fF o dator s
IR ¥ g qgl TR @ & a WA
AR IR AT A IARAG |

g1q ¥ aEfawal ® @ faar
afgwr argfafeer S ¢ 59 & € ag
srarfeat #1 #1E gear T Twww 7
afe & awfera  da @ §
g Y "9 A faee far g8 wser
fargr AfF o FY @A Wfed fr aw
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(s 2]

N FHT A € 1 3T G 2T wTo
TIR

wHiETY 7 MT yrade nfeai fY
MO TEHE 3 FT A KT hwa qqv
A E | TEST FT F4A qg & Sar fF
femswam &1 AF4T el & ®IT gH A
A T3 §, FF a8 a3 A0 F1 o %
FIC XA a1 AFT

TR ARG - A FE

=&y Ww F FTT AGY, KA S
FIY

SRS T /At (o WA
wWE) : T faq F 57 ¥ AAT AT L,
7g ad qA AT ¥ wvEey A

2

waq "Ry @ faw ¥ me-
AraTE &7 fom T8 &, FfFET 3w F am
Y TF | qiF §IF 9 TAGA & AGISI
dT AR HEAsT, 39 AT W agr
o T

o &% : 77 Fg § FF AEmETE
ANqEg T § 3 O @ faa & 7
&1 Y foe o g faeea A
AETEd ¥ A § AR W & agd
qETE

wqR wgRy : fea o &
e ¥ ™ for semeane
0T T, gEWETET F1d § T d 38
fag & o1 T, €I awar § A
¥ zq faq ey oy @ |

e A" g AR A T
% fod § og O &, AfeT A FT R
f& arsfee &1 w9 7 fara o g,
29 #7 feeana < fxar & 1 @
a7g ¥ wrerAvaTEew w1 far ary form &
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fa ar F1 @&t F1R e 713 1 faaaae
T F Ty § A 4g FgAv § ) 76y
TE § Feq TFE &, a7 {2
& wa deE g, weqfafiam ssed)
G fRsardadamaser
& Al 9 a9 fFar s # §
g 7g @1 sy fF @ § g0 sqEr
wifwfenfar @t 78t g1 @ § 1 i B
A CFE A fawar agt §, 1 dafaw
frear agt Mz o1 WisawT g W@ §
ag ) TRV T 81 @1 §, 39 A1 S
& fgar

Shri Heda (Nizamabad): Mr.
Speaker, I express my happiness for
the decision of Government to take
the bi-cycle industry out of protec-
tion. I feel that such a step should
have been taken a few years ago,
because we have developed this in-
dustry to a great extent and all along
I was wondering why it was still be-
ing given protection. The hon. Min-
ister yesterday referred to the decen-
tralised nature of production in the
bi-cycle industry. Because of this
very factor, this industry js very im-
portant and I look forward to the
day when it will fetch us foreign ex-
change by export just llke sewing
machines and fans. In fact, this in-
dustry is older than many other in-
dustries and so it should have been
able to give us better service, per-
formance and more of foreign ex-
change than it has done so far.

The most important parts of the
bi-cycle are hub, chain and free wheel,
and they are manufactured only by
a few units. They are reluctant to
make supplies % "~ the decentralised
sector of the bi-cycle industry in
India with the result that the indus-
try has not developed as fast as it
should have if only the hon. Minis-
ter takes a little interest and tries to
persuade the big plamts which can
manufacture these vital parts of good
quality to supply them to the smaller
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1umits, they would be able to manufac-
ture bicycie at a far jower cost than
they are doing today, even in a back-
ward Statc like mine. If the decen-
tra‘ised sector can look after the in-
ternal requirements, the larger units
will be able to devote themselves
entirely to exports, giving us more
and more of foreign exchange.

In the case of textiles, in certain
mills we have only the spinning plant.
‘They can only spin the yarn and not
weave. Weaving is done by the
power loom sector. Some such device
could be thought of by the hon. Min-
ister in the case of the bi-cycle in-
dustry also.

So far as export is concerned, the
performance does not seem to be en-
couraging. While in 1960 the number of
cycles exported was 3,660 in 19G1 the
number was 12,680. But in 1962 the
number hag fallen to 3,560, which is
lesser than even that of 1960. Of course,
the estimate for this year is 20,000,
but I do not know how far we will
be able to fulfil it.

Shri Manubhai Shah: We have al-
ready crossed 36,000.

Shri Heda: 1 am very happy to
hear it. If wvital parts like hub,
spokes and free whee]l are manufac-
tured of a high quality and on a large
scale and made available to the
market, it will go a long way in in-
creasing our production.

So far as the textile mill machine
mmdustry is concerned, it is one
of the oldest industries in our
country. We are manufacturing prac-
tically all the machines in the coun-
try. But there is one complaint
which hag not yet been eradicated,
and that is that ¢the quality of our
machinery is not as good as is avail-
able elscwhere. In fact, we are manu-
facturing machinery which was avail-
able, say, 10 to 12 years earlier in the
developed countries like Japan, USA,
West Germany and England. I can
understand our lagging behind 2 or
5 years, but if we are behind by 10 to
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20 yearg the industry cannot develop.
The hon. Minister is taking particu-
lar pains to see that we export tex-
tiles, maintain our exports and re-
capture old markets. But how can he
be guccessful unless the machinery
that manufactures these textiles is
modern? We know there are many
modern and advanced textile mills all
over the world, particularly in West
Asia anq South East Asia. How can
we compete with them by manufac-
turing good textiles if our machinery
itself is not good and up-to-date?

So far as the textile machinery
manufacturing is concerned, it is only
in the hands of a few, and they could
casily be persuaded to replace their
existing machinery by the later,
modern and up-to-date machinery. I
know that they are very advanced in-
dustrialists and if only an atttempt is
made, they can easily be made to adopt
the new methods and techniques of
developing and improving their
machinery. Now blanket protection is
given to them. They know that there
will always be a demand. As one hon.
Member was saying yesterday, the
demand is so high that many times
they gdictate terms by saying ‘“you
place the order today with 50 per
cent deposit, we will supply you after
six to twentyfour months”. Since
they are in that advantageous position,
they are not bothered about improving
the quality of the machines that they
are producing. If only the hon, Minis-
ter takes special care and tells them
that quality is also as important
as quantity, it will go a long way in
improving the quality.

One word more and I am done. One
of the bad effects of traffic protec-
tion has been that many a time the
manufacturer imports the entire com-
ponents and only re-assembles them
here and because the import is com-
pletely stopped, he sells his article
at a high price, making a good profit.
There is the well-known case of
tractor. For a complete tractor which
can be imported for about Rs. 7,000,
the Indian manufacturer was allowed
to import components worth as much
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as Rs 5000. He was only manufac-
turing mudguard and purchasing the
tyres from the rubber companies here.
But he was selling his tractor for
Rs. 12,000 to 14,000. Now, some years
have passed by, he is still not manu-
Facturing more than 25 per cent of the
components and yet the cost price of
the tractor has gone to more than
Rs, 22,000. - So, if the tariff protection
is misused or abused by certain in-
dustrialists who have not got the
national interest in their minds, the
hon. Minister has to be hard upon
them and see that the protection is
not misuseq or abused and the quality
ig maintained. I hope that so far as
textile machinery is concerned, the
quality will be maintained.

Shri Muthu Gounder (Tiruppattur):
Mr. Speaker, Sir, the hon. Minister gaid
yesterday that the industries in India
are at an infant stage and so they
need every protection, tariff protection
and all sorts of protections. He al-
ways takes pride ip saying that the
industry is at an infant stage. It is
said, our democracy is infant, our
Plan is infant and all our schemes are
at an infant gtage. We take pride in
saying anything as an infant. But to
call a boy of 15 years an infant is
rather meaningless. I do not want
to use any more harsh words on it.
After 15 years of Independence we
are still at an infant stage. So far as
industries are concerned, 15 years’
time is not a short span of time. We
can do marvellous work in the
industrial field. Even in Japan,
they did a marvellous work in the
first half of this twentieth century.
Britain started heavy industries some-
where in 1910 and before 1935, it was
able to produce millions of cars with-
in a span of 25 years. We started in-
dustries in 1950 and now after the
lapse of 14 years, we are still at an
imfant stage. It does not bring any
eredit to our planners and to bur in-
dustries. When we give protection to
such industries, we should know how
far the industry has progressed and
how far the industry has made im-
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provement so far. After all, we are
now not giving the protection anew.
This protection has all along been in
force for the past so many years. We
are only now giving an extension of
time for three more years,

When we look back to the conditions
of our industries, we are able to find
that there is no marked progress or
marked development in their field.
But we are only able to see indus-
trialists getting fat and there are lot
of improvements in their status. Their
bank balances must have increased.
but not the industry. Because we are
giving thig tariff protection and other
protections, the industrialists do not
have the initiative or the desire to
improve the standards of their indus-
tries. So, before we give any exten-
tension of time for the tariff pio-
tection to be given to certain indus-
tries, we should consider whether the
industry has progressed well. We
are now concerned with only 11 in-
tries, I suppose, All these eleven
industrres are in the private sector
except the one sericulture industry
Now, take for example, the spark
plugs industry. My hon. friend Mr.
Warior has dealt with cycle industry
and other friends also have dealt with
cycle industry. By producing spark
plugs in our country, we have saved
about Rs. 40 lakhs that is, we are
proflucing spark plugs worth Rs. 40
lakhs. Of this sum of Rs. 40 lakhs,
we have to import goods from other
countries worth Rs 25 lakhs. After
all, we are able to save only Rs. 15
lakhs ag far as spark plugs are con-
cerned. 60 per cent of the total ex-
factory cost of a plug is by import-
ing some of the steel and other things.
We are importing steel as well as in-
sulators from outside. We have still
to pay a good amount of foreign ex-
change for making our spark plugs.
Therefore, what we save is after all
very meagre or it is not so consider-
able considering the import of raw
materials that we are getting from
outside. If we take into considera-
tton the cost of our indigemous pro-
duct, it comes to Rs. 2.65 nP, per
plug, whereas the wiholesale market
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price of an imported variety is Rs.
1.09 nP. The hon. Minister said yes-
terday that by his personal experi-
ance also he is ahle to say that the
wpark plugs industry has improved.
We know that Indian plugs are not
ocamparahle with the foreign plugs.
The motor owners, the bus owners
and the lorry owmners are still for
fareign plugs because Indian plugs
are not upto the mark. No doubt, we
might have prqiuced some more
quantity of plugs, but the quality is
ag bad as anything elsa. Because it is
produced in India, because it is an
indigenous product, we cannot simply
say that it is quite all right We as
ordinary men are able to experience
it fully, whereas the hon Minister
may not have the chance of coming
into contaat with such poor quality
of plugs.

As far as these piston rings are
concerned, these piston rings, I think,
are manufactured even in Madras.
We know, the quality has not impro-
ved much but the share-holders and
those industrialists are now becoming
millionaires though when they star-
ted the business they were only
Jakhiers. The quality is still Dooad.
When we put in these Indian made
piston rings they, only serve for
only 2,000 or 3,000 miles, whereas if
you put in foreign made pistons or
foreign made rings, they serve for
some flve or six years. The quality is
not comparable to that of the foreign
countries. The hon. Ministers and the
Members on the Treasury Benches
always take a convenient comparison
with Burma or Cambodia or Thailand
er some African colonies which just
got independence. We should muster
enough courage to compare our in-
dustries with those of Japan or Egypt
or Israel. Even those countries are
fer ahead of us, as far as industries
are concerned. Within 15 years, we
could have made a marvellous pro-
gress. But I find we are still lagging
i spirit and in making revolution in
e industrial field. Simply planning
will not do. If the hon. Ministers
ot the Members of the Ruling Party
are really interested in them, they
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can bring a revolution in the indus-
trial field and they can make it com-
parable with that of any other coun-
try. Now, Japan is not a country
where coa] and iron are all available.
Although they have got coal, they are
importing iron ore from India and
other countries, They are alwayg abie
to export a lot, After the War, Japan
and West Gearmany were nothing;
they had collapsed. They were not
having any foreign markets; their in-
dustries and other things were at
standstill. Within 10 or 15 years, by
utilising the Marshal Plan or some
other plan, Japan and West Germany
are now more stronger and more
afluent than what they wevre before
the War. So, these countries after fac-
ing such a calamity during the War

have now become more strong.
I think, now Japan and West
Germany are the richest coun-

tries next to America. Japan is also
a rich country as far as industries are
concerned. Even after fifteen years of
experience, we are still having our
industries in an infant state, and we
call everything as infant, and we are
satisfied with calling everything as
infant. If only we have a mind, we
can bring about improvement.
13 hrs, A

As a farmer, I have been experienc-
ing difficulties on account of sub-
standard quality. As far as electric
mo'ors are concerned, we are able to
produce just what we want 1 have
got experience of these electrie
motors. In 1939, 1 purchased a
foreign electric motor; I think it was
a Skoda motor made in Czechoslova-
kia, and that motor is still working in
my farm, whereas 1 had purchased
some four of five electric motors about
four or five years back, and they are
giving trouble. T am having some
electric motors in my fleld, and al-
though my village consists of a popu-

lation of only about 1500, we are
having about two hundred electric
motors there with pump-gets.  The

Indian electric motorg which we have
purchased are not working for more
than three months; the starters or the
gwitch-gears as they are called are
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very sub-standard, and they do not at
all wark properly, and often they
burn motorg quickly, and we have to
depend upon such mechanics as we
have locally to rewire them and so
on. But the foreign motor which I
had purchased in 1939 is gtill intact
‘and quite good.

1 do not take any pleasure in putting
down our country's products as in-
ferior when compared with other coun-
tries’ products, nor am I interested in
bringing a bad name to our indi-
genous products, but unfortunately, the
quality of our indigenoug products is
such that I am constrained to point
this out, and I am sure the hon.
Minister will himself admit that the
-quality of our products is not good.

As far ag automobiles are con-
cerned, what we are producing is only
piston rings and spark plugs. In the
new Fiat car which we are having
in India thy .50 ¢ _. exhaust-pipe
would not last for more than 6,000
km. That means that if vou pur-
chase a new Fiat car and run it for
6,000 k.m. you have simply to re-
in India the silencer or exhaust-pipe.
There apoearg to be no value in the
ISI marking. It appears that the
IS1 simply go on putting their seal
or gtamp on it. There is thus quite
an inefficient administration in the
ISI, and as such, the marking by
the IS] is not at all very useful.
But the silencer or exhaust-pipe
attached to a foreign-made Fiat car
or any other foreign car would last
at least for 40000 km. Does that
not show that our product is of
sub-stondard quality? When 1 am
saying all these things, I am not only
saying the truth, but 1T am saying it
from my own experience. I am
having one old model Austin car and
also a new model Fiat car. I prefer
the olq model Austin car because it
gives a better performance than the
latest model Fiat car.

.

We have been waiting for the past
fifteen years for a small car for the
people. If we go on producing sub-
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standard goods, then we cannot hope
to have it. Even our present Finance
Minister, Shri T. T. Krishnamachari,
was able to give ug an assurance some
time back that scooters would be pro-
duced at a cost of Rs. 1,500. But
probably he said it when he was not
a Minister. Now, he is completely
silent on that gubject. We were
very much enamoured of the idea of
the people’s car, and the people were
anxious to get it at Rs. 5,000 or so.
But 1 am sorry to say that we are
not hearing anything about it at all.
We are not able to see any reference
to it even in the newspapers, and
everything is now closed on that. The
big people like the Ministers are going
in their foreign-made cars, whereas
we people have only to go by taxis
most of the time, ang we cannot as-
pire to go in a car of our own at all.
because the cost will not come down.
and if at all the cost comes down, the
quality will be sub-standard. So. we
have to experience all these difficul-
ties for ever.

In conclusion, I would request the
hon. Minister to see that not only
production goes up but at the same
time the quality is also kept up, sv
that we middle class people also can
aspire to get a car and we may be
satisfied that we are owning an
Indian car at least. If the prices go
down then the prices of spare partis
also would go down, and then we shall
be able also to maintain a car from
the meagre income that we get.

With these words, 1 support the
Bill.

Shri David Munzni (Lohardaga): 1
rise to support the Indian Tariff
(Second Amendment) Bill. 1 ghall
confine my remarks particularly to
the aspect of quality control. That
leads me to think specifically of the
implementation of the ISI marking
scheme,

The 1SI is an organisation to formu-
late specifications for diﬂeren‘t types
and qualities of store just like the
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IRSS and the BSS, and itg funds come
out of subscriptions from the various
industries.  Unfortunately, the ISI
besides being a gpecification-making
body hag taken upon itself the res-
ponsibility of testing and certification
also, even though the ISI has no
laboratory with requisite apparatus
and proper equipment much less the
experience of testing ferrous and non-
ferrous items.

The principle involved is that the
examinee has to examine his own
paper, the producer hasg to certifv his
own product, and the 1SI would sim-
ply authorise the producing concern
by giving a licence for ISI marking
on their own product.

The DGSD has been appointed
agents of the ISI for the implementa-
tion of marking scheme, which is fan-
tastic. Recently, it seems to me that
‘there hag been a definite lacuna where-
by our trade in the long run will
suffer in the absence of statistical
quality control and vther quality con-
trol methods which are prerequisites.

Besides, there is every likelihood of
loss of revenue to the extent of over
Rs. 20 lakhs per year for certification
alone. The loss of Government in-
come on testing ang certification is
much too larger. 1 wonder whether
in ‘regard to such a huge loss of re-
venue or rather involvement of huge
amounts, the Ministry of Finance or
the Ministry of Planning has ever
been consulted. I think that the
House is entitled to know whether
there is any competent authority
working at present, which is recogni-
sed by the Government of India for
certifying tested quality materials and
§ssuing test certificates for the stores
tested and inspected on metallurgy.

Shri Manubhal Shah: I am very
grateful to the hon, Members from
whom the support to the Bill has
been practically unanimous.

My hon. friend Shri Warior led
certain points yesterday regarding the
aluminium industry and the ACSR
conductor industry for which the
biggest unit is in his State.

1764 (Ai) LSD—3,
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Normally, I do not discuss the in-
dividual units here, but since the hon.
Member has made a reference to th.s,
I must say that this is one of the best
units in the whole world. The Kun-
dara unit making the aluminium con-
ductors makes these conductors of the
highest quality well renowned not
only in this country but even abroad;
in recent years they have sold these
conductors to foreign countries with
a great amount of satisfaction. It will,
therefore, be inappropriate for us to
run down our own industries. Cer-
tainly, a mother has to tell the child
where it goes wrong, but a general
denunciation is not fair. If the price
factor is the one thing to which he
has any objection, I can tell him this
that the cost of manufacture of elec-
trolytic aluminium in this country,
because of the beginning of metal-
lurgical industry here, is somewhat
higher than that in the gigantic pro-
jects in Canada or in other parts of
the world where electricity costs al-
most half or even one-fourth of what
it costs in our country.

It is true that industries sometimes
produce expensive articles, but in my
humble view, it will be very neces-
sary for the House to scrutinise and
analyse the faults or the defects and’
point them out where they actually
belong to. But to merely criticise in
a general way that the industiry is
producting high-cost stuff will be to-
tally wrong.

Of all the developing countries in
this_region, in Africa and Asia and
even in Latin America, we can proud-
ly claim to be the most highly indus-
trialised country with the largest
number of units from pin to a loco-
motive, I am prepared to meet every
hon. Member on every point regarding
industrialisation of this country and
convince him that there is nothing to
be ashamed of either in quality or in
price.

My hon. friend Shri Heda referred
to cotton textile machinery manufac-
ture. 1 would l'kc to tell him that
the Ruti automatic loom which we
produce here is considered to be the
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most sophisticateq and the best auto-
matic loom in the world, and the pro-
duction especially is a matter of pride
for us because we are producing it in
our country.

As far as the industry in ihe spin-
ning sector is concerned, the REITERS
with the collaboration of very impor-
tant South Indian firms are starting
a faciory in Coimbatore for manufac-
turing the best spinning spindle, ring
frame, draw-frame etc. anywhere ob-
tainable in the whole world. As a
matter of fact, the orders booked by
REITERS throughout the world are
$0 many that their order books are
full for 5 years or more. So much is
the demand.

Shri Bade: Your Tariff Commis-
sion report itself says that it is the
worst type.

Shri Manubbai Shah: I am coming
to Shri Bade. I am now dealing with
Shri Heda’s observation. I value very
much his opinion and therefore I
wanted to inform him (hat we
are not allowing any model which
is 20 years old. Obsolescence
cannot be allowed to plague the new
industria] sector which is developing
in this country. Sakamoto, Dronier,
Kovo, Rutei—these are some of the
magnum opuses of textile machinery
in the world. The Casablanca system,
high draft, 84 inches lift—these are
the things we are producing. It is true
that there are a few units which are
old, which have taken up old models.
But throughout the world, there are
countries which have old units func-
tioning. Therefore, the line method
of production cannot be adopted
everywhere; it is conditioned by the
technical design, ‘'technical computa-
tion, the type of specification or design
which is developed in the country.
But we have taken care to see as we
go along the line that newer and
newer units with the latest modern
machinery in every field of technical
development are developed.

As a matter of fact, we also check
up whether the process to be adopted,
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not only the product, is according to
the latest design in the field or not.
It is the fate of all under-developed
countries that obsolescence plagues
them because naturally the techno-
logical growth of a country is limitcd
by its social, economic and technical
circumstances. I can assure the House
that it is a matter of pride for this
country that the best type of techno-
logical improvements have been deve-
loped in this country within the short-
est possible time. ] am comparing the
comparable. T am not comparing our
country with the U.S., Japan, Ger-
many or the Soviet Union, because we
began our industrial revolution 200
years too late. Whereas in the 18th
and 19th centuries the various coun-
tries of UK., Europe and America and
the Soviet Union started it 40 years
ago—began their development in this
field. we were under a foreign power,
we were under imperialist domination,
whose only interest was to introduce
Manchester machinery here, whose
interest was only to bring power
plants from their country and from
the various countries of the world to
this country. Here in the automobile
industry, there was a veritable jungle.
396 models were being imported at
the Dbeginning of freedom. It was
from that veritable jungle that we
made it 150 models. I am referring
to this because some hon. Members
have said a lot of things about the
automobile industry; of ceurse, it is
not germane to the Bill but I am
mentioning this because a wrong im-
pression should not get abroad this.
The fault must be pointed out where
it belongs, but not in a general sweep-
ing. From 150 we have brought it
down to 8 models of cars.

Some people may argue: why not
make it two? It makes no difference
because unless there is a production
of 300,000/400,000 per unit, there is
not going to be any substantial change
in the economy of scale. Therefore,
it is very necessary that from this
august House, real inspiration and
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encouragement should go forward to
private, to the medium scale, small
scale, largest scale and heavy indus-
try sector that we, as knowledgeable
people, support this progressive indus-
trial development.

Shri Bade mentioned about ball
bearings. 1 have heard this from him
three or four times previously. The
days he is complaining of are long
past. The fans now being made in
this country are being exported in
large qguantities. As regards sewing
machines, we are actually carrying
coal to Newcastle, We are exporting
sewing machines to a country which
is the home of the biggest sewing
machine manufacturers in the world.
I will not name the brand here. This
is well known. We prevented them
from coming here. We are proud
that we are selling it to them. We
sold the other day machine tools to
Germany which is the mother of the
machine tool industry because there
they have achieved advanced techno-
logical development in that field. We
sell it to them through HMT. We are
proposing to sell more machines to
those countries.

As regards what Shri Gounder said,
I am pnot proud to sell these only to
Africa and Asia. But perhaps due to
some type of approach and psycho-
logy, the mentality of his party which
all the time thinks about the past and
of the feudal order, he is not able to
get away from that. We are not proud
to sell these merely to Asia and Africa,
even though we love Asian and Afri-
can countries. We are going to set
up textile mills, jute mills, rolling
mills etc., in these countries of the
world with which we have social affi-
nity. The other day the Prime Min-
ister of Nigeria was here. We have
promised to set up 4 industries there—
a furniture industry, a soap-making
industry, jute industry and a paper
factory. We are proud to go there
with our own machines. We are not
buying the machines from elsewhere
and going there.

It will be wrong to believe that we
ignore defects. I will be the last per-
son to deny that there are defects.
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But as growth is there, it should be
designed according to that, No archi-
tect can say that he can construct a
building in his own image immedi-
ately; he starts on his designs, and
then ]ater on it is perfected. Over the
years we have found that the com-
plaints are getting fewer and fewer.

Shri Gounder complained that the
new fiat car he bought is not so good
as the one he bought 20 years ago
which he still prefers to use, because
there are some foreign components in
it. I am also using a fiat car and
I have had no serious complaint

in it. I  bought it from the
bazaar; it was not specially ma-
nufactured for me, Also, we
keep a tally. We have given

to every buyer of a car a card on
which he writes to us if there are
complaints. It is our good fortune
that over the years we have got less
and less cards of complaint. That does
not mean that we have solved the
problem. Immediately we get a com=-
plaint, we look into it and try to rec-
tify the defect. Quality is a function
ot growth. Unless mass production is
established, you cannot raise the qua-

lity level. When mass production
methods are employed, there are
automatic control methods, quality

control methods, testing at every point
etc. and there are laboratories set up
for the purpose.

The word ‘infant’ was used by me,
as Shri Gounder knows, to new indus-
tries which are given protection. Out
of 28 industries which were given pro-
tection 12 have been deprotected.
These have come of age; they have
attained adulthood and youth and we
do not want to protect them.  The
cycles produced by Hercules, Sen-
Raleigh, Atlas and Hind are things
of which we can be proud. The other
day in a German exhibition, I saw
some cycles exhibited. I heard from
the foreign buyers that our cycles are
of the top class. As a matter of fact,
some of them were speaking of them
in terms beyond our expectations.
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I merely want to tell the House that
if there are complaints, they should
certainly be pointed out. If a carding
engine is bad, or if a loom is not
functioning, it is our duty as humble
servants of the people to see that those
faults are remedied. We take proper
action against those people who are
responsible for it. There are quality
contro] measures. We have enacted
a law which is in operation for the
last one year. This measure applies
not only to exports but also to the
internal trade, because no foreign
trade can be good unless the inter-
nal trade is good. Unless the local
manufacture is good, from where are
we to pick up the good articles for
export?

In the current year most of the ex-
ports in this line related to engineer-
ing goods. We have exported Rs.
20 crores worth of engineering goods.
We have exceeded the targei. This
industry is the hope of our future. We
hope in the next five years to export
Rs. 200 crores worth engineering
goeds. This can be achieved. I am
not exaggerating; I am not given to
that. I can say from my personal
experience that in this one year we
exported Rs. 20 crores worth of engi-
neering goods and among them are
many many complicated machinery.
From arithmetical progression it may
go up to geometrical progression in
production. All this requires nurtur-
ing and proper servicing, maintenance
and so on. They are not like jute or
cotton textile goods or consumer goods
which are purchased today and
thrown away tomorrow,

My hon. friend, Shri Gounder, also
ment‘oned about the Skoda engine.
The U.S. has purchased diesel engines
from three manufacturers in this
country. Though he had a bad expe-

rience, we have had no complaints
about it at all. As a matter of fact,
in their TV programmes, they are

praising this engine. This is done by
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the U.S. which is one of the biggest
producer of stationary diesel engines
in the world. If he has got very good
experience with Skoda, I have no
quarrel. It is a good firm. But we
have here comparable firms, better
firms than that, which produce better
engines. If you see these engines at
work in the fields where there is
minor irrigation, lift irrigation and so
on, you see them in hundreds of thou-
sands in use today. These are 100
per cent indigenously produced en-
gines. I am prepared to join issue
with him on that. If you say il is
90 per cent foreign and 10 per cent
Indian, I would say it is 95 per cent
Indian. Maybe a nut here or a
bearing there or a little non-ferrous
metal, the raw material of which we
are not yet producing, may be foreign.
Therefore, it will be rather an exag-
geration to say that the quality of the
goods produced by our industries is
not satisfactory.

I am grateful to the House for point-
ing out the defects where they exist
and I can assure the House that they
will be taken into account in full, and
we shall look into each individual
criticism to rectify matters in future.

Shri Bade: Protection has been dis-
continued to bicycles because they
have come to perfection, and they are
also exporting. Why is not the same
thing done in the case of cotton tex-
tiles? Because they want to favour
somebody, they are continuing pro-
tection.

Shri Sham Lal Saraf (Jammu and
Kashmir): Yesterday some of us
made the point that profiteering should
not be resorted to in the case of the
protected industries. That point may
be replied to.

Shri Manubhai Shah: I would not
that would be too much of an exag-
geration. I say the quality is very
good and comparable with any other
country. Protection is not only a
function of quality. There is the quan-



465] Indian

titative growth which we have
to shelter for some time, till we
become self sufficient. I beg of the
House to remember that ten years
ago we were producing not even
Rs. 50 lakhs worth of textile
machinery, while now it is Rs. 20
crores, and in the last one Yyear
there was a big jump from Rs. 13 to
Rs. 20 crores. Still we have to import
Rs. 26 to Rs. 28 crores of machinery.
So, we have to go a long way to pro-
duce Rs. 45 to Rs. 50 crores worth of
machinery. It is there that patience
has to be exercised. So, protection
is both for quantitative and qualita-
tive expansion, quality being more
important, I can assure Shri Bade
that when the Tarif Commission
comes to believe from the facts of the
case that each unit has risen to an
optimum level of economy of scale,
management, production control and
various other things which I have
already mentioned, there will be no
more protection.

For instance, in the cycle industry,
we are one of the major cycle produ-
cers of the world with 1'5 million
units; maybe we will go to 2 million
if there is demand and export. Cer-
tainly it can be de-protected. So, pro-
tection is not granted for one day
more than is justified. That is why
every year we come to the House and
take the concensus of the House.
Massive reports of the Tariff Commis-
sion based on unit-wise inspection and
generic group-wise inspection are
made available to the House.

About profiteering, we have been
trying to control prices, and the Tariff
Commission is going into it. It has
both merits and demerits. By too
much of control, we may harm the
very process of development.

Shri Sham Lal Saraf: What about

motor cars?

Shri Manubhai Shah: If you per-
mit me, I may take the time of the
House. This has been debated on a
separate resolution. The duty impos-
ed by the State alone on a motor car
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comes to Rs. 3,000 to Rs. 4,000 per
unit. Then, our economics of scale
are less. The cost of our raw mate-
rials, steel and various other things
which go into motor cars are also very
high. Barring the complaint about
blackmarketing because of shortage,
if you see the price fixed by the Tariff
Commission for each model, I do not
think it is unconscionably high. Of
course, there is room for reduction.
But, in recent years, because of foreign
exchange difficulties, commercial vehi-
cles have been given a higher priority
over passenger  cars. Therefore,
production of cars has further gone
down, instead of increasing. The man-
agement and capital cost being what
they are—the hon. Member is very
knowledgeable—naturally the over-
head slightly goes up. This is not to
justify the existing pattern of prices.
To the extent possible, both the
Tariff Commission and the Govern-
ment have been going into this mat-
ter closely, and wherever we feel
there is need for price control or dis-
tribution control, we have never hesi-
tatedq to bring them, irrespective of
the units concerned, or their owner-
ship. It has never been a matter of
any pressures as my hon, friend men-
tioned. We are under no pressure
whatsoever. We have got to control
wherever we feel necessary. But
more control is not an instrument of
economic production. We should have
controls where necessary, and no con-
trol where it is irksome or irritating.

With these remarks, I request the
hon. House to support the Bill.

Mr, Speaker: The question is:

“There the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

The motion was adopted.
Mr. Speaker: The question is:

“That clauses 1 and 2, the En-
acting Formula, and the Title
stand part of the Bill.”

The motion was adopted.
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Clauses 1 and 2, the Enacting Formula
and the Title were added to the Bill

Shri Manubhai Shah: .I beg to
move;

“That the Bil] be passed.”
Mr. Speaker; The question is:
“That the Bill be passed.”

The motion was adopted.

13.26 hrs.
COMPANIES (AMENDMENT) BILL

The Minister of Finance (Shri T, T.
Krishnamachari): I beg to move*:

“That the Bill further to amend
the Companies Act, 1956 as repor-
ted by the Select C:mmittee, be
taken into consideration.”

I shall very briefly indicate at the
outset the more important amendments
recommended by the Select Committee
in regard to the five important pro-
visions contained in this Bill.

The first of these important provi-
sions relates to the setting up of a
Tribunal. The Select Committee has
recommended some changes which are
towards improving the character of
this measure. According to these, the
Chairman of the Tribunal will always
be a person who is or has been or is
qualified to be a High Court Judge
and every Bench of the Tribunal will
consist of not less than two persons,
one of whom is a person well-versed
in law. These changes ensure the Tri-
bunal and its Bencheg having a pro-
nounced judicial bias. The recommen-
dation regarding the functions of the
Tribunal relates to the Tribunal being
Invested with the powers of a couri
under sections 155 ang 240 of the Com-
panies Act; these relate to powers to
direct rectification of the Register of
Members of a company and to compel
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production of books before an Inspec-
tor as well as enabling him to examine
a person on oath. As a sequel to con~
ferring these specific powers on the
Tribunal, the provision in the Bill
which sought to empower the Central
Government to notify from time to
time the powers of the court which
could be conferred on the Tribunal has
been removed, and thus the criticism
that the Executive could at will en-
large the scope of the functions of the
Tribunal hasg been, if I may say so,
more than adequately met. The
powers of the Tribunal will, therefore,
now be confined to those conferred on
the Court under sections 155, 203 for
the limited purpose of granting leave,
section 240 and 397 to 407 which re-
late to oppression and mismanage-
ment, besides pronouncing whether a
particular person in regard to whom
a reference has been made by Central
Government to it, is fit and proper to
hold a managerial office.

Regarding the second provision in
the Bill which relates to the setting up
of a Board the only change that has
been effected is to replace the word
‘“entrusted” by the word “delegated”
in clause (4) of the Bill.

In the next provision relating to the
conversion of loans granted by Gev-
ernment to a company into shares of
that company, two important changes
have been made. One is to the effect
that such conversion will be directed
only if in the opinion of Central Gov-
ern ment it.is necessary in the public
interest so to do. The other is in re-
gard to the existing loans which do
not contain any terms for such conver-
sion. Such conversion with not be
directed unless there has been default
in the payment of any instalment of
the loan or interest thereon or there
has been breach of any other terms
of the agreement and the company has
been given at least thre months’ time
to remedy such a default,

*Moved with the recommendation of the President.
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[MR. DEPUTY-SPEAKER in the Chair]
While making the existence of public
interest as a condition precedent to
the conversion of a loan is a desirable
change and one which would provide
guidance to Government in invoking
this provision, I do not hold the same
view in regard to the other amend-
ment regarding retrospective charac-
ter of the particular provision, There
has been some difference of opinion
in the Select Committee and the dif-
ference of opinion ig indicated by the
minutes of dissent by two Members.
I shall in g few wordg clarify the
scope of this particular clause. It has
been mentioned to me and there has
been some discussion outside about
this particular clause whether the
intention of the Government is to in-
clude loans issued by corporations
over which Government has control,
like the JFC and so on. I may at once
deny that there is any such intention.
The loans that are sought to be cover-
ed by this provision are loans directly
given by Government and it ig pot
even expected to include the loans
given by the National Shipping Board
for the purpose of encouraging ship-
ping industry in this country. In fact,
according to the information that I
now possess, the total number of com-
panies, the loans to which would be
covered by this provision would be
five, of which one happens to be a
company in which Government have
partnership of 50 per cent—Oil India.
One happens to be a very small com-
pany where four lakhs of a five lakhs
loan has been repaid. Another hap-
pens to be a loan of Rs, 3 crores of
which possibly Rs. 50 lakhs have been
paid. That leaves only two steel
companies as the major concerns
to have taken a loan from the Govern-
ment to whom this clavse might apply.

I may emphasise that the amend-
ment that public interest is the crite-
rion which might make Government
move in this matter is a very impor-
tant one. It is extremely unlikely
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that in view of this change in the
provision and also in the general view
of Government as it js today, anything
untoward, uncallej for, or improper
would be done in this regard. Proba-
bly we will discuss this clause almost
threadbare when it comes; I do not
propose to say anything more on this.

Regarding the trusts some signifi-
cant changes have been made by the
Select Committee. One is the appoint-
ment of a person as a public trustee
and the second is the new provision
187B whereby the public trustee alone
becomes entitled to exercise the vot-
ing rights attached to shares held by
trusts which fall within the scope of
these provisions. The public trustee
however is not precludeqd from grant-
ing proxiesg to the trustee himself and
on such a proxy being given the
trustee can exercise the rights of a
shareholder as though this provision is
not in existence but in accordance with
any instructions that the public trus-
tee may give. This enableg such a
trustee who gets a proxy from the
public trustee to be not a mere dumb
voter as invariably proxy holders are
but take an active part in any proceed-
ings of the meetings of the company,
Further, the trustee can bring to the
notice of the public trustee in writing
that the interest of the trusts are like-
ly to be affected and therefore voting
rights in respect of those shares which
are helq by him should be exercised
in a particular manner. It will be
open for the public trustee to employ
the trustee himsely or any other
Government officer as his proxy and
to accept the advice given or not to
accept it. But the public trustee
would be warned and he will take
his decision having in view the given
warning,

The last set of provisions relating to
the removal of managerial personnel
makes it clear now that only persis-
tent cases of negligence or default
could be referred to the tribunal by
the Central Government. The word
‘persistent’ has been taken more or
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less from the Jenkins’ committee re-
port where that committee laid stress
on ‘persistent negligence or default’.

Shri M R. Masani (Rajkot):
word ‘negligence’ is not there.

The

Shri T. T. Krishnamachari:
corrected; I am grateful to the hon.
Member. Another change is that a
person who has been removed from
the managerial office by Central Gov-
ernment on the basis of the findings
of the Tribunal could be appointed to
such managerial office before the ex-
piry of the stated period of five years,
providej the case is referreq to the
tribunal and its concurrence is obtain-
ed. This gives a chance of reprieve;
but the reprieve cannot be exercised
by Government by itself; it can only
be done on the advice of the tribunal
so ag to avoid any pressure being
brought on the Government to this
end.

I stand

These are in fact major changes re-
commendeq by the Select Committee.
Barring the provision in regard to the
conversion of the loans into shares, the
other amendments are acceptable to
Government. My hon. friends Shri
Masani and Shri Bade have appended
a minute of dissent. Their first ob-
jection ig to the appointment of a
public trustee and to the provisions
relating to the voting rights o trusts.
I have already indicated that these are
aimed at preventing concentration of
economic power in the hands of a few
and ucing the trusts for the further-
ance of the intentions of those persons,
The objection in my view has no
gignificance. I think the modern legal
literature has to some extent favoured
this attempt to discourage the grow-
ing practice of concentration of wealth
being used for ends which are not
wholly beneficial to the country,

There ig another methog of doing
this or rather safeguarding this parti-
cular,

DECEMBER 13, 1963

(Amendment) Bil] 4658

Shri Bade (Khargone): He was a
Member of the Committee. He could
not say now that he doeg not accept a
recommendation of the Select Com-
mittee. He could have given a dissen-
ting note.

Mr. Deputy-Speaker:
have your chance.

You will

Shri T, T. Krishnamachari;
told that Ministers do not append
dissenting notes. There is the alter-
native; I am quite prepared to accept
it if it is the wish of the House.

I am

Shri P. K. Deo (Kalahandi): Sir,
the Minister made a statement that it
is not the usual practice for Ministers
to give a Minute of Dissent. I want
to raise a point of order about this.
May I know how far it is correct? Is
there any parliamentary convention
to that effect?

Shri Morarka (Jhunjhunu): Sir, may
I point out that....

Shri Bade: Sir, the point is......

Shri Kapur Singh (Ludhiana): It is
for the Chair to decide, and not for the
hon. Member opposite to say. (Inter-
ruption).

Mr. Deputy-Speaker: There is no
point of order in this. It is the House
which ultimately decides.

Shri Bade: The report of the Select
Committee ig always accepted and that
is the decorum. I want a ruling whe-
ther he can say that he does not
accept the report of the Select Com-
mittee. He should not say before the
House......

Mr. Deputy-Speaker: He can say
before the House that he is not accept-
ing it. There is no point of order.

Shri Bade: He said usually Minis-

ters do not append any Minute of
Dissent,
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Mr, Deputy-Speaker: It is ulti-
mately the House that accepts or takes
a decision. The report of the Select
Committee is only to aid the House
to come to a correct conclusion.

Shri Bade; He was a Member of
the Select Committee.

. Mr. Deputy-Speaker:
point of order.
you.

There is no
I do not agree with

Shri T. T Krishnamachari: As I
said, if the wishes of the House are
such that a provision of this nature is
not necessary, but that it favours an
imposition by law that the trust
should invest all its monies in Govern-
ment securities and not in equity, I
am quite prepared to accept it. Other-
wise, I think these provisions in re-
gard to voting rights are necessary in
order to prevent....

Ap Hon. Member: A bit louder.

Shri T, T. Krishnamachari: I am
afraid apparently the microphone is
not working properly. I am speaking
with my natural voice ang I cannot
raise jt. :

Mr. Deputy-Speaker:
clear,

It is quite

Shri T. T. Krishnamachari; There-
fore, I think it is absolutely necessary
to have this provision in order to
safeguard the interests of the society
as a whole. All that has been done
is, it has been safeguarded in the pro-
visiong of the Bill as it emerged from
the Seclect Committee, that genuine
trusts which want their monies to be
properly invested and want a proper
return for the purpose of utilising the
monies for the intention of the origi-
nal donor will not in anyway be
affected by these provisions.

In the Minutes of Dissent as well as
in the varioug representations received
by the Select Committee, it hag been
urged that the trustee should not be
deprived of his voting rights unless
his misbehaviour is probegq into after
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having issued a show-cause nolice, As
I said, it is not necessary to deal with
individual cases. It will be very diffi-
cult to deal with individual cases. One
has, therefore to have a blanket pro-
tection of this nature, and we are
completely covered in regard to the
exercise of these powers by this
House even by the Constitution,

Regarding the provision relating to
the constitutional functions of the tri-
bunal, there i no need for me to
elaborate on this subject beyond what
I have already done, because the
changes that have been introduced
by the Select Committee in this re-
gard, I think, are definitely an im-
provement on the original, and there-
fore must find unanimous support,

There has also been an indication
in the Minutes of Dissent that the tri-
bunal’s findings or orders should be
appealable not only in matters of law
but also in matters of fact. The idea
of the tribunal itself is, there should
be g finality in regarq to some matters
when the tribunal goes into this ques-
tion, and if it is 3 question of opening
up the flood-gates of appeal even in
regard to matters of fact, we can very
well give up this experiment of hav-
ing a tribunal,

There had been some objections in
regard to the basis on which matters
should be referreq to the tribunal.
All these matters have been fully dis-
cussed, and T do not think there is
any need for me to go into those ques-
tions over again. In fact, they are.
sufficiently comprehensive and I think
an assurance given by anybody on the
floor of the House on behalf of Gov-
ernment would be respected. I shall
see that frivolous action woulq not be
taken in regard to any of these mat-
ters which are referred to the tribu-
nal. While a comprehensive charac-
terisation of those matters that could
be taken to the tribunal is necessary, I
have no doubt both the Company Law
Administration and the Government
would be careful to see that nobody
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is unnecessarily or vexatiously har-
assed.

1 do not propose to go into the merits
of the problem, because I think there
is sufficient legal literature now avail-
able to justify the intervention of the
State in matters like this. Even in a
country like the Uniteq States, the
provisions concerning many of these
matters in regard to the concentration
of economic power are far in advance
than any thing that we have contem-
plateq in this country,

My hon. frienq Shri Indrajit Gupta
hag indicated that it would not be
proper for any revision in regard to
the sentence or judgment for remov-
ing a person from the office of mana-
ger for a period of five years. But the
safeguards that have been introduced
are adcquate, and I think in marginal
cases where action has been taken in
this regard, there must be room to
rectify the position provided that the
circumstances ot the case do not war-
rant a continuance of the penalty.
This more or less brings me to the end
of my story. I commend the report
of the Select Committee to this hon.
House,

Mr, Deputy-Speaker: Motion

moved:

‘That the Bill further to amend
the Companies Act, 1956, as repor-
ted by the Select Committee be
taken into consideration.”

Five hours is the time allotteq for
this debate. Shall we have three
hours for general discussion and two
hours for clause-by-clause considera-
tion?

Shri Morarka: Four hours and one
hour respectively.

Shri M, R. Masani: I would strongly
oppose the suggestion of four hours
and one hour respectively, from that
gside. We find a lot of general speeches
are made during the general discus-
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sion, anq the clauses of important
Bills like this which are technical In
their nature get rushed through with-
out proper examination. I am sure
that if this House wants to do justice
to this Bill three hours will be ample
for general discussion, and in order
that there should be a proper scrutiny
of the clauses, I think two hourg 1is
the minimum for the clauses.

Shri Bade: One hour is at your dis-
posal, So, my suggestion is let it be
six hours: four hours for general dis-
cussion and two hours for the clauses.

Mr. Deputy-Speaker: It hag gone to
the Select Committee, and so no fur-
ther extension of time is possible. We
will have three hours ang two hours
respectively. More Opposition Memberg
from almost every party want Lo
speak. So, if we follow the 60 per
cent and 40 per cent rule, one hour
and 15 minuteg will be for the Oppo-
sition and one hour 45 minutes will be
for the Comgress party. Ten minutes
each.

Shri M, R, Masani:
to this Bill be done
minutes?

How can justice
within ten

Mr. Deputy-Speaker: I have to dis-
tribute the available time to all the
Groups.

Shri Warior (Trichur): The Chair is
forgetting what happencd yesterday
and the day before about this Bill. In
ten minutes we cannot do any justice
at all.

Mr, Deputy-Speaker: You may take
two or three minuteg more depending
on the strength of the parties.

Shri Warior: The major groups may
be allowed ag usual 15 minutes each.

Mr. Deputy-Speaker: For the
Swatantra Party and the Communist
Party—15 minutes each,

Shri Warlor: Sir, T should like to
offer my congratulations to the

'



4663 Companies

Finance Minister on the persistent
struggle he made to get this Bill
through in the original form, although
he had sufferedq much on account of
that. Everybody knowg it; the coun-
try knows it and even my friend, Mr.
Masan: sitting in front, knows it.

Shri M. R, Masani:
same feather!

Birdg of the

Shri Warior: We will flock together.

Shri M. R, Masani: You are flock-
ing together already,

Shri Warior: When the Bill was
referred to the Select Committee, Mr.
Umanath speaking during the discus-
sion said:

“One thing that I woulq like to
make clear to the Finance Minis-
ter through you is that this indi-
cates that there is a move between
some in the Congress Benches
and the Swatantra Party on this
side to join together to water
down what little benefits will
come out of this.”

So, the Swatantra Party also can be
proud that they have also got birds of
the same feather in the other ranks

end I do not envy them. (Interrup-
tions.)
Shri Bade: Spare some feathers for

the Congress also!

Shri T. T Krishnamachari: If we
were all birds, we would not speak!

Shri Wardor: There are three
things. One is about the tribunal.
The other is about the board. Then
there is the trust and loans. Major
differences of opinion had arisen in
two things, particularly about loan and
the tribunal. Who can contest the
necessity of a tribunal now, after all
that has been said and done in this
House and that big epic voluminious
report called the Vivian Bose Com-
mission report came before the House?
That report wag again scrutinised by
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the Shastri-Daphtary Committee.
What is the essential finding of the
Shastri-Daphtary report? It discloses
all sorts of crimes known to humanity.
Here is the report in which are des-
cribed all the dealings indulged in and
the final culmination ig this:

“As to Shri R, K. Dalmia, he
has himself never put pen to paper
and worked entirely through
dummy directors and convenient
subordinates, The procurement
of any evidence has always been
found extremely difficult, though
he hag been at the back of many
transactions, to say the least. of
doubtful nature. The Bharat In-
gurance Company fraud was an
exceptional case . . .”

He has already been imprisoned on
account of that, If the Government
or the authority want to take action,
the action must be surprising and
immediate, If that is not the inten-
tion, I have nothing to say. But if
that is the intention, which is put in
the Statement of Objects and Reasons,
the process must also be attuned to
that thing. The machinery set up
also must be oiled sufficiently, so that
action will be swift and the culprit
cannot escape the long arm of the
law.

The main finding of the Daphtary-
Shastri report is that although all
these things are found it, it cannot
be put before a court of law because
the law is such that they cannot be
brought to book. That was the main
finding. Although both of them were
convinced that crimes had been per-
petrated very ingeniously, the arm of
the law is not long enough even te
bring those people to book. That
result of all this was that although
this great person Dalmia is in prison
now—anybody like us sitting here
will go to prison thousand times if the
prison life is like that—that apart,
it is impossible to catch hold of
these people who are actually engag-
ed in this, ’
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It is reported in the capitalist press
that these are general, normal com-
mercial practices. The general, nor-
mal, commercial practices are defraud-
ing the public, Essentially, what is
the position of the capitalist structure
in this country? About Rs. 1400
crores is invested in private enter-
prise and out of this, they have taken
a loan upto 1960 accounts which we
have been able to gather through
questions and answers in this House,
of about Rs. 140 crores. It works out
to 10 per cent only, but during the
third Plan, what is the amount of loan
taken by the private enterprise?
That is not there in the information
that we have got,

Mr, Deputy-Speaker: May I sug-
gest it to the hon. Member that it is
more profitable to speak on the
clauses?

8hri Warior: That would come in
the second reading; I have given my
amendments also,

Mr. Deputy-Speaker: Time is
limited. The Vivian Bose Commis-
sion’s report has already been discus-
sed by this House,

Shri Kapur Singh: He is sore about
Dalmia.

Shri Warior: Not only about
Dalmia, but many more also, If the
Government’s hands are strengthened,
I am quite sure that according to
this tribunal, many more Dalmias
will come to light, who are hiding
under the protection of the law now.

There are three things in this, The
Minister himself said that the tribunal
would have powers to pass interim
orders. It is quite essential that if
this is to be effective, the tribunal
must pass interim orders which are
unappealable.

Shri Morarka: It is so.

Shri Warlor: It must be so; it
must not be contended by anybody,
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but it ig also contended, The inten-
tion was there, but it did not go into
the Select Committee report precise-
ly for some reason, The second
thing is, the final order of the Gov-
ernment on the orders of the tribu-
nal should not be, especially as far as
facts are concerned, appealable.
Finally, if Government orders are
passed, why should they be again ap-

pealable to any other judicial
authority? After the findings of the
tribunal, it makes an order, That is

appeable and the courts decide one
way or other. Then the Government
makes an order. That order is also
made appealable, I think for such a
tribunal, no eminent and gelf-respect-
ing person will come, No self-
respecting person will agree to be
on the tribunal hampered at every
stage—at the interim stage, final
stage and after the orders are passed.
So. if self-respecting persons are to
head this tribunal, it is essentia]l that
they must know that they have ample
powers to catch hold of the culprits
and bring them to book and their
decision will be final, as far ag those
cases are concerned.

14 hrs,

Then I come to the setting up of
the new board for the administration
of company law. Till 1956, if I
remember correctly, it was run as a
department and it was a part of the
Ministry of Commerce and Industry.
Of course, initially it was in the
Finance Ministry but then it was
transferred to the Ministry of Com-
merce and Industry. Without casting
any aspersion on anybody, I would
say that no department ghould follow
any individual, Now, whenever a
Minister changes, the department also
go behind him like a tail. Without
intending to cast any aspersion on the
Finance Minister, I may mention that
when he was in the Finance Ministry,
the company law administration was
with him. When he went to the
Ministry of Commerce and Industry,
it followed him there, Now he has



4667 Companies
come back ag Finance Minister, it
has again gone back to the Finance
Ministry. However much a person
may like a department, or a depart-
ment may like a person, it should not
be tagged on to individuals.

In many cases we are copying UK.
1 am told that in UK the Company
Law Administration is under the
Ministry of Commerce and Industry.
Why can we not have the same thing
here also? Not that I am very parti-
cular that it should be under the
Commerce Ministry, but this change
irom place to place creates some
suspicion in the public mind that
although the Company Law Adminis-
tration is a very important depart-
ment of the Government, it has no
permanent place and it is changed
from place to place.

After 1956, the powers of the
Department of Company Law Ad-
ministration were very much reduced.
Why? Previously, it was handling
capital issues, stock market and co-
ordination of activities, Why can the
new board not be empowered or
clothed with those powers which were
enjoyed by the former Company Law
Administration?

Then I come to the conversion of
loans, which I think is the biggest
bone of contention. That dispute has
been waged not only behind the
scenes but also on the state. Yes-
terday, we lost two very valuable
hours of the House only because of
that dispute inside the ruling party.
I know what the public sector is but
what is it that the private sector
‘wants,

Shri Kapur Singh: Fair play.

Shri Warior: They only want
play, whether it is fair or not, with
the money of the people. They want
to run business, not with their own
money but with public money, first
by shares subscribed by the public,
then by loans, then tariff protection,
then higher prices on the consumer
and then black-marketing, How
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much of the money with which they
engage in their aclivities is that of
the  public? They defraud the
workers, they defraud the consumers,
they evade taxes, they get protection
from tariffs, all with public money.
These are not new inventions; these
are mentioned in the Report of the
Vivian Bose Commission. Even if
this Bill is not passed, so far as future
lending by Government and govern-
mental institutions is concerned, a
clause in the contract can always be
inserted that such and such part of
the loan will be convertible into
shares if certain conditions are not
fulfilled, So, the future can always
be taken care of, But what about
the past? Only the other day, the
Minister of Steel, Mines and Heavy
Engineering, Shri Subramaniam, said
in this House that from TISCO,
TELCO, IISCO and some other “cos”
Government can get back their loans
only if Government give them moneyl!
So, anybody can take money from the
Government because the repayment
wiil be made by the Goverrment
themselves. How can payment and
repayment be made by the same
person or institution? It is good that
Shri T. T, Krishnamachari hag just
now mentioned that this mainly
affects only two concerns, the steel
companies. So, all this dust is kicked
up only on behalf of the interests of
these two concerns. Should that be
allowed? All this hubbub hag been
created and all the noise has been

made precisely for protecting the
interests of two or more steel com-
panies,

Shrimati Renu Chakravartty (Bar-
rackpore): But they are very power-
ful companies,

Mr, Deputy-Speaker: He should
conclude now,

Shri Warior: Then 1 will re‘ey Lo
one point about trust.

Mr. Deputy-Speaker: He has to

conclude now if his party is to get
two more chances,
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Shri Vasudevan Nair (Ambala-
puzha): Sir, ours is the biggest

single opposition group.
Shri Warior: Sir, you should not

go mechanically. Some discretion
should be used.
Mr, Deputy-Speaker: 1 have to

accommodate more members.

Shrimati Renu Chakravartty: Why
can the time not be extended? This
is a very important Bill.

Shri Warior: 1 am leaving out all
the references; I am only referring
to the points, without even elaborat-
ing them.

Mr. Deputy-Speaker: He has to
conclude now if two more of his col-
leagues have to get opportunities,

Shri Kapur Singh:
quite sufficient,

Shri Warior: 1 will now refer to
the Report of the Direct Taxes En-
quiry Committee, I consulted Shri
Tyagi and he referred me to this
report. It is only then that I came
to know that such a thing has been
meniioned in this Report. I have
not gone through it before. That is
a fact. What is the state of affairs
of the trusts? This report makes
interesting reading, The trusts are
exempted from income-tax, Up to
how much? 70 per cent. How long
will it take to make this 70 per cent?
We can calculate it ourselves. Not
more than filve years. So, in five
years, from income-tax exemption
alone one can get the trust money.
If the trust money is invested in Gov-
ernment securities, or some other
bonds or debentures, what will be the
position? Of course, that question is
not dealt with in the Report., But
what is actually done? Actually,
they invest the money in private
equities and they vote there and
take part in the business, By taking
part i the business and holding
equity shares there, they become very
powerful individuals, not in the inter-
ests of the trust but in their own
interests, Then there is inter-locking,
‘This Report is giving all those facts.
Our leader in the other House, Shri

15 minutes is
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Bhupesh Gupta, mentioned only the
other day about the trusts of Nizam.
There have been innumerable cases
like that relating to charitable and
family trusts which have been
brought to the Bombay High Court
under the Trust Act. So, Government
should have power at least to rectify
the mistakes, In those cases where
the trusts entrusted to some people
are not carried on in the proper man-
ner, according to law and according
to the interests of the trust, I think

Government must have sufficient
powers to deal with the gituation.
Since innumerable cases of this

nature are reported every day, I
think this amendment requires the
support of all hon, Members,

Shri M. R. Masani: Mr. Speaker, Sir,
this morning Members of the House
awoke with a3 shock to know that the
decision of the Select Committee of this
Lok Sabha and the decision of the
Executive Committee of the ruling
Party by a thumping majority of 17
votes to 2 had been reversed by the
diktat of one man,

Before I go on to consider the tragic
implizations of this development, let me
just take five minutes to explain what
is the issue between the Select Com-
mittee and the Finance Minister. The
issue is a very narrow one. Even the
press does not seem, judging by today's
papers, to have understood the issue.
The issue is not whether the Govern-
ment should be entitled unilaterally to
convert itself from the position of a
creditor to a share-holder in respect of
past loans, The Select Committee's
Report itself armg the Government to
so convert itself even with regard to
past i1yans subject to one condition—tnat
the debtor has gone into default in
some respect, If there is any default
on the part of the borrowing company
then even if the loan was taken twen-
ty years a9o or ten years ago, this
clause will become operative. The
power is given to Government subject
only to this—that there is default and
three months’ notice is given to the
defauiting company to put itself
right.
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Even this ig a variation of the
original contract entered into between
the creditor and tie debtor. And it s
one of the pillars of the rule of law
that we should respect the sanctity of
contract. When two people enter into
a transaction, the basis should not be
changed except by consent. Even this
is a unilateral departure. I made
myself a party to that departure be-
cause I wanted to go along with the
majority of my colleagues from the
Congresg Party, to meet them half way,
so that something equitable, some-
thing in the interest of the country
should materialise. Therefore, I ac-
cepted that clause as a compromise
between my position of sanctity of con-
tract and their position of making
some reasonable modification,

The issue between the Select Com-
mittee and the Finance Minister is
this, He wants to have that power to
hin.sel? unconditionally. Even in res-
pect of a debtor company which ful-
fils all its obligations, he wants power
to scrap that contract to which his sig-
nature and that of his predecessor has
been put and unilaterally, by use of
police power, to vary that contract and
to treat it as a scrap of paper. That
is the issue.

I do not know whether my collea-
gues who took this view along with
me are going to be free to express
themselves later or to be gagged in
view of this Fascist diktat that has
been issued this morning. But in case
they are gagged, let me explain, as I
understand it what motivated them.
They are perfectly free to contradict
me if I am wrong. I think, what moti-
vated the Select Committee in accep-
ting this proviso was that India’s cre-
dit, the credit of the Government of
India, tne r:putation of the Govern-
ment 5f India, the prestige of the
Government of India at home
and abroad will be smashed if
this infamous clause is carried through,

Upto now, India’s prestige has been
high, Whatever one may think of the
policies of the Government, one thing
one must say that till this day, till
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Monday, till the President gives
his assent to this clause, there
has not been ga single breach of
faith by the Indian Govern-
ment since Independence, I say, as a
citizen of India, I am proud of this.
Only two months ago, addressing the
Economic Club of Detroit, in the pre-
sence of a large collection of indus-
trialists, I said; “I am a critic of the
Government at home. But let me re-
cord this fact that my Government,
with which I quarrel, has not had to
its credit a single breach of faith. It
has played fair with people
at home and it has adhered to its
contracts with people abroad.” I re-
gret to say, after this, neither I nor
any honest Indian will be able to claim
this on behalf of this Government. It
is because of that that the Select
Comm:ttee modified the Bill

Toda+ th. Government wants to
be able to cheat as a lender. It
wants to break faith as a lender.
It is much easier for a debtor to
che«t. 1 +audder to think what
the World Bank would think
about it. I shudder to think what fore-
ign Governments will think about it
because a man who cheats as a creditor
is much more likely to cheat as a deb-
tor, because the pressure on him to
cheat is much more, This is why we
opposed this clause and why we modi-
filed it upto a reasonable extent. We
wanted India’'s name to be saved. If
this clause goes through, India’s name
will be mud in the counsels of the na-
tions.

The entire responsibility for
this will fall on the shoulders of two
guilty men, the Prime Minister and
the Finance Minister, They have con-
tributed to violating two very impor-
tant conventions of our Constitution
and of our parliamentary democracy.
Those two conventions we took from
the British, Until this day, whatever
Party we belonged to we have respec-
ted them. One convention was that in
a Select Committee, there are no party
whips, We leave our party labels be-
hind us. We go there to sit together,
15 or 20 honest people, to try and ar-
rive at a fair decision. There is such a
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thing as a consensus and that consen-
sus comes out in the Select Committee,
"Therefore, the first convention which
has been respected till this day has
been that Members do not take party
whipg into the Select Committee,

Sir, I as a Congressman have exer-
ciseq this right to differ from the

Government when the infamous
Liquat Ali Budget was introdu-
ced in 1947 with the gupport
of the present Prime Minis-

ter. I and Mr, K, C. Neogy and ten or
twelve other Congress Members of
Parliament put in a minute of dissent
defying that Budget and the Govern-
ment's proposals because we were free
Congressmen exercising the rights of
free parliamentarians, Today, I find
that the Prime Minister has blamed
Members of his Party who were doing
an honest job for the country, for not
having bowed to the whip in advance.
So the first convention that is being
violated today is the convention that in
‘a Select Committee party whips do not
operate.

The other convention that is being
broken is that the Government bows
to the decisions of the Select Com-
mittee, Only a few months ago, or a
year ago, when the Law Minister found
himself at logger-heads with the Select
Committee on the Fifteenth Amend-
ment of the Constitution, he was de-
mocratic enough to his credit, to bow
to the majority of the Select Committee
and let that Select Committee to have
its way in this House.

This is an unsporting spirit:
heads 1 win, tails you losec.
After this, every Select Com-
mittee will be a3 farce. What is the

point of this House appointing a Select
Committee if everything is to be rub-
ber-stamped by the Minister and the
Select Committee is going to act as
a group of robots—at least a majority
of them, Uptill now, we went to the
Select Committee hoping that by give
and take, we could convince each
other, Here is a Bill which has come
back in an improved form in two res-
pects, Out of that, one improvement
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would be struck off because of this
unsporting attitude of never taking a
defeat democratically,. We on the
Opposition side accept defeat every
day. We bow to it. We do not try
to reverse it by arbitrary methods.
Here, the Finance Minister has over-
ruled defeat, He and the Prime Minis-
ter cannot stand it. So, they have to
bully their own Party to dragoon this
House into accepting a clause which
it does not want, and at the diktat of
one man it is reversed,

Now, the Prime Minister has
given an explanation for his
support. According to this

morning’s Indian Express, at the Party
meeting he said: ‘“Two or three years
ago, he himself suggested that Gov-
ernment should have power to convert
its loans to companies into equity
shares, Hitler had adopted such a
course in Germany, Nevertheless, the
Party’s Executive Committee had de-
cideq otherwise”” The Executive
Committee’s crime was it did not fol-
low Mr. Nehru into Hitler’s camp,

So far, our Prime Minister has
been known as a blind devotee of that
monstrous tyrant Stalin, He adjourned
this House when that horrible man
died with all hig crimes which Mr.
Khruschev has now retailed, Now, the
Prime Minister has, it seems, become a
devotee of Hitler along with Stalin.
This is where the country is being
taken today, That is why I think,
more important than the clause, impor-
tant as it ig for India’s honour and
prestige abroad, this attempt to trun-
cate our parliamentary democracy is
even more important, Mr. Anthony two
days ago appealed to the Prime Minis-
ter to stop this steady recession of de-
mocratic conventions and processes
which were going on. If I may say so,
he is wasting his breath, It is India’s
misfortune that it has had as the first
Prime Minister a3 half-baked Marxist,
and we know Marxism cannot co-exist
with parliamentary democracy. This
is a tragedy for this country,

Shri Warior: You were also a half-
baked Marxist,
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Shri M. R. Masani: I was once; I am
«<ured now.

Shri Warior: ‘Completely?

Shri M, R, Masani: Now, I want to
«come to the second most objectionable
part of the Bill and that ig in regard to
“Trusts. ‘Clauses 7 and 8 of the Bill de-
prive all trusteeg of all trusts automa-
tically of their right to exercise the
Tights as shareholders in a company in
respect of the shares held by the trust.
No charge has to be preferred against
a trustee; no case has to be made out
against him. His right to cast his vote
as g member of the joint gtack corpora-
tion is being taken away from him.
He is being expropriated without any-
thing being alleged against him, This
-wag not the intenfion of the Bill when
it was introduced. The Statement of
Objects and Reasons is very clear.
Paragraph 2 says:

“In order to prevemt the use of
voting rights attached to sghares
‘held by trusts for the advancement
of the personal interests of the,
«donors, it is considered necessary
‘to regulate the exercise of guch
Tights ‘in suitdble cases.”.

In other words, when a trustee
misuses his voting power to work for
himself or for the donor and not for
the charitable or other objects of the
trust, he may 'be remowed and his
-voting rights ‘may fall to the public
trustee. That was an understandable
‘proposition, I was prepared ‘to go
-along with it, I am prepared to table
an amendment in the House Tor the
©bject stated in the Statement of Ob-
jects and Reasons attached to the ori-
ginal Bill. But, again, the Finance
Minister has shifted his ground. He
comes to the House ‘trying to carry it
by giving a reasonable object in the
‘Statement of Objects and Reasons, but
‘when he comeg to the Select Commit-
‘tee he opposes an amendment in the
-very terms of the Statement of Objects
and Reasonsa. Nowadays, one findg that
‘the Statement of Objects and Reasons

has very little relation to ‘the operative'

<lauses of the Bill,
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The hon. Finance Minister gave an
assurance just now that these powers
that are being taken will not be lightly
or frivolously used. This country will
give no weight to hig assurance. The
word of this Gowvernment, which is
proposing to cheat, this Government
which is proposing to break faith with
people inside India and outside India
is worthless from now onwards, and
they will not accept that word, No
assurances will do. We want the lan-
guage of the law to be clear,

Thousandg of trusts, big and small,
are going to be expropriated in this
manner. The instinct of charity, which
is part of our Indian tradition, is be-
ing attacked as if it was some evil.
People should be encouraged to form
trusts, not punished as if they are cri-
minals.

Talk goes on of aggregation of
power, and concentration of power.
Yes, there is concentration of power,
but in the hands of these people op-
posite, That is the only concentra-
tion of power known to this country.

Sir, let me give the statistics from
the hon., Minister’'s own department.
The number of people with small in-
comeg goes up, and the number of peo-
ple with big incomes goes down; here
are the figures from the tax statistics.
Individuals with an annual income not
exceeding Rs. 15,000 a year have in-
creased by 95 per cent between 1956-57
and 1961-62, Their income has
increased by 75 per cent. Let us see
what happens in the case of those
horrible gentlemen about whom these
gentlemen behind me on the right have
nightmares, On the other hand, the
number of people with incomes exceed-
ing Rs. 2 lakhg a year declined by 16
per cent, and their income had fallen
by 26 per cent during the same period.
‘What is the trend? The trend is towards
dispersal of share-ownership; the trend
‘is towards dispersal of wealth and
income,

Our biggest giant enterpriseg in In-
dia are mere toys compared with third
class companies abroad. The Finance
Minister reads as much as I do, he is
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a very avid reader, and he
knows that the biggest Indian
company does not figure in the list
of the first 450 joint stock corporations
in the world published by Fortune
magazine. This shows how tiny and
puny we are, and it ig these pigmies
they worry themselves about,—the
brave people behind me on the right.

A Reserve Bank study has shown
that the share ownership of Indian en-
terprises ig in the hands of a large
number of small people, and that the
number is going up all the time.

This catchword of concentration of
power is valid, but the only concentra-
tion is in the hands of this Govern-
ment. Whenever economic and politi-
cal power gets concentrated in the
hands of two or three people on those
front benches then liberty is in
danger, just as the liberty of the
Congress Members has been voliated
overnight at yesterday’s meeting, that
liberty is in danger. I know that the
vast majority of the Congress Party
do want liberty to go . .

Shri Shivaji Rao S. Deshmukh (Par-
bhani): We do not look upon you as
our liberators.

Shri M. R. Masani: I know that the
Congress Party does not want liberty
to go. I know that most of them are
as good democrats ag I am, and I pay
tribute to them. But there is a hand-
ful of loud-mouthed fellow-travellers

_of the Communists who have success-
fully infiltrated into the Congress Party
and, supported by Mr. Nehru, Mr
Krishna Menon and Mr, Malaviya,
they are subverting ‘the freedom of the
Congress Party, I want to ask them
how long they will stand for this....
(Interruptions) ...... bullying.

_ Mr. Deputy-Speaker: Ndw, Shri Tri-
dib Kumar Chaudhuri,

Shri Tridib Kumay Chaudhuri
(Berhampur): I would like to take my
chance, but I would submit that there
are only five minutes today, because at
2.30 p.m. Private Members’ Business
will start, I have already informed the
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Speaker that I would not be here on
Monday, and I had made a request to
him that I may be allowed to complete
my speech today,

Mr. Deputy-Speaker: If the House
agrees, 1 shall give him five more
minuteg after 2.30 p.m, so that he can
have his say today itself,

Shri Tridib Kumar Chaudhuri: I do
not want to waste my time unneces-
sarily. There have been unseemly
controversies over certain provisions
of this Bill as they were originally pro-
posed before this House and subse-
quently as they were amended by the
Scleet Committee. We have seen dur-
ing the last few days how big busi-
ness lobby has moved to bring pres-
sure over the Members, particularly,
over the memberg of the ruling party.

Shri M. R. Masani: We know where
the pressure comes from,

Shri Tridib Kumar Chaudhuri: But
what surprised me most was that the
provisions of this Bill attracted com-
ments even from a foreign diplomatic
personage, and I read in the papers
that the British High Commissioner
in India speaking before the As-
sociated Chambers of Commerce in
Calcutta lately had commented
that the proposed changes in the
Companies Act had aroused ap-
prehension in the minds of British ves-
ted interests which he Tepresents, Al-
through the Finance Minister is not con-
cerned with that aspect of the matter,
I would submit that it is highly ex-
ceptionakble that such comments about
our internal matters should emanate
from foreign diplomatic personnel.

Shri M, R. Masani:
to pocket their money.

"Shri Tridib Kumar Chaudhuri: No,
1 want to spurn their money.

Shri M. R. Masani: This Government
is not spurning it. This Government
wantg their money, ‘

Shri Tridib Kumar Chaudhuri: Since-

We only want

-my time is limited, I would not dilate
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much on those aspects of the Bill which
have aroused controversy. I am at one
with Government so far as the provi-
sion about the conversion of loans and
debentures advanced by Government
to companies into equity capital is
concerned, There, we agree with the
Government, but I am very sorry that
Government have bowed down to big
business pressure by whittling down
and limiting the powers of the propos-
ed tribunal. But what I am particular-
ly concerned with is a mater which
has not aroused much controversy or
has not attracted much attention in
this House, that is about the adminis-
trative arrangement regarding Com-
pany Law matters.

The hon, Finance Minister, both in
his opening speech and also in his
closing speech when we considered
this Bill first in the House, wanted to
convey the impression that the powers
of the Company Law Administration
ag it wag functioning or as they were
when it was recently transferred back
again to the Finance Ministry will be
delegated to the proposed board.

But may I draw the attention of the
House to section 637 of the Companies
Act as it originally stood and as it has
been amended by the proposed Bill as
it has emerged from the Select Com-
mittee? We find that under that sec-
tion the board will not be able to
in the proposed section 637 fall ynder
as many as 52 sections of the Compan-
ies Act. The powers under these 52
sections which have been enumerated
in the proposed section €37 fall under
seven categories. They are as follows:

1. Approval of appointment and re-
muneration of Managing Agents,
Managing Directors, etc. and change of
constitution of Managing Agents;

2. Approval of inter-company in.vest-
ments, and loans to Managing Agents,
Directors and their associates;

3. Preventing undesirable persons
from taking over control of a company,
and permitting reinstatement of direc-
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tors disqualified on grounds of criminel
offences, bankruptcy, etc.;

4, Exemption of certain companies
from provisions requiring termination
of disproportionate voting power,
standardised presentation of accounts,
and disclosure of interest in subsidiar-
ies, and related matters;

5. Preventing directors from voting
at board meetings on matters in which
they are interested;

Inspection, investigation and prose-
cution of companies on the initiative of
shareholders or Government itself; and
prevention of oppression of minority
shareholders;

6. Prohibition of appointment of
managing agents in specified industries;
and

7. Presentation of an annual report
on the administration of the Act to
Parliament,

1 find that even such a power as the
appointment of Registrars cannot ‘be
exercised and will not be exercised by
the Board, because those powers can-
not be delcgated under Section 637 of
the Act to the proposed Board. The
proposed Board, as has beer noted by
one shrewd observer recently, will only
do high-level clerical work, So, instead
of integration of the company law ad-
ministration with other departments of
the Government which deal with allied
subjects like capital issues and all that,
we find that there has been atomisation
and all the major powers of the Gov-
ernment will be exercised by the Fin-
ance Ministry, and in the last resort by
the Finance Minister himself,

So the appointment of this proposed
Board would not at all improve mat-
ters. We will have a number of bod-
jes dealing with matters relating to
company law, and instead of leading to
integration it will only lead to atomi-
sation and personalisation, I am very
sorry that that aspect of the matter
has not aroused much attention. But
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I think the House on some subsequent
occasion should give its serious con-
sideration to thig administrative aspect
also, because after all the regulation
and control of the corporate sector of
our economy also needs a proper integ-
rated all-comprehensive organisation.
Otherwise what I feel is that the work
that was done over so many years by
a competent body of officers who have
been in charge of the administration of
company law and have done excellent
work, will be totally nullified,

Mr. Deputy-Speaker: We will now
procead to the next item of business.

14.34 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTIETH REDORT

Shri Hem Raj (Kangra): Sir, I beg
o move:

‘“That this House agrees with the
Thirtiethh Report of the Committee
on Private Members' Bills and Re-
solutions presented to the House on
the 9th December, 1863.”

Mr. Deputy-Speaker: The question
is:
“That this House agrees with
the Thirtieth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 98th December,
1953.”

The motion was adopted.

14.35 hrs.

RESOLUTION RE: AGRICULTURAL
PRODUCTION—contd.

Mr. Deputy{Speaker: The House
will now proceed with the further
discussion of the following Resolution
moved by Shri P. Venkatasubbaiah
on the 29th November, 1963:—
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“This House recommends that
a Committee consisting of Mem-
bers of Parliament, agricultural
experts and progressive farmers
be constituted to go into the
causes of failure in agricultural
sector and make recommendations
for better co-ordinated efforts of
official and non-official agencies
in the agricultura] front to in-
crease the agricultural production
so as to reach the desired tar-
gets.”

The time allotted for this resolution
is two hours out of which we have
already taken one hour and twenty-
five minutes. Thirty-five minutes are
left.

Shri Sivamurthi Swamy may now
continue his speech.

o faremfa ewY (Freqw) @ g9
o wEiad, fageflt aw & wg w@r av
fF  Gfaserae F1 9 feurddie 2, so&T
graeg gae feadieq ¥ facgar @)
¢ gat feurddizw fom &1 oo femd-
#z ¥ qreasE &, 99 ¥ 7g W Wk
ey g Taan §, & feuddew &
N FofEam 7 & 1 7@ q@Ew
fear s gFar & fF cfwe &
geae &, g9 Ay T qHA § wE
WA AR X F TR AG N
aFar & | & ok amwd aga @
¥ F ghar § A1 fF ¥ & qeE
| & A W 9 7 @ Afq w9-
s Qi @ N F FH F7 qgrAT AW
JHAT 9T | FIT F aad ¢ i<
& ama ot guedt faard A0 §, Ffaae
3w T N feard A § a1 AAY WS
¥ 3@ qx o faarf ¥ G, a@@ AN
¥ qaT W faege 7@ feart ¥,
ag 9T GAT TS faegT T )
fawelt #1 W19 G5 Ofd | WMo G &
@t Tt # faadt cfaran dfafe-
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aw & g, fraa 3¢ dare @ o §, fean
T deW JAT G M E | wgt W A
o g W & 3wt o gEd wfwar

®@ T & | FE FE 92 a7 fasrely & AgY
qgars TE § | QE q7a # fEE ave @

TGART T FT AFY § | X AT,
g wifs @7 fe 1 Aff oY i

¥ b T R T A T

T AT T TAFAT & | HITHA @RI
TEA qF qgER T KW F Q@

§ T W A S}, AEE ag
SURT Sfa F H AT @ WA
T W g I & B A &, @ a6 T
g, @ few awg & g wmEm W<

¥Fa § % g =y awer g= oo
Hegwgear & a §  wfus 7 w7
gT = Fodlo FATTH A N fFaqra
¢ U e & wifaw”, 9@ § § @ver
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“Nero Fiddles.

When people are dying of star-
vation on the pavements of Cal-
cuttg and the country is facing a
famine, should this tobacco culti-
vation in the interests of the To-
bacco Companies be the preoccu-
pation of the Indian Council of
Agricultural Research? A Gov-
ernment pledged to the welfare
of the people should reclaim all
such land for raising food crops.
It should transfer the services of
Sir Herbert Stewart and officers
of his like to the Tobacco Com-
panies and not waste the taxpay-
er’'s money in subsidizing British
firms masquerading in India as
‘(India) Ltd’. Almost the entire
programme of work of this IC.
AR. is of this nature If it is
not tobacco it is long-staple cot-
ton or thick-rind sugar-cane for
the mills or groundnuts for ex-
port. This is the secret of the
so-called efficiency of the mills—
misappropriation of the taxpayer’s
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money through the public ser-
vices. Such activities, especially
in these critical times, remind one
of Nero fiddling while Rome was
burning.”

TE q@E B AR N wga & famre
&7 A7 AT § 1 g2 5 ¥ W ww dEwy
TR Ufadea) mifeed qE #7
faw o & Frea wrgETw ofuweac
wifred qFR #C fad @ § oY &7
I W A @A FQ@ 1 K A
g § FF T wEe &) ST 9 I ¢
afr o @ I R STgi I ST
21 AT Iifa? o =i Sad @w )
T W G A T @R AT
T # @ fF @mEw ST sme

oft ferarsg for vt ;o faee Wi
2 @ifvg

IureaR wEAY : ©: fare wre age
aX ¥ 9% § W IR fawe w9 s
¥ fax & A9 w9 WE K

An Hom, Member: The time may be
extended.

Mr. Deputy-Speaker: I do not think
there is any justification for extending
the time for this. We have had a
Food debate, a Plan debate.

Shrimati Yashoda Reddy (Kurnool):
But if the House agrees?

Mr. Deputy-Speaker: There are
other important resolutions. We should
not discuss the same thing over and
over again. Members have had their
chance.

Shrimati Yashoda Reddy: I move
a motion that the time be extended.

Shri Nambiar (Tiruchirapalli): I
would request the hon. lady Member
not to move a motion fo* extension
of time.
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Shrimati Yashoda Reddy: Let it be
put to the House. I move that the
time for this resolution be extended
by one hour.

Shri Nambiar: Sir, this was discus-
sed in the Private Members' Business
Committee and it was agreed that the
next resolution may be allowed to be
moved, because it is an important
resolution, about upgrading of Madras
City to an ‘A’ class city. My difficulty
is....

Mr. Deputy-Speaker: I feel there is
no justification for extending the time.
Shri Sivamurthi Swamy may please
wind up his speech.

it frmfa earay . & wgeAr AT
g fF st dew T9c 39 § ufrseas
FT T g7 FA & | WAL AWA fafewn
FTAT & faq @ 3T F7 ¢ HELy far
T § wfwq ofawew< &1 fad R ar
3 Fradt fear @ § 1 TAET FE g0
& o ¥ QT Fwar g 5 g aw
QT & WEA F AT AL F AGA FT gH
FEAT FET § a1 THH FE@ET HT AT
f& Fraifes afgw o W@ & @
w1t F1 7 Frgaifes afaw o I79
T A ¥ For AR foaww adF &
wAFEAE faqr qI@ | wiEeET #
ST AT § I & AL A U FAIT AT
TT FFH I H F [HE@ &I I FIAH
FT @ AR I FY F gy g
Shri Ram Sewak Yadav (Baraban-
ki): There is a motion before the

House re: extension of time. The
House should take a decision on it.

H 3q IRIE FT GG FIATE |

Mr. Deputy-Speaker: Dr. Ram
Subhag Singh.

Shrimati Renu Chakravartty (Bar-
rackpore): I wish to make a sub-
mission to you and to the other side
(Interruptions). I do not know why
Shri Patel gets up to interrupt when-
ever we speak. The submission I
have to make is that in non-official
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business, we should try to do things,
as far as possible, on the basis of
agreement. Now I do not say that the
particular issue is not important, But
I would request that this should not
be made a convention, that a motion
is moved for extension and then we
all know what happens with the ma-
jority that the Congress Party pos-
sesses. Unless this be an issue which
has not been sufficiently debated and
cannot be debated again except under
this discussion, I would request the
Member not to press the motion for
extension, because if the motion is
put to vote, we know what happens
with the Congress majority.
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Shri Surendranath Dwivedy (Ken-
drapara): I wou'd also make a simi-
lar request. Although I agree that
this Resolution is very important—
personally I feel that it should have
more time—at the same time, I must
record my protest against the manner
in which extension of time for non-
official business is sought to be obtain-
ed. In this respect, we have created
a bad precedent by voting for exten-
sion of time for a Bill thereby shut-
ting out another Bill which dealt with
disclosure of assets by Ministers. The
Congress Party through its majority
sought to shut out that Bill and pre-
vent its even being moved in the
House.

Some Hon, Members: No, no.

Shri Surendranath Dwivedy: That
is the imphession created whatever
you may say.

Now we have another Resolution
seeking to declare Madras as an class
‘A’ city. Let not the impression go
out that because it concerns the south,
the majority in this House wants to
prevent even the chance of that Re-
solution being moved here, I do not
think we are creating good precedents
by such conduct on our part. I would
request you to prevail upon our
friends opposite not to press that
motion.
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Mr. Deputy-Speaker: 1 would also
make an appeal to the House. We
had a discussion on the food situation
for 10 hours and we had a discussion
on the Plan for 19 hours. Of course,
I am bound by the decision of the
House. So I have leave it to the
House. But I thought there should
be no extension of time. I appeal to
the good sense of the House.

Shrimati Yashoda Reddy: I would
like to say one word. The Opposition
Members were saying that we are
being moved by the Ministers. That
is not a correct statement. We are
not moved by the Minister. We judge
‘the issue on merits, (Interruptions).

Shri Rane (Buldana): The subject
has already been discussed sufficient]y
more than once. I think there should
be no extension of time.

Mr. Deputy-Speaker: I leave it to
the House.

Shri Surendranath Dwivedy: It
should not be pressed.

An Hon. Member: The motion for
extension should be withdrawn.

Shrimati Yashoda Reddy: I bow to
your ruling. I am not pressing that
anotion,

Mr. Deputy-Speaker: Dr. Ram

Subhag Singh.

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): I am glad that Shri
P. Venkatasubbaiah has moved this
Resolution which has enabled so many
Members to express concern over the
present level of agricultural produc-
tion. I share their feelings and I
assure them that we shall try our best
1o achieve a break-through in the pre-
sent level of production.

I do not want to quote figures
‘because they have already been quoted
by so many hon. Members. During
the past two years, agricultural pro-
duction has been virtually\suble, but

Production

I must also point that the 1961-62
figure was a record one. During that
year, we find the highest production.
The level rose to 141.4 though during
last year it slumped down to 136.4.

Now, I want to emphasise and stress
one point that the total agricultural
efforts have been extended during the
past three years. Stress was laid by
Shri Venkatasubbaiah and some other
hon. Members—and now Shri Siva-
murthi Swamy said the same thing—
that the benefit of the research should
reach farmers. I attach much import-
ance to it. The ICAR and other com-
mittees will do their best to take the
results of research to the agricul-
turists. I believe that unless and until
technical knowledge is carried to the
agriculturists, we will not be able to
modernise our agriculture.

Agriculture is suffering from so
many handicaps. The first is that we
are having very small and uneconomic
holdings. I do not mean that we
should necessarily have large holdings
because we shall have to care for our
landless agriculturists also. Therefore,
we should strike a balance between
two aspects. First is the land hunger.
Our population is very big and will

go on increasing. Our area under
cultivation is limited. It cannot
increase. We can only increase pro-

duction by adding fertilisers, providing
irrigation facilities, better implements
etc. In the same area where there was
one crop, we can try to have two or
three. By such intensive cultivation,
we can increase production.

Then we can bring some more land
under cultivation. For example,
desert areas or land not yet brought
under cultivation, can be tapped. If
we provide irrigation facilities there,
we can raise two or three crops. In
that way, our acreage can be increased.

The other thing is that we FEave
very low productivity. In many cases
our production has gone down or is
remaining stable. s providing maxi-
mum faciiities to agriculturists we can
increase production and also in creat-
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ing an atmosphere wherein he must
feel that he is not worried about so
many other responsibilities.

The biggest factor that comes in the
way of increasing productivity is the
power of investment of the agricul-
turist. Anybody who is in a position
to invest something is able to grow
better crops, and if one is unable to
apply fertiliser and plough the field
properly, naturally his yield is very
low. So, this investment capacity
must be created.

Our agriculturists are also having a
very low level of technical advice.
‘While we are having some tractors, it
is not possible to have servicing cen-
tres everywhere. But there are many
other things which come under techni-
cal advice, and there are institutionai
drawbacks.

But this resolution wants a com-
mittee consisting of Members of
Parliament, agricultural experts and:
progressive farmers, to go into the
causes of failure in the agricultural
sector. As you said, Sir, the food
debate was recently held for two days:
in this House, and for two days in the
other House. The Mid-term Plan
Appraisal Report was also discussed
here, and all the Members who could
be accommodated got an opportunity
to express their views. Besides, we
have the informal consultative com-
mittee for Members of Parliament. As
for experts, they are there in the field,
they are manning all our research
institutes, educational institutions etc.
They are also manning our agricul-
tural department. As for progressive
agriculturists, we are going to associate
them at each level. The State Gov-
ernments have been advised to asso-
ciate them at the State level, and if
possible, at the district and village
level also. So, in the matter of con-
stituting a committee as desired, I
would like to be guided by the advice
of the House, because our agriculture
is suffering not because of lack of
reports. We have more than two
dozen reports, but we lack in the
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implementation of the recommenda-
tions that have been made so far.

To say that all our programmes are
good. and at the same time that the
implementation is bad, is not good. At
the time we undertake a programme,
we must try to create suitable machi-
nery to implement it. There lies the
root of the failure. No programme:
should be undertaken if we are not
in a position simultaneously to impie-
ment it. That should be borne in mind
by everybody who talks about agri-
culture.

It is not the business of the Agri-
culture Ministry alone. This work i%
handled firstly by about 70 million
farmer families, secondly by so many
departments:like the Irrigation Depart-.
ment, Agriculture Department, Com-
munity Development Department etc.,
and to some: extent by the Planning
Commission. The entire extension is
implementimg it at the Biock and
village levels. All these things should
bBe borne im mind.

From 1947 to 1963 agricultural pro-
duction has increased, there is no
doubt about it, but our necessity is:
much more, and 1 want it should go
on multiplying because our standard:
of living is:low" today, and unless and
until we increase our standard of
living, we will not be able to educate
our children properly. Without edu-
cation, if you want to keep agriculture:
at the level at which it was in the
medieval period, that is' no sign of
progress. Many people want jets and
Boeings for transport, but no tractors,
bulldozers and fertilisers for agricul-
tural purposes. There are so many
hackneyed ideas going on simultane-
ously in the country, that I want to-
disabuse the minds of the critics.

Many people say that the Agricul-
ture Ministry people do not have a
heart. I want to compare it with the
heart of everybody here, because yow
must have a total picture in your mind
when you talk about agriculture. A
school teacher, for instance, says that

td
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agricultural production has fallen, but
what is his contribution? If you are
sitting here in the Chair and talking
about the availability of milk, poultry
or agricultural produce or horticulture,
and hate to do any work in that field,
how does it help? That should be
avoided. So, all these people who
tajk must go into the field and set an
example to others that they also are
working in the field.

Shri Nambiar: I have a milch cow
at home, poultry farming, everything.

Dr. Ram Subhag Singh: Shri
Nambiar also wants to fish always in
troubled waters!

1 was referring to the total efforts
that have been expanded recently.
Shri Venkatasubbaiah wanted to know
the total irrigation potential that is
not being utilised. Everybody knows
from the mid-term Plan Appraisal
that it comes to 4 to 5 million acres.
So is the case with agricultural machi-
nery, manufacture of tractors etc. If
we can utilise this irrigation potential,
immediately to that extent our agri-
cultural production can be increased.
Similarly, the target of fertiliser utili-
sation was about one million tons in
terms of nitrogen, but is going to be
only about 8 lakh tons by the end of
the Plan period. Even today, we are
short of tractors, but this programme
is being increased.

Last year we created a seed corpo-
ration for providing seeds of different
types, and particularly hybrid maize.
Our effort was to create a board for
handling this agricultural machinery
programme. About the distribution of
fertiliser, now there is no complaint
about that. The complaint may be
that the credit is not available. So,
we are not able to take full advantage
of fertilisers, but the demand is much
more than the availability.

Coming to the inadequate utilisation
of irrigation potential, the DVC
canals, for instance, were supposed to
irrigate about one million acres, and
Shri Venkatasubbaiah or any Member
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is welcome to find out the causes of
non-utilisation not only the irrigation
potential of DVC but so many others.
I do not want to take shelter under
the plea that it is not being utilised,.
but let us all combine and see that it
is utilised. For such purposes some
committees were also set up.
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15 hrs.

The first committee during the-
Second Plan period was the Food--
grains Enquiry Committee, presided
over by Shri Asoka Mehta in 1957.
It gave certain recommendations, Later
on the Ford Foundation team gave-
some recommendations and after-
wards the package programme was:
introduced. Then the: agricultural
administration committee was set upr
in 1968 to report on- agricultural
administration and agricultural pro-
duction. I may say that'you can have-
results in proportion to the facility-
that you are providing to the agricul-
turist, to the agricultural administra~
tors or officers. This committee-
recommended’ that there should be amu
All India Agricultural Service. It was:
processed and it is now under cons
sideration and I hope it would come
into existence as soon as possible. I
want to include animal husbandry
and veterinary people also in this
because they should not be neglected.
We are having all-India Service for
everything except agriculture. Facili-
ties, remuneration and respectability
that you provide to the other services
should also be given to the agricul-
tural workers; otherwise you cannot:
expect more results from them alone.
Still it goes to the credit of the agri-
culturists and agricultural officers
that agricultural production has gone
from 5 crore tons in 1950-51 to 7.9
crores tons now; jute production hag
increased from 20 lakh bales in 1950-52
to 60 lakh bales now; cotton produc-
tion has gone from 20 lakh bales to
50 lakh bales. Wherever there is
achievement there is no notice of it;
the lack of achievement is exaggerat-
ed. Everybody talks about their
facilities. For instance, we talk about
our own facilities. @~ What about the
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“facilities given to the agriculturist?
Have we improved the total facilities
available to an ordinary agriculturist
like me, having ten acres or two acres?
Have we reduced his burden? If not
what is the sense in expecting more
from him? For instance, take our own
Suratgarh farm. The desert area has
been transformed into a beautiful
farm. May be, the results are not up
to our expectation. But it has changed
the face of the soil. There has been
some investment, irrigation facilities,
fertiliser application, good administra-
‘tion, some machines and trained agri-
-culturists. Are we in a position today
to provide that much facility to all
-our agricultural areas? We must pro-
ceed in that direction. If you keep
the farmer half starved or under con-
ditions wherefrom he could not get
out, I do not think he will be in a
position to improve yields or under-
-stand the knowledge of our research
laboratories which Mr, Swami and
Mr. Venkatasubbaiah and Mr., Ranga
and others spoke about. I will throw
another challenge to Mr. Ranga
because he has been in the field of
peasants movement for a long time.
Peasants have not yet been organised
and everybody wants to exploit them.
Even Mr. Masani has said that they
are not in a proper condition? What
"has he done all through his life to
improve their condition? Something
concrete could be done to improve
their condition by consolidation of
holdings. They can say that they are
not Chief Ministers and so they cannot
get the fields consolidated; they can
advance so many other arguments.
The main thing is to remove their
"burdens, avoidance of further frag-
mentation and then consolidation of
holdings. Apart from these three
‘conditions, there are so many other
conditions also. We are going into
this matter constantly. Last year we
‘approached the State Governments to
constitute a Cabinet Sub-Committee.
At the Secretaries level, there is a
Secretaries Sub-committee with a view
“to rope in all the agencies that work
‘in the fleld of agriculture. After that
there was a Ministers’ Conference to
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consider this work—conference of
State Ministers of Community Deve-
lopment and State Agricuiture Minis-
ters. That Conference set up a work-
ing group to go into inter-departmental
and institutional co-ordination. The
State Governments are now studying
and implementing the report of that
working group. Recently an agricul-
tural production board was created by
the National Development Council
and it consists of Ministers of com-
munity development, of irrigation, of
planning, and then people connected
with the Food and Agriculture Minis-
try and then planning member for
Agriculture.

Shri Nambiar: Except Members of
Parliament.

Shri Sheo Narain (Bansi): How

many kisans are there?

Dr. Ram Subbag Singh: Mr. Sheo
Narain is a peasant from Cuba and
he is a very active pcasant. All those
people who are there claim such repre-
sentative capacity as my estecmed
friend Mr. Sheo Narain; they are in
no way less qualified to be on that
committee. Many people from this
side and even Mr. Nambiar who is a
very good friend of mine say: what
about Members of Parliament? Are
we not Members of Parliament? Today
you are there and tomorrow I can be
there. We are as good Members of
Parliament as you are....(Interrup-
tions). Shri Sheo Narain referred to
farmers. There are some very good
farmers on the panel of agriculturists— -
more than 20; I do not exactly remem-
ber the figure. But that committee
consists of over two dozen members
from different States; it is a committee
of progressive farmers. When I talk
about the State, district or blocs, pro-
gressive farmers, there are farmers
there and if Mr. Sheo Narain has any
idea to offer, we shall be happy to
accept and implement his idea. I want
to reduce the number of committees
and as I pointed out we are suffering

‘not because of the lesser number of

committees or lesser number of
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reports but because of suitable
agencies to implement those reports
in a co-ordinated way. Now with the
constitution of the Agricultural Pro-
duction Board and the Inter-depart-
mental Committee report, there is
going to be more and more co-ordina-
tion and very effective co-ordination
at each level. Therefore, I think that
my hon. friend Shri P. Venkatasub-
baiah should not press this resolution.

Mr. Deputy-Speaker: Does Shri
Venkatasubbaiah withdraw his resolu-
tion? He has no time now for a
speech.

Shri P. Venkatasubbaiah (Adoni):
In five minutes, I shall say a few
words and then withdraw the resolu-
tion.

Mr. Deputy-Speaker: Two or three
minutes.

. Shri Ram Sewak Yadav: I beg of
you that I must be given an oppor-
‘tunity.

Mr. Deputy-Speaker: Not now. Shri
Venkatasubbaiah. .

Shri P. Venkatasubbaiah: I am
highly thankful to the Minister for
having given a clear exposition of
agriculture and agricultural produc-
tion and the related problems in this
country. Even in my earlier speech
while moving the resolution I had said
that I wanted to highlight certain
defects that are found in the agricul-
tural production activities. I listened
to the Minister attentively, and I am
glad to find that he spoke with great
feeling. I know, and I have also
‘heard, that he is as good a farmer as
anyone of us. I entirely agree with
him. The only point that I would like
to suggest is, the entire agricultural
department both at the Centre and in
the States, or rather the edifice, has
not been built on strong foundations.
I wanted to tell the hon, Minister and
this House that there should be a
thorough orientation of the entire
Ministry and the departments con-
cerned.
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Very recently it has been said that
the Irrigation and Power Ministry has
been put in overall charge of this
Ministry. I would like to know
whether, after that decision, any real
integration or co-ordination has taken
place so far. Very recently, the Agri-
cultural Ministers met here. 1 also
raised the question regarding lessen-
ing the rates qf electricity so far as
supply of electricity to the farmers is
concerned. The conference was held
in August. Yesterday, I asked a ques-
tion about it and the Parliamentary
Secretary replied that he is getting
replies from the State Governments.
It has taken nearly four to five months
for a decision to be taken. This is
my first point.
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I would only read some of the
impressions that have been given by
our Prime Minister and also by the
Minister of Planning, Shri Nanda. I
shall quote first what our Prime
Minister has said:

“....it appears to me that agri-
culture is often considered a
routine job which not the brigh-
test of the Ministers ean take
charge of. Agriculture is more
important by itself than the Chief
Ministers. Whoever does it, it
must be done by a man with a
sense of mission, with a sense of
devotion to the work, with energy
and enthusiasm and some ideas.
That is not the impression that
we now get. It is looked upon
more as a routine job.”

That is the expression made by the
Prime Minister on agriculture.

Then, I shall just quote what Shri
Nanda said on agriculture. Just now,
the Minister of State in the Ministry
of Food and Agriculture has been
telling us that the community deve-
lopment, the Ministry of Food and
Agriculture and the Ministry of Irri-
gation and Power are the three
agencies through which we try to
increase the food production. About
community development and village
production plans, I would just read
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the impressions that have been expres-
sed by Shri Nanda. Shri Nanda said:

“I am sorry to say that in spite
of elaborate discussion we had
seven months ago, there is pro-
nmounced resistance to take up
concrete action in the villages.
We have been talking of village
production plans, which have only
now caught the fancy of people at
all levels. What has been the
result? In every State, where the
village production plan has been
taken up, an elaborate pro forma
has been drawn up which the
Village Level Worker has to fill
up for every single family—a task
beyond the capacity of any human
being. I asked our experts in the
C.D. Ministry and in the Food and
Agriculture Ministry to prepare a
village production plan. I have
asked a top level man to get into
one single village near Delhi and
work out a plan which that village
can take up and which can
be adopted as a model in
other villages. At last a Com-
mittee has been set up to prepare
a production plan for a village
near Delhi. I want you to con-
sider what this means. For the
past three years we have been
asking every V.L.W. to prepare
village production plans, and the
only thing we have done is to draw
up pro formas.”

I am very happy that the Minister
has come out with the assurance that
he is going to streamline the entire
administration and also see that pro-
duction goes up. I am very happy
to hear that he has applied himself
to this work, as he always does when
any work is entrusted to him. I hope
that under his stewardship agricul-
tural production will increase. I am
one of those people who want to see
that agricultural production should go
up in this country, and that there
shouid not be any criticism in Parlia-
ment or outside that agriculture has
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suffered at the hands of Dr. Ram:
Subhag Singh and at the hands of the-
Government.
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With these words, I beg leave to-
withdraw the resolution.

The Resolution was, by leave,
withdrawn.

15.16 hrs.

RESOLUTION RE: UPGRADING OF’
MADRAS CITY

Shri Manoharan (Madras South): }
beg to move the following Resolu-
tion;

‘“That this House calls upon the
Government to upgrade Madras
as an “A” class city.”

Mr. Deputy-Speaker, Sir, the reso-
lution which I have moved in this
House is backed by everybody and
everybody agrees in this House with
the justnesg and legitimacy of it. For
the past so many years the demand
has been persistently made, attract--
ing the attention of the Government
to consider this legitimate demand of
the Central Government employees:
of Madrag city. Unfortunately, the
Government of India—I do pot know
whether it is lethargic or indifferent—
has shelved this matter into cold
storage.

15.17 hrs.
[SHRI THIRUMALA Rao in the Chair]

I am now very happy to state that
the right man has come as Finance
Minister and he hag understood the
legitimacy of the demand, ang he
would be able to apreciate the just-
ness of the cause. Believing thorough-
ly on the bona fides of the Finance
Minister, I have moved this resolu-
tion, hoping that this will be definite-
ly considered and the justness of the
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«demang will be conceded by the Gov-
ernment.

I want to draw the attention of the
‘House to some salient points which
are associated with the claim that the
Madras city should be upgraded into
“A’ class city. You are aware that
‘varioug deputations have been made
ang resolutions have been passed.
But I am sorry to state, as I said al-
ready, that nothing concrete has hap-
pened. Regarding this  particular
‘matter 1 think there can be no diff-
‘erence of opinion among the parties
‘here and the political personalities
‘here, because this issue is not backed
'by any political consideration. On
‘the contrary, this issue is very
genuine, which touches the Central
-Government employeeg of the coun-
‘try. The real points which I want to
raise here regarding this particular
issue are these. The population of
‘Madras city within the corporation
limits, according to the 1961 census, is
‘saig to be 17,25,216. Before proceed-
ing further, I want to draw the atten-
‘tion of the 'House to the fact that the
first Pay Commission classified the
-cities into three groups, namely,
-cities with a population of one lakh
:ang above but below five lakhs, cities
with a population of five lakhs and
above, and tnird Bombay ang Cal-
~cutta. This classification was made
-on the basis of the census of 1941.
‘Equally, the second Pay Commission
in para 9, part I, Chapter XXXIV of
‘their report, while recommending
‘that the present classification on the
‘basis of population shoulq continue,
suggested a review on the basis of
the census of 1961 for the purpose of
‘upgrading more stations. The Com-
‘mission did not alter the standard
‘proposed by the first Pay Commission
in 1947 ang accepted by the Govern-
ment. The population of Madras as
‘per 1951 censug was 14,16,056 and the
increase during the ten years bet-
‘ween 1951 and 1961 is just a little
above 3 lakhs. The population of
‘Bombay in the census of 1951 was
aabout 20 lakhs. It i3 now about 49
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lakhs. Compared to the growth in
Madras, this increase in Bombay is
abnormal and artificial. But the main
fact in this regarq is the inclusion of
vast areas into the jurisdiction of
Bombay Corporation and therefore
the phenomenal increase in the popu-
lation of Bombay. Vast tracts which
did not form part of Bombay in 1951
have since been brought under the
Municipal administration and there-
fore the vast increase in population.

In the case of Delhi New Delhi
ang Delhi wi]] not qualify separate-
ly to be treateq as A class cities
since the population of each ig far
below the 20 lakhs limit which the
Finance Ministry has laid down for
the classification of a city as A class.
Merely by putting together the popu-
lation of Greater Delhi anq New
Delhi, the population figure is said
to be about 26 lakks In this case
also, it is not the actual growth of
population of a city, but adding new
towns ang territories.

The point to which I want to
draw the attention of the House is,
if a similar approach is made in the
case of Madras City also, the actual
population of Madrag wil] come to
more than 22 lakhs. I want to quote
from reliable statistics which I have
obtained from a reliable source, in
order to support my view. There
are two military cantonments, viz,
St, Thomas Moynt and Pallavaram,
besides the Avadi Military Camp.
Avadi Camp and its vicinitieg have a
population of nearly 60,000, St. Tho-
mas Mount Cantonment 15,780 and
Pallavaram nearly 20,000. Besides,
Tiruvattiyur Municipality is continu-
ous with the Madras City Corpora-
tion, though it is treated as a separate
municipality. It has a population of a
little less than 1 lakh, Madhravaram,
e major panchayat which is also
continuous with Madras City, with
many industries, a milk colony and
sewage farm has a population of
12,500. Ambattur has a population of
11,128, Villivakkam has a popula-
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tion of 15,208. Alandur lying im-
mediately on the limits of Madras
City has a population of 22,112. The
population of Tambaram Panchayat is
33,500. Poonamalle’s population is
about 12,000. The above towns are
contiguous to the Madras City Cor-
poration limits. A cursery totalling
of the population of the above-men-
tioneq places itself will give more
than 3 lakhs ang adding it to the
population of Madras City will show
that the population is more than 22
lakhs. If the population of the indus-
ti’a! helt surrounding Madras City
is taken into account, it is more than
24 lakhs.

I would have been much happy and
the House would have been much
happy haq the Finance Ministcr becn
present here today. But the Deputy
Minister......

An Hon, Member: She is more sym-
pathetic. ’

Shri Manoharan: I am very confi-
dent she {s more sympathetic, but our
Finance Minister is conversant with
the facts which I had just spelt out.

An Hon. Member: She is sweet.

Shri Manoharan: I hope she will
sweetly handle this issue and consi=
der this matter very sympathetically.

New factories are coming up all
around Madras City and the indus-
tria] developmentg in these places do
definitely affect the living conditions
in the city. In this connection,
I would like to quote from a notable
personality, Mr. P. K. Nambiar—not
my hon. friend to my right—Superin-
tendent, of Census Operation, Mad=
ras. In reply to an enquiry by a
Press representative of The Hindu,
Madras on the 17th September, 1962,
Mr. Nambiar gave a reply which was
reproduced in The Hindu ag follows:

“In answer to-an enquiry by a
representative of The Hindu,
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Mr, P. K. Nambiar, Superintend-
ent of Census Operations, said
that if the suburbs of Madras
City, which had city characteris-
tics and whose population de-
pended on the city for livelihood, .,
were also taken into considera-
tion, the total population could
be put down at 21,58,724.”

I say al] this in order to prove that
if population can be considered a
yardstick, the city of Madras com-
pletely satisfies the First and Second
Pay Commission’s A recommendation.
The basis on which Delhi was up-
graded, totalling the population of
Greater Delhi and New Delhi, should
be applied in the case of Madras City
also.

Another most important point to
which I want to draw the attention of
the House is this. The population of
the industrial bclt surrounding  the
city should also be included in the
population of Madras City, because 1
want to quote certain industries
which are recently coming up,.
which have already sprung up. In
the Tiruvattiyur area, we have got
some factories—Madras Rubber Fac-
tory, Nationa] Carbon, Wimco Match
Factory, Ashok Leyland, Easun
Engineering, Imperial Tobacco, Two
fertiliser factories, K.C.B Limited,
Meta] Box Company, Royal Enfield
and the like, In Tambaram area, we
have Indra Cotton Mills, Government
Coach Building Factory, English
Electric Company, Sarada Machine-
ries Limited, Standard Motors, Gord-
en Woodroffe Limited ang Chrome:
Leather Factory. In West Madras-
Villivakkam area, we have ICF Fur-

nishing  Factory, Indian Oxygen,
Wheels India, Brakes India, Sunda-
ram Clayton, T.V.S.—Lucas, Auto-

mact Machinery, Dunlop India, T1
Cycles, Government Tank Factory,
Avadi, Shaw Wallace Fertilizer Fac-
tory, Southern Constructions, India:
Tube Factory ang TI Diamonq Chain<
In the North-West area - we have-,
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Gannon-Dunkerley, India Pistons
Limited and Pilot Pen. The above
list comprises only a few of the major
industrial units. A number of edu-
cational and technical institutions
have also come up in these areas.
Therefore, it the industrial belt in the
suburbs and semi-suburan areas are
annexed to the Madras city proper,
it will easily come to the tune of 22
lakhs, even more than 23 lakhs, and
it will definitely satisfy the recom=
mendations of the First and Second
Pay Commissions, Therefore, we can
easily understand the justness and
the legitimacy of the demand of the
Central Government employeeg oOf
the Madras City.

There is also another consideration.
The postal administration of Madras
City is not confineq to Madras City
alone. It has jurisdiction outside the
city also. Like that, the telephone
jurisdiction of Madras City extends
up to Tambaram in the south Ennore
‘in the north, Avadi anq Red Hills in
the north-west and Poonamallee on
the west. Though the employees of
P. & T. Department in Madras City
are liable to be posted to all these
localities outside Madras Corporation
limits, yet the population of these
areas is not taken into consideration.

Of course, the argument can be
advanceq that the population may be
22 or 23 lakhs, but considcring  the
cost of living index, it cannot be up-
graded. I can tell you that Madras
is considercqd to be one of the costli-
est cities in the whole of India.
Therefore, on that score also, the
genuineness of the demand should be
conceded. While we are pressing this
demand, the argument is advanced
that the population is not enough.
That is why I have taken so much
paing to prove that the population is
22 lakhs.  On the other side. while
We are telling that wq have got
enough population. they are telling
that we should stick to - family plan-
ning. I cannot understanq it.
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Shrl Nambiar (Tu'uchu'apalh) That
is beyond 22 lakhs,

Shri Manoharan: I cannot under-
stand it. In one place they are arguing
that population should be the basis.
In another place they are saying that
family planning should be adhered
t0. Sir, with all respect to you, let
me tell you that, so far as Madras.
State is concerned, especially so far
as Madras city is concerned, we
nave been following zealously the
family planning policy of the Gov-
ernment of India. - If you think that
was the sin committed only by the
people of Madras city....

Shri Raghunath Singh (Varanasi):
Not a 3:n. We support you.

Shri Manoharan: Thank you very
much. I hape sympathetic attention
will be paid to this just demand of
the Central Government employees of
Madras city. '

One more point and I will conclude.
While population ig the genera] yard-
stick, for the payment of house rent
and city compensatory allowance,
the assumption of the Pay Commis-
sion that from 5 lakhs to 20 lakhs the
same rate of house rent and city
compensatory allowanece may  hold
good is not fair. Because, even within
this category, the ratés may  vary
from place to place. So, that has' to
be compensateq by payment of
higher rates of house rent and city
compensatory allowance. ‘

Very recently, I have received a
letter from the Finance Minister,.
Shri T, T. Krishnamachari, where he
has categorically stated that this
particular issue is receiving the con-'
sideration of the Government of India
and he assures that a decision will be
taken very soon. Believing the
assurance given by the Finance Min-
ister, whose bona fides can never be
questioned by anybody, I hope the
decision will be taken soon. Ag I said,
the present Finance Minister, Shri T.
T. Krishnamachari, is well. conver-
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-sant with this problem, Considering
the justness of the case of the Central
:Government employees in Madras
city, he has been assuring them *I
‘will definitely look into this problem
and I will see that justice is done”.
Now, he ig‘'the Finance Minister, for
-the relief of Centra] Government em-
‘ployees al]l over India.

Dr. M. S. Aney (Nagpur): What is
'the date of that letter.

Shri Manoharan: He has said that
'very recently.

Mr. Chairman: The hon. Member
:snould now conclude,

Shri Manoharan: I am finishing.

"Therefore, 1 request the Government
to consider this case ang do the
needful for the Central Government
employees of Madras city. I hope this
wil] not be postponed unnecessarily
+or shelved into cold storage, as things
are unfortunately being conducted
here. I hope in +this particular
‘matter, the Ministry will take all
‘necessary steps and see that justice is
~done to the Central Government em-
ployees of Madras city and other
veities all over India.

‘Mr. Chairman: WMotion moved:

“This House calls upon the
‘Government to upgrade Madras
as an ‘A’ class city.”

T do not know if the amendment of
*Shri Banerjee can be gdmitted, He
‘says “on the basis of rising cost of
‘living”. That is the whole argument
«of the mover.

Shri S. M. Banerjee
“That is not the argument,

Mr. Chairman: All right Let him
‘formally move it.

Shri 8. M. Banerjee: Sir, I beg to
move:

(Kanpur):

That in the resolution,—

add at the end.

“on the basis of rising cost of
'living”.

DECEMBER 13. 1963

Upgrading
of Madras City

4706

Mr. Chairman: Both the Resolu-
tion and the amendment are before
the House. I will give a chance tO
Shri Banerjee later on, I now call
Dr. P. Srinivasan,

Dr, P. Srinivasan (Madras North):
Mr. Chairman, it is but proper that I
should second the non-official Resolu-
tion moved by my hon, friend, repre-
senting Madras South, since I repre-
sent Madras city North. Sir, I may
assure you in this House that the
question of party politics does not
come into the picture at all. Ag soon
as I entered Parliament, I gave notice
of a non-official Resolution regarding
the upgrading of Madras city but, un-
fortunately, it was not reached. Then,
in the last session, though my Resolu-
tion was the first to be called, but on
the assurance given by the present
Finance Minister and the Deputy
Finance Minister on this subject that
they are seized of this matter and that
they are going to consider it in rela-
tion to the price index, T thought that
I should not press the Resolution. For-
tunately, today my hon. friend, repre-
senting Madras South and representing
another party .

An Hon. It does not

matter.

Member:

Dr. P, Srinivasan: Fortunately, my
hon. friend, belonging to the DMK
party has the chance of moving that
resolution, and it is my good fortune,
representing Madras North, to support
that Resolution. I am happy over that.

Sir, my hon. friend, Shri Manoharan
has dealt at length with how the con-
tiguous parts of Madras should be
taken into consideration. When Bom-
bay has been made Greater Bombay,
when Delhi has been made Greater
Delhi, why should Madras also not
not be made Greater Madras? Of
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course, that is only one of the argu-

ments.

Then I take up the rising price in-
aex about which I am going to give
certain facts and figures. According
to the consumer price index for the
working class for the year 1961, as
supplied by the Statistical Handbook
for the Indian Union, Delhi has 125,
Bombay 137, Calcutta 113 and Madras
city 143.

Shri Nambiar: Our Madras city.

Dr. P. Srinivasan: Yes, 1 will say
“our Madras”. Barring Bangalore,
Madras has the highest index of 143.
Now, coming to the cost of living in-
dex of 19861, Delhi has 436. Bombay
410, Calcutta 404 and our Madras, as
some hon. friends call it, 489, the
highest figure for the whole of India.
Rightly, the Finance Minister said
that population is not the only index
on which Madras has to be upgraded.
He said that the cost of living index
and other considerations will also pre-
vail. As I have just now given facts
and figures, I hope this matter will re-
ceive the earnest consideration of the
present Finance Minister, Shri T. T.
Krishnamachari, and the Deputy
Finance Minister who is sitting here.

Then I will refer to another point.
The question of upgrading Madrag city
was raised long long ago, if I am not
letting out an official secret, by Shri
T, T. Krishnamachari in 1957 because
he felt even then that Madras city
should be upgraded, Even now I know
his mind, 1 know his heart, I know his
willingness., He is sympathetic to-
wards it. The day will not be far off
when . ’

An Hon, Member: Who prevents him
now?

Mr. Chairman: 1 may point out
now that no hon. Member will get
more than eight minutes. Since I
have got a large number of names in
my list and I haye tp, accommodate
them, I request hon. Members not to
repeat the arguments.
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Dr. P. Srinivasan: Last but not the
least, knowing the mind ang heart of
the present Finance Minister, I hope
and trust that ere long, if not now, in
the coming financial year, Madras city
will be upgraded as an ‘A’ class city.

Then there is another point which I
should like to bring to the notice of
this House. I am told that there are
16 big cities, though not all of them
of this calibre to be classificd as ‘A’
class but somewhat smaller cities,
which n-e also going to be taken into
consideration. I welcome that move.
It is not that Madras city alone that
should receive consideration. If along
with Madras city the other cities are
also taken into consideration for pur-
poses of upgrading, I will be the
happiest man. I hope and trust that
in the circumstances my hon. friend
representing Madras South will not
press for a division on the assurance
given by the Deputy Finance Minister
who is sitting here.

An Hon. Member: She should acrept
it.

Mr. Chairman: You can depend on
her chivalry.

Dr. P. Srinivasan: With these few
words, I support the motion having
seconded it, by the hon. Mover.

Shri S, M. Banerjee: Mr. Chairman,
Sir, I whole-heartedly support the
resolution moved by my hon. friend
Shri Manoharan. I congratulate him
from the very core of my heart in
bringing forward this resolution which
I wanted to bring forward a long time
ago. At the same time I move that
after the words “ . . . to upgrade Mad-
ras as an ‘A’ clasg city”, I want to add
the words “on the basis of rising cost
of living”. If we strictly take into
account the recommendations of the
Pay Commission, it clearly says it is
on the basis of population. But the
whole difficulty is that population
figures as given by the Census Com-
mission do not represent the real popu-
lation. I know when questions were
raised befare the Census Commissioner -
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and the Members of the Commission by
us about Kanpur and other cities, we
were told that though the population
of Kanpur is about 10 lakhs there is
a floating population of nearly 2%
lakhs. What is this floating popula-
tion? After all, we do not expect
people to come to a city and go away.
The population basis is a faulty propo-
sition and I feel that the hon. De-
puty Minister who is here and who
has a heart which bleeds for the Cen-
tral Government employees, will take
a note of it.

Now, Sir, in support of my amend-
ment, I quote some of the figures to
prove that the consumers price index
of Madras is more than that of
Bombay, Calcutta or any other
city. January 1963—Bombay 470,
Kanpur 499, Madras 484; February
—Bombay 416, Kanpur 497, Mad-
ras 484; March—Bombay 417,
Kanpur 485, Madras 480. This
goes upto the month of October and
even in the month of September the
figures are—Bombay 433, Calcutta 448,
Kanpur 509 and Madras 487. It proves
my case. This is from The Eastern
Economist which has given the com-
plete chart. As the time at my dispo-
sal is too little, I cannot possibly quote
all the figures. By taking into account
either the wholesale prices cr the con-
sumer price index for working clasg or
the middle class or the cost of living,
if all these are taken into account,
Madras should be upgraded without
any delay and I definitely feel that a
Finance Minister who is convinced of
this argument—we do not want any
argument to convince him further
about the upgrading of the city—will
take all these things into consideration.
There may be some financial difficul-
ties. Those difficulties will be there.
He should take into account all these
facts—not only the population basis—
because when we want that family
planning should be made successful in
this country, we cannot produce more
children. Tt should be taken nas such.
So, the population basis is supposed to
be the faulty basis and it is the rising
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cost of living which should be taken
as a basis.

Then, Sir, I wrote a letter to the
Finance Minister on the Ath December,
1963. I have been informed like this.
The reply is dated 9th December, 1963.
It says:

“I am desired by the Finance
Minister to acknowledge receipt
of your letter dated the 6th
December regarding upzradation
of certain cities in India for the
purpose of city compensatory
allowance, etc, and to say that this
matter is engaging the attention of
the Finance Ministry and a deci-
~ion is expected to be taken in
the near future.”

Now, Sir, we are tired of this phrase
‘in the near future’. It terrorises us
completely. It should be done imme-
diately. I request the hon. Deputy
Finance Minister to convey the senti-
ments of this House to the Finance
Minister and to the Cabinet and let
them take a decision in the matter.
The Central Government employees
throughout the coumtry, whether in
Madras or in Kanpur or in Jabalpur
or in Hyderabad or in Bhopal or Jaipur
or any other place . . .

Dr. M. S. Aney:
clude Nagpur?

Why do you ex-

Shri S. M. Banerjee: 1 accept it—
also Nagpur. I can mention all those
cities which are not even ‘C’ grade
cities. I request that ‘C’ grade cities
should be upgraded to ‘B’ Grade cities
ang ‘B’ grade cities should be upgrad-
ed to ‘A’ grade cities. Kanpur and
Madras cities are ‘A’ grade cities for
the purpose of city compensatory
allowance, etc. for the Reserve Bank
employees. For the Reserve Bank
employees, it is an ‘A’ class city, but
for ordinary Central Government ¢m-
ployees it is ‘B’ class city. This dis-
crimination should be done away with
and I hope the Finance Minister will
come to a decisior soon and let on the
26th January, 1964, a decision be taken,
a bold declaration be made, that all
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these cities are upgraded and [ hope
this will be appreciated by the Cen-
tral Government employees and spe-
cially by their housewives.

Shri Raghunath Singh: Mr. Chair-
man, Sir, I am morally bound to sup-
port the motion that the city of Mad-
ras should be upgraded to ‘A’ class
because in this Lok Sabha I took my
oath in Tamil. The second thing is
this,

An Hon Member: Shipping?

Shri Raghunath Singh: I am coming
to shipping. There were three presi-
dency towns—Calcutta, Madras and
Bombay. The two are 2already ‘A’
clasg cities. Therefore, the logical
conclusion is that Madras should also
be ‘A’ class city.

My third point is this.  After the
Sethusamudaram scheme, Madras will
hav the same importance as Colombo
has because all the ships going from
Arabian Sea to Bay of Bengal and from
Bay of Bengal to Arabian Sea will call
at Madras and for the bunkering of
the oil and for the water they will
call at Madras and Madras city finan-
cially will get more than what they
are getting at present.

But there is this question also. When
1 visited that city, there were small
houses of seamen. I feel, seamen and
the persons who are employed in the
Port Trust should also gain somethirg.
Seamen are getting employment only
perhaps for six months in a year. The
number of seamen in India is nearly
60,000 at present but hardly 10,000 or
15.000 seamen are employed in one
year. Therefore, as my friend, Shri
Manoharan has said, if the city is up-
graded, these poor seamen (who are
employed for six months in a year will
get something.

Then, there are also a large num-
ber of labourers employved in the Port
Trust for loading and unloading. These
labourers are very poorly paid. There-
fore, these labourers will get something
also and if you want to make Madras
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as a city like Colombo, then we should
prepare for it also. So, on this point
I support D.M.K.—at least on one
point—that this city of Madras chould
be upgraded. It should be made ‘A’
class city.

Shri Nambiar: The subject of this
resolution was an issue on which I
was agitating for several years, and
today we have got an oppotrunity to
focus the attention of the House on
this issue.

More than to anyone from Madras,
we are thankful to Shri S. M. Banerjee
and Shri Raghunath Singh, who,
though coming from outside Madras
city, have made a very strong plea on
our behalf. Therefore, it also goes to
the credit of the city population of
Madras that they have got the sym-
pathies of the whole of India.

I do not want to repeat all the points
made out already but I would only
like to restate what the Finance Minis-
ter himself has stated publicly. Re-
cently, while he visiteq Madras, he
said that this question was going to
be considered on the basis of a new
formula. That formula which he has
under contemplation jis this that all
the cities in India are going to be con-
sidered for purposes of classification
not only on the basis of population but
also on the basis of the cost of living
indices. This is a new formula which
goes to show that not only Madras is
going to get the benefit but many
more cities. Therefore, it is clear that
the Finance Minister has gone a step
forward. The purpose of this resolu-
tion is only to strengthen the hands
of the Finance Minister to take his
step forward and see that first Madras
city is treated as a class A city, and
then to evolve a formula and arrive
at a reclassification of all other cities.

The cost of living indices in Madras
may be a little more or less than 'hose
in Kanpur or Bombay or Delhi. I am
not going to argue on that point,
because the very basis of the compila-
tion of these indices is disputed. So,
let us not go into that question now.
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But I have to submit with much
regret that living in this country has
become impossible. The cost of living
has gone up so much that living even

in the city of Delhi has be-
come difficult. 1 do not know
what Government are going to

do and how they are going to tackle
the issue. Even in the city of Delhi,
th cost of living index is somewhere
above 400, and that being less than of

Madras still it has become almost
impossible to have normal liv-
ing here. Right from the morn-

ing tea down to the last pudding that
you eat before you go to bed, you will
find that cost of living has become
very dear. And I say that living has
become impossible not only in Madras
and Delhi but in other cities of India
too. This is a general question which
our Government will have to tackle. I
do not know how they are going to
tackle that. Let us hope that they
wili be able to tackle it so that the
people may be enabled to have their
living.

In this background, if you take the
question of the upgrading of the city
of Madras, you will find that it is an
elementary thing. and it ought to have
been done long ago.

Shrimati Yashoda Reddy (Kurnool):
It was too elementary.

Shri Nambiar: It ought to have
been done long ago. because the case
was very strong. But what worries my
mind is as to how Government are go-
ing to tackle the other question. The
moment vou reclassify the cities for
the purpose of allowance for Central
Government .employees, the question
comes in about the other employees.
For instance, the employees of the
State Government and the municipal
and local boards are there. Every-
one of them is practically suffering.

Therefore, if you give a good begin-
ning with regard to Madras city and
such other cities as are to be reclassi-
fled, as I understand, on the basis of
cost of living plus population, then
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you can step into the next stage af
taking up the quesuoa of increasing
the dearness allowance as a whole in
this country, because the situation is
so ripe for it. During the last session,
we saw what was happening in Bom-
bay. Let us not forget the Bombay
bandh; let us not forget that other
cities also may have that kind of
bandh; I am not threatening Govern-
ment nor do 1 want to create panic.
But I want to say that a study of this
matter should be undertaken, because
one should not go away with the im-
pression that it is only a small prob-
lem which we are raising in regard to
Madras. The problem is so serious.
In view of the seriousness of the
situation, I hope Government wil] not
tositate and say that the question of
Madras can be shelved for the
moment. The case for Madras being
upgraded into a class A city is al-
ready there. The mind has already
started working. Let Government
take courage in both hands and say
that it is not merely a question of the
upgrading of the cities, but it is a
question of giving an adequate in-
crease in the dearness allowance pro-
portionate to the rise in prices. I
hope Government will do this.

As a first step towards that we
heard this morning, and we were
glad to hear it from the hon. Finance
Minister that there would be an in-
crease in the rates of family pension.
That is a very good social security
measure which he has enunciated this
morning, and we were pleased to hear
it. Similarly, let him come forward
with a statement on the question of
classification of cities, And then, let
him go forward to tackle the major
issue of increased dearnesg allowance
proportionate to the cost of living not
only for Madras but for the whole
country.

I can tell you that even a class I
officer in Delhi, even an officer who is
getting Rs. 2,000 or Rs. 3,000 salary in
Delhi or Bombay or Calcutta, who has
to maintain a car anq look after a
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bungalow and so many other parapher-
nalia is suffering. That is the state of
affairs even in regard to the highly
paid officials receiving such large
amounts. Unless bribery and corrup-
tion are resorted to, even those
officers may not be in a position
to have a comfartable iiving.
That is the position to which we
are driving oursclves. Unfortunate-
ly, ou. country is going to a stage
of increased cost of living, making it
impossible for even the highly paid
officers to have a proper living. So,
let us not forget the problem of in-
creased dcarness allowance, and 1
submit that Government will have to
tackle it.

As a first step, let them upgrade
Madras city into class A, and then re-
classify cities like Coimbatore, Tiru-
chirapalli etc. with a view to upgrad-
ing them.

Amn Hon, Member:
also (Laughter).

Tiruchirapalli

Shri Nambiar: This is not a matter
for laughter. It is a serious matter.

Mr. Chairman: It was a sympathe-
tic laughter.

Shri Nambiar: It was already men-
tioned by the hon. Minister of Finance.
Srirangam, the great pilgrim centre in
the south is separated from Tiruchira-
palli by the river Cauvery and it has
a separate municipality, and that is
not included in Tiruchirapalli area
with the result that Tiruchirapallj has
been declassified. This is also a point
for_consideration.

With these words, I commend this
resolution for the acceptancgd of the
House.

Shri P, Venkatasubbaiah (Adoni):
You can include Tanjore also, and say
that Tanjore and Tiruchirapalli
should go together.

Some Hon. Members rose—

Mr, Chairman:
lates to the city of Madras.

This resolution re-
So, let
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me give chance first to those Membcrs
who have got a direct interest in
Madras.

Shri Sezhiyan (Perambalur): I
thank you for the opportunity that
you have given to me to speak on this
resolution.

Mr, Chairman: I would request hon.
Members not to repeat any of the
arguments which have already been
advanced by the Members who have
spoken so far.

Dr. M. S. Aney: May I know what.
is meant by ‘direct interest in Madras’?
Are you referring to the inhabitants
of Madras?

Mr. Chairman: I shall explain it. I
do not want any misunderstanding
about what I have said. Considering
the limited scope of the resolution,
and the fact that the time allotted is
only 1} hours—I do not know much
time the hon. Minister wants to take..

The Deputy Minister in the Ministry

of Finance (Shrimati Tarkeshwari
Sinha): I would take at least 15
minutes.

Mr. Chairman: Subject to that time
allocation, I shall try to accommodate
as many Members as possible.

Shri Sezhiyan: It is a very happy
thing that the Members speaking from
the various parties, irraspective of
their political affiliations, have fully
supported the resolution of my hon.
friend Manoharan. It is only a good
augury that the Finance Minister has
also come in person here, because he
is more intimately connected with this
problem than anybody else here in
this House. I fully support the various
arguments that have been put for-
ward and I shall augment one or two
points made by my hon, friends who
have spoken so far,

It has been the principle of Govern-
ment that compensatory allowance
should be granted to meet the high
cost of living in certain costly cities
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or areas, to compensate for the hard-
ship of service in certain areas, that
is, areas with notoriously bad climate,
and .0 compensate for the hardship
incidental to service in certain diffi-
cu:t or remote areas.

My point is that the c.assification of
cities has been arbitrary in more than
one sense. Even if you take the past
service records of the All India ser-
wices, you find that Madras has always
been treated as a Grade A city. After
World war I, compensatory a'lowance
were granted to all-India service offi-
ccrs serving in a number of costly
cities, for example, Bombay, Ca'cutta,
Karachi, Madras and Rangoon. There-
fore. even in the twenties, Madras
was considered to be a costly city and
it continues to be so.

Also, the classification of the cities
into A, B and C on the basis of popu-
lation has been arbitrary in the sense
that the area is not being taken into
consideration. Suppose in 1951, you
take a certain area, and the popula-
tion is less, and suppose in 1961, you
add some area, then the population
has become more. As my hon. friend
Shri Manoharan has said, if you take
the area of Madras beyond the city
limits now, then you can easily pro-
duce a population of 22 million. For
statistical purposes, I can mention the
areas of the cities which are now
treated as class A cities.

Bombay has a population of 41 lakhg
and an area of 186 square miles.
Calcutta has a population of 29 lakhs
and an area of 40 square miles. The
Delhi town growth has an area of 77
square miles and a population of
about 23 lakhs. The city of Madras
with its present area has a population
of 17.29,141 and has an area of 49
square miles. If you increase the area
to 50 or 60 or 70 square miles, then
you can easily make it up and bring
it +~ about 2 million. That is why this
is erbitrary. But cven in 1951, this
classification had not been adheredt to
correctly. They say that a ‘C’ city
will hsve a population from 1 to 5
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lakhs, from 5 lakhs to 15 it will be ‘B’
and over 15 lakhs ‘A’. But in doing
>0, certain exceptions were made. Of
the 9 ‘B’ cities, Lucknow and Nagpur
had, according to the 1951

census,
populations beiow 5 lakhs. But they
were treated as ‘B’ cities. Of the 64

*C’ cities, Ambala and Asanso! had
less than 1 lakh population.

16 hrs,

Dr. Srinivasan was referring to the
working class consumer price index.
According to the Reserve Bank Bulle-
tin, (Base 1949: 100) in August 1963,
the all-India index was 136, Bombay
146, Calcutta 127, Delhi 134 and
Madras 151. It has risen by 50 per
cent whereas in other cities the rise
is not so much.

For all these reasons, Madras City
should be upgraded to ‘A’ status and
the compensatory allowance and other
benefits eligible should be made avail-
able to the people concerned.

Dr. M. 3. Aney: | entirely associate
myself with the observations made by
‘he Mover in supporting the case (or
upgrading Madras to the status of an
‘A’ class city. What is the object of
grading cities into ‘A’, ‘B’, and ‘C’. It
is not just a question of population.
When a city is brought under a parti-
cular class, it enjoys certain conces-
sions. When it is classed °‘A’, the
government servants there are entitled
to enhance allowances and other
benefits. So the point here is not the
population but one concerning the
cost of living. From that point of
view, I hope when the Hon. Finance
Minister considerg this matter—I am
sure he will—he will bear this in mind.
1 have no doubt in my mind that he
will consider this in the immediate
future, very soon. I would request
him to consider it in this aspect and
more sympathetically. While doing
so, I would ask him to consider first
the case of Madras. Let that be dis-
posed of first and let the other cities
be considered.
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It is not a question of population. It
is a question of cost of living and
giving relief to the people concerned
to meet the increusel cost of living.
Whi.e considering the case of other
cities whose names were mentioned, I
would request him to consider the case
of Nagpur also. It has already made a
representation in this matter more
than once and copies of that must be
lying somewhere in the Central Gov-
ernment. I have got a telegram with
me in that connection. I bring that
to his notice now.

I am sure the hon. Finance Minister
will consider all these matters and
give the needed relief to the suffering
people, the public servants. It is not,
as I said, just a question of a city’s
population being 20 lakhs or 21 lakhs.
1t is a question of giving relief in
view of the increased cost of living
and in this matter the relief has to be
given quickly and therefore a quick
decision is called for.

A framaaw (FE) - gt
T, W qepfy & am a7 #
I WET F AT T FAMW AWAT
Tear § #ifs I gard W desta
FT ¥ @ oAy ag ot o W R,
TH ¥ gw w1 oAy Dody  FOUrHTATE
Sar fagra wra ZHT R, A& F W HY
arer fegeara @1 Gfwde fram g @
o St T AT g awafa § A
WY mrrw ¥ mmw ¥ 0¥ o afgn W
giffrd g dafiamarag e &
I UF Freqrifac @wgx & | |
qT HrAE WY &, aqF 1 AT gt
qe 2 | & Y A w1 qgt Ay geaat
s ¥ &7 aE g A @
arq & fargerma 1 QA & AW T
# etz F griAr s fF qg wE
TG Tt q$€ U AT G0 ] |

ZATY $ro THo Fo & ATy AT fg=Y
a1 faom w0y & Afer aw fet A=
A & 97 I FTGRAT FQ & o A

Madras City
EWAmY H | g W e A E
A § o # wrg gfsa Y IR @

T I 1 K g s fafaet ae
¥ AR Fem fw g s woar
g FF I @ A F A HL AW
WETE F T FT FAT FL | agT BT AA
STHAT qg & % agi ax wId 7 § 1
7@ 3% § fr gat qa § 3@ wmEm
FTSH 9T §, §ATL 53T F flo S0
o fafreex oF U a9 @ 9,
oF afeaqet # qur fe agi X fagay
R § af ag ) 9w gy @
2 <9 fay gary AT Fedt 2 1 FE 9
SRIT IS 7T AT HT & | WAL TF
#THTT C FTG A FAAT AT QHTi
AT FT GIAT & | 9F F gHIT AT
@qr Fifge, ST AT g W FAT
'il'.fztf,l

AT U 9W FT & | @ feg
&3 59 #1 gwqd T qAIfqG G9h0
fF ST 93w F7 AEAT §N F A0 §
T AT g w9=AT R 39 T A agr
T | T YHEE AR & gAY
VAW TG § | T Y TF 79T
afaw w@ § A & aEH §, A% R
gIsq § Iria1 F%M fw @ &1 433
T FATE F fEgr J0T |

g w=sl & arq & geng a7 audd

F@T |

The Miinister of Finance (Shri T. T.
Krishnamachari): I am very grateful
(o the Mover of this Resolution which
hi23 received such an enthusiastic sup-
po. . ::om every section of the House.
If it :: nossible for me to temporarily
divest myself of this cloak of the Fin-
ance Minister, I will say I feel happy
personally because I was born in
Madras and I represented Madras for
two terms in this House. .

Apart from the sentimen'al aspects
of the question—certainly sentiment

Upgrading of 4720 ’
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plays a very great part—there is a
certain amount of embarrassment to
me as a person who has been agitat-
ing for upgrading Madras before that
1 should not now come to plead for it.
But I find it has enthusiastic support
on all sides of the House.

Shrimati Yashoda Reddy: Unanim-
ous.

Shri T. T, Krishnamachari: That al-
leviates the embarrassment.

But I may say this, that this question
of cost of living and the allowances
that you give—as was mentioned by
my very respected friend, Dr. Aney—
according to grading of cities on a

population basis, has a certain amount .

of irrationality about it. Not that we
should do away with it. But we should
try to put some kind of rationality
nto it.

Take this problem of cost of living
of the low and middle income groups,
a thing which is the concern of the
Government and of me specially. 1
wish we could all sit together irres-
pective of party ties and ask what shall
we do about this increasing cost of
living which puts out the small re-
sources we have and does not allow
us to develop. This is something
which we have to put an end to. I
feel it is very necessary for Parlia-
ment, for all of us, to see that we
tackle this problem so that the cost
of living does not go up in terms of
the cash nexus and that we subsidise
the cost of living in kind, see what we
can do by the fringe benefits, so that
people will feel ‘Yes, without the in-
come rising, there are other benefits’
so that the money does not go into the
shopkeepers’ hands which is what
happens oftentimes.

1 was here on the occasion when
Delhi was upgraded into ‘A’. I have
a lot of friends amongst government
servants, people who have worked
with me, I mean medium and low-
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grade income people, who used to
come and assist me even when I was
a non-official, helping me keep my
books and doing all sorts of things,
getting my letters typed etc. They
were all in high glee. Many of them
said ‘Oh, we got about Rs. 60 more or
Rs. 50 more. We can buy something.
We can save it, fund it and buy a
house’. Six monthsg afterwards, when
I came here, they said, ‘the shop-
kcepers have taken away what little
increase Government has given to us’.
So, it is really a problem, but that
does not mean that we should not
deal with the particular problem that
the hon, Member opposite has posed.

Ever since I took over this respon-
sibility as Finance Minister, 1 have
becn spending some time on this
question of costs, prices, allowances
and so on. I is very difficult for a
Finance Minister to do anything all of
a sudden. The money portion of it is
very important. And then as my
respected friend Shriman Aney men-
tioned, I must build into the scheme
some rationality. The cost of living
must come into the population as
well, somewhere; somewhere we have
to say: yes, thls is the population, but
the cost of living is so much, so we
upgrade it to the next class. So, we
have been working on various sums,
and T cannot say that the work has
been completed, but we ‘are seized of
it.

The number of cities involved
above the “C” class are about 16. The
number of cities involved in regard to
the cost of living are much more. And
then, a number of cities which are not
in the “C” c'ass will have to come into
the “C" class. This is the problem
that is now facing us. And Madras,
of course, occupies, to me, a pride of
place, and as I now see, occupies. a
pride of place with all my friends
here.

Shri Nambiar: We are unanimous.

Shri T. T. Krishnamacharl: There-
fore, I can assure the hon. Member
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and the House that this matter 1s re-

ceiving my utmost attention, not only
mine, but also the officers of the

Department who are concerned with

this matter. As I said, sums have

been worked out, some finality is ap-
proaching, and I do hope I would be
ab'e to make an announcement soon,
though I cannot fix the time or date.

After all, I am not an independent

agent. I have got to go to the Cabinet,

and also ask my other colleagues,
because the railways, Posts and Tele-
graphs, very many people are affected.

And as I said, even though I can now

confidently say that the problem of

Madras is very important, the other

cities also must be looked into. There

is the prob'em of various other cities
as well which are on the marginal
limits of the next higher class.

So, the problem is now being looked
into, and I can promise the House and
the hon. Mover of the Resolution, a
very early solution. How satisfactory
it wil! be ig a different matter, we
cun only see when it comes, but some
solution, some meeting of minds, in
this matter is being attempted, and I
hope to be able to announce a decision
very soon.

I hope the hon. Member will accept
my assurance and withdraw his
Resolution.

Shri S, M. Banerjee: Do not leave
out Kanpur, that is a big city.

Shri -Mamoharan: After having
heard the Finance Minister, I need not
explain anything new to him. It is
like carrying coal to New Castle,....

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
Lignite to Neyveli!

Shri Manoharan:. .. .because he is
conversant with the matter. He has
assured the House that it will be taken
up soon and the decision announced.

It is not my intention to create any
unpleasant feeling in anybody, but I
may be permitted to say this out of
anxiety, that generally the assurances
given by the Treasury Benches are
not carried out to our satisfaction. But
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Shri T. T. Krishnamachari is noted for
his bona fides.. 1 therefore believe him
cent per cent and I hope that he will
do the utmost justice within the
shortest span of time.

I must thank the hon. Members who
have supported my Resolution, parti-
cularly Dr. Aney who has shown keen
interest and a sympathetic approach
to this issue. Shri Raghunath Singh
was liberal with his sympathy, while
Shri Sheo Narain from U.P. gave
equally concrete support. I include
Shri Banerjee also in my thanks, but
his support may be considered condi-
tional because he demanded that
Kanpur also be included.

Finally, I would like to thank Dr.
Srinivasan, my counterpart, who
seconded this resolution and expressed
his true sentimentg which ought to be
respected. Lastly, I must thank you,

Sir, particularly for having shown
patience.
With these remarks, I withdraw

the resolution.

Mr. Chairman: Has Shri Banerjee
the leave of the House to withdraw
his amendment No. 1?

Hon. Members: Yes.

The amendment was, by leave, with.-
drawn.

Mr. Chairman: Has Shri Manoharan
the leave of the House to withdraw
his Resolution?

Hon. Members: Yes.

The Resolution was, by leave, with-
drawn.

16.17 hrs.

RESOLUTION RE:
RAILWAY LINE FROM PATHAN-
KOT UPTO RIASI

ot e T FW (I @A
Frodi)  @amfa wiRm, § woew
FrqTa @EA & gHA wWar g v fE ¥
THT §

“The House recommends that
railway line be extended from:
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Pathankot upto Riasi by the end
-of Fourth Five Year Plan to en-
able exploitation of the huge min-
-eral potential and hydro-electric
resources of Jammu and Kashmir
‘State in the interest of the coun-
“try as a whole.”

sy, ot sed & § @27 F A
W ITFTAGT q AT FXIMFE
faq & Fife, S & oW QU F W
FEIT, T I F qg 0G99 & A1 faes
TSI gN, S @™ 93rd
i & faad N7 A qrEw NEfaga
qei X ANE & 39 & o1 fawrAr freniy
IH FT THL T fath v T 2T
g3y afed 39 F7 AT fgara 93w,
g, faeeft w1 9w 9 W aF F1 Q)
-|gFar &

gark fod = #1 fram wma g
™ 1 & foas o & eI F@m g,
fF 1 QYR § I g 98w qifearie
& A9 T, 99 I § T FL AT IF
F a9r § qq TE W gf @
AR 37 | 9 AT g A g,
T a1 § g HATAAT 92 THT gEAT
w1 W avw w7 AT amy oA
T nar s9 fF @ #T HaTHET A
forar nam &Y, St ag Wi A9 o Y a@y
B | WL AT CF &Y ST g7 (oerar
@, 98 71 fr A &1 el g
g s & Q0 90 dgrafy &
Afr ey afa & gaver &7 4t W,
TE gHTT AANd g1 3T § 1 gF I
arfed | 5@ & fad gwedl & @ at agq
=gl &, Afe gd W= Tfed |

W & fod i & ag A0T w7 w0 E
¥ WdA o § ax feda

& g0 miaw g, 2\ ey aeifas
gfedior & 1 ww F@y § R s
FHR & gafeas mffeam & qma
T AT we § | ofvwe &
fafrezx m% FredR ohad 7 foed
f& T =y ar ff & &9 vgT FT AT
guAlar g mfew F waw 7k
FHR FT ey M qEg @ &
TATH 39 qEANY ¥ qraex Ag) & ) 9%
a7 & arg N ardarfear ofssm
FTITE T AT IF TGN ET AT 597 &
gy & faee faat s N9 ¥ @
AT qgra aT gAaT fwgr AN faa Y
QIS HT ATAAT FIAT 987 | 3T TR/
ag #agaw fFar mar & agarza) & o
g g o A7 6 g dgw W
FHfAEng FaAY Jgax g @Y, IaAr
781 74 € faqdr f& f= & 9
g ey a9 & Arg 91w Fvhe-
FWg Fga gL A | TR T A
SET aF  qfFET & EqIN AT g,
T T FIHI F a1 § AY FGT AT FHAT
g1 3 SEF ¥ I AT @ AE
o g @ ¥ G aw afew
SH & AR AW g% qfeeTe a7 W
AT ENMT AT F T AT I R
afss 3 F fardla fegeam &1 &9
7g & fF 9=r ¥ vy FTeHR €T 9w
&Y & st A, a7t ¥ gAT W
'maﬁm@wmgumwma
F qIfFea W O AW F F
fom &1 % gaq AR @ A faeed
TH § wEaE § fAved §9 ) awd
FeArd ¥ TP SR a7 99 FAT ag
fehr 9 ¥ faed arew 4%
UAM ¥ TET | TG 9 AT H 8§
f& oY wa® gA A JB7 F @@y , A
qIF ¢W A g J G g, 99 A AN
FEY R, WA A AR ANy |
AT ATEA FY FAT FL AW F I
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oo F & A9 ¥ oF @a7 wn
AT a8 g F1E gA gATE @I AGH
g afew qF  feangoaa g« § A7 &
I FI E199 § 9§ AT ATEAT § ¢

“China proposes to link Lhasa
with Peking, according to the
Nepal News agency. The report
was based on an interview with
Mr. Biswabandu Thapa, Chairman
of the National Panchayat who re-

cently Jed a goodwill delegation to
China.”

@ gz 1 afgg w99 w8
gt g g agt @ afew ag s
favagy, gqrr, AT A f Ao
TAIIT ¥ UF geTef 9T 49 F TR
21 A0 o 7g @ fF oF aww o g
e & ag oY oA S § i ag afE &
TRET qF A4 97 GES AT ATF F
few Sits @7 & AR W AT d g
£ o FIER € F Aarfeas 59
FT Y IR R ag fer & four gEn
&Y & AT qEfad ag a7 T g A
2 f5 @ FoNT A oA A" WE
Frgfaana & AF F |

gH T T FIWEIY €& F TAEAR
gt 9T § qEYR & MEHE & qIT AT
g qaTeET FT @ & fF agt = W
R & Ay ) g Ay § quan
¥ 93T FY qaoag feary w@ & afs
mit 7F 9% far 1 7w 777
TE I3ET T ) WA AR ZAY
geravfa ¢ @t gwd fag gw wod
gaw & e ¢ afes & ag s
wgm & mft | ;EEE & oF
&7 ¥ ggeq & fay fegar mwt o
w1 gEfay A oo g fFomac
o frdY qF fmg & ag A1gd TeE-
Fz ¥ fore a§ 7 a@rg S ar
fedw &1 guTe @Y T A1 T¥ foadt
Wt ey gafew g, aw fear 97

Railway line 4728
from Pathaniot
upto Riasi
gRerT #1 frmg & T8 39S A, F 7
R

wgi g 9T 7iEA fedw & g
¥ Iwdt § agl TEHFT TF CHAAF
o o7faF T WA § AR 39 AR
WY TEET qAAT AT Sw 7 & 0 A
98YR ¥ ITH ¥ gH  IH ¥A AT FT
AATHAT AW FT T § ATEl W FEN
a1 A fgge ¥ qefaw fget
¥ g fagmg ® wr & agsy
AW W T @ & I9F! T qF F T
# fad 99-9% I3 T A @F
ST | 99 FT E9 g1 qHT L | IET
[ATIT § I & | G W@y W
AgI d2 g & T T WA Ag WA §
fF s a% & 9 § faw 99-9R 09
9y @A AT IR awrEr gy
AT ] ) HE @ owaATa § fafaer
agIwA  F T TF AW A
v ¥ m aw fRaar qEEs
gl FET OGS, A AAHRST
Y T fea st Ay oy mrewy ot w1 Sy
agi fafeed 9 aF oo gomg ¥
a9 & fog ok feeed §g ¥ =
e Y qieF aF IEsr oA &
fag aga =fus 3w @ #0939
W | W BRA TFEAT F¥ ¥
Y sifus a&xT &, oK agi 77 W
ATRA AT gE AT ar TR B -
I A q99 g wwA A JiF W
& FT AT

TAR TT & TET FHT FRAAT
WNE & | T B IATH F gy W@
F OET FIAAT & | BH GT A 3o A
AFT Yo @ AT WA TMIAAT  F
fag Gy & 1 T9 @ AT @ FOF
g Ag F wa &1 @iz, #¥e, TwT,
wiersad AT 7 ST 74T Fqv AU
&9 Tt B @ua & farg 2 & ga feea
FAFTE ) g W FAT 30-¥o
qTE 7T F F)9 g agi a7 fafaer
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[ ez G4
e & fay gu & gad feeaf A X
g TErAfafGa WI Fadm A
WY @4 &9 q%4 ¢ % wy feqan
e 't fewe & g g amme
Q@ GIW F far ad w3 @

agl W Fr f5faw qrgewa &
far s o7 agr fewg &
faw amamE, a0 T@T AT Tw ¥ A
Iwar sar § =7 e 9T afge € fF
I & qFERS T AR AF wEr g

gg gl wfreadt @ v xafvgw
T HIT TF HIAT @ AT GGATT 17
& afew o7 Y 7w § 9g 7 A4
aift & AR WT |E oGEAT WA
Y W & | WA gFwa ag & fw 9z
BT ¥ AFT FAEAA TF I FT A
fear 93T € 99 § Fw v
3% @1 faomm TsAse ¥ AW}
T aF FE ST ggar @
a9 FRT WH AN F @A qET
T T FE 99T & T avm WY
qToRT eqE 2T wwfed 1 A oW @
% 3q@ W3 A F TH AT AqTGHY
w2 gfeT A afed

w9 gx e g ugd § at wwr s
R fF Wi g ZfeT A1 ah aga
€T % TEY & 1 WT AT 29 H FTIAT
q sy7ET AET gAY F19 &7 J1g & AT
fr wiw zfveg & fagsarer qevam
w2 ? ag A fE feggmm ¥
E qEAA mg gad g gt @
w1 f gfega ¥ faq g9 sama fa=ng
ou ¥ T@AT g1 | g% 81 Lo gL &
Fq efrzg qrede 7 47 & fag
ST & 1 qE AT ATHAT FT ATHAT AT |
giegt ¥ &AM Fma@ F FqT9TA
zfrea v T A1 A9 JET 9 S
g g @ @ ¢ fo dwAr T &Y grar
§ Ifeeg Y g o dear gy &
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ST | W qY WE ATZT A I
& qwwa § fe agr ¥ fag afees
FT ARIE Qo TG qF T AW |

fow w2= & o gad NEfafs
g, 9gf % g ageg 7 & w7 A
¥ #gm f5 ag fafme Joeiom &
WA FAEAF qa9 § 7 7 FT9T
T FT A7ART OF G T R | Al 9
X N aH T IR T30 A A
I g1 & UAifE gETe T A Ay
@7 §, gWT M| FgadT smer §
@ g & fam agr ST g fE
ferg=ae S w5 F 1A FY FEY Y W@
g 1 w=B1 Faw gure oW fegeae
¥ 5 & e qw ¥ wvrer #1AY wT
g e dar tavew o § Wl
" v & f& g o7 femEe o’
AT Y 43 F1FAAT I 72 qF W&
2 AR AE W I W1T ®R FEer
fegem & = &% @1 ;& ag FEar
Tt WA ooied ¥ FEAAIA AGY gY aar
2 | fRe FemIe F TS F g &Y ary
gt 9 A1 F @E A § | W agi
93 ¥ fos g aY F41 agi UF BET qieT
for mrae oAt AgY @ wwar g ¢ At
gHTR qT9 T §, AT I FOEr @
< @y &) a1y gWI 9T T 8,
fade T A FgaE TR OF @Y
FR A I E | 99 0F &Y g T g9
I A2 § A1 37 FT EEHE F
1 F agad g fow axg ¥ gt
FFAT @, a8 7 7 fran omw ) aEETEE
¥ gegifrmw amd & fou famew &
wfeemaa g ¥ fom @w & smar
o %t sreva @ @ ag gAfaEs aEx
g & 1 g faegwr 37 9 F 9w &
qE | gl g goee § fom &
qaTfee SR TW S § §at
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T | AT A § g’ g Al
frdtame faaeht Ga1 w37 &7 &war 2,
TR § | 9 T8t 9 W faw
S AT v 9w ofar # gt §
HTT 93T @94 § | W9 951 aF IaT
R¥ FAUT FT AWg ¥ ¥ foaw & &
TS § | ¥ FUT F G AL IR
faiz & g9 @%, SRy §RT  fa
HTATH AT o g%, a1 F41 7 97 e
W FEE A g ww F wEA g
FE®E FT FAAT 7 o wqaa< A,
SITUT FT qAC GHTT F gEC AR B
WAT ST gFaT & afew et o IR
SRW ¥ 95 THEIARAT AT AT GHAT
& = § W 9¥ faAr Swe ww g,
9 FT HITIAT ATT AT qFaA & |

AT M AT FCRE A
#Har ¢ & mmw wreTT aewgl #1 arem
a g afeq made & d1 ¥ fodr g
TG § | ¥ 98 3W aE qavolg dar
] a® WO gmA # A w0
AT 1 o AT FE &F § | T gEAQ
F qIE ¥ JHTH GAEq U N § /Y 9T
F YT 77 Ig ATT FT 7GT @ &,
W ST FY L9 H ¥4 Agy o4 @0

7% e faw &1 & fa% #X @ §
IEAT § A FT FAFIE TF G AGY
e ar T gt &1 & oY fas @@
wrgar g fF fomdt aF g9 @157 ®)
¥ AT W | T UF g &7 ASE qT
JACAT § | T §F AN T & B
ug XA ATz farend i 93 #T (O
IH JF FATHE F TR AT 78 &
I gU T AR TF qgaArE 9 |
IHE § T FT B IF FT A AR FT
AT a°C § 97 FW ¥ 79 &g A A
T @ T e &Y faeeew fed
g & 1 @ st g A wiw & i d
@1 eTi qar 99 T 8 fF o dee feanr
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fea g | miY 7% @Y gw FTemE e F A
¥ gatfew & gy 4 1 afed foed
fert war s @ fr wede} ¥, wEw
§, e F W A gEd e §
o519 FET0T AT W TgqQ F1aar
faar & 1 ¥ a0 & sEal § 0F 1
g9 Bt 91, fag &1 & vz FX gATw
RLCSUE

“The Kashmir Government has
approached the Oil and Natural
Gas Commission to undertake a
detailed investigation to tap oil
resources in Poonch area of Jam-
mu province. Recently a geologi-
cal survey party found indications
of Phaltcrude form of oil.

A spokesman of the Jammu and
Kashmir Minerals, a Government
undertaking told newsmen that
there were bright chances that
Jammu might turn in the near
future, into one of the oil produc-
ing areas of India.”

agl g3 W & | ¢ qasere 99
e g O o7 @Y § 1 et FoAET NEA-
fada &, Tgt ox awy wY gasug ar
FAY =T | ¥ FAT FE T @EH
T ¢ | wifed av @g § 5 @y T
At T F @) fwre s arfe Y
F T AR ) AT dee & 39 #1
TFRATIENH € g1 §% | IfwT wag
g AT 7 1 TAEEr &1 3o §
a1 FER AT FY aog & | gafg F A
S WAEE T @ 9E 9gT & A
2 & 7 fas qafear fear & fr 0
Y T & ag fak fame aF, o 9
¥ FAT FT @ HaT § Ny oo §F
T T | T W A A e
®Y qGT eI & T F & A
AT & AT FT A T ) T
UM E), TR G ATEA & | TE M & X
s fFar @, oy faw gfesor & a3
e g
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7 59 F1 A1 Nfafera aqtan §,
39 & qarfer® # wd FTAT AMLATE |
AT AT G ST AT FTOAT T A
ar IFI qg T ATEfafadr 1 g
FH ¥ fau ow woor fear qr &
FTAT FT fgmgea & a1q I IAGTH
g, it far &, aw =fegi g § A%
a3 ZT A4 &FAT ¢ | ¥ Ay qgt I FgW
fe w@ ¥ fegem s &,
qq & ag fewar gar & | 5w S FAAT
o399 A1, FIAT fowwa o, ag o o=
St 7 g7 F & ag 7g 7 fF 7€ feg-
w1 #7 wEe fgear & o S hae &Y
5T § a8 FfARaT &, 95 Hoes Gae
%1 5@ & A0 FY aga qEhA wAT
SATET AT ST FAT AT IF T AT
31 AT AT A quw foar fF geaa
fegeam F1odTT &1 w4 STEAT AEN
AT A ateEt w7 aqfz gl § w07
A AT BT GIF a9 T8 &, TRAT A
T & 1 wF & 9z § ¥ gy oF
FW AT °mr A% afF gw qws fw
fergeama g7 # Q1 a<g ¥ famwardt &
W@ & | TG I A AT F FIA qFT
H AT $IRIT T W AR F ety
FY ArGAT G237 AT AR T AT T
FATHT GAS T FATHT 9 S0 |

¥ 9 g fF A/t wgmw oty
€1 7 % f 37 1 7 geama ¥ |07 "qg0q-
wfa  afer & s g fr ag srvaraa
T fF 9z & ST & TH FT T§ SRV

~ A

FC g |
Mr. Chairman: Resolution moved:

“This House recommends that
railway line be extended from
Pathankot upto Riasi by the end
of Fourth Five Year Plan to
enable exploitation of the huge
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mineral potential and hydro-elec-
tric resources of Jammu and Kash-
mir State in the interest of the
country as a whole”.

Shri Abdul Ghani Goni (Jammu and
Kashmir): Mr. Chairman, Sir, it is
very fortunate that this Resolution has
been moved today in this House; al-
though the demand has been repeated-
ly put forward in the House for the
last 10 to 12 years, unfortunately we
have always been getting a reply that
the Government have been consider-
ing it and so on, and the Resolutions
or the motions moved here were drop-
ped. In fact, this is a question of life
and death for that backward State.
Before 1947, as is well known, we
had a railway connection upto Jammu
from Sialkot, and then we had another
road via Rawalpindi connecting Bara-
mulla and Srinagar, but due to the
aggression in 1947 by Pax’slan, all
those rail links were disconnected and
the road which used to connect Ra-
walpindi and Srinagar was also dis-
connected. We who are living around
these big mountains and valleys were
left at God’s mercy. But fortunately
enough we had the courage; and the
Central Government also came to our
help. They constructed a road 7wia
Pathankot to Jammu which ig just on
the borders of this State and Pakis-
tan. We did not demand this rail-
way connection only because we want-
ed to have some privileges or just
some luxuries, but it is a dire need
of the people on various counts. 1
would submit, as my hon. friend has
already suggested, that primarily it is
a question of our defence.

Other countries like China and
Pakistan have connected all the
villages by roads and they are
trying to go ahea” W~ on the

other hand are simply making
promises. I am grateful to the
Ministry that they have started

construction of a railway line from
Pathankot to Madhavpur. Last time
I put a question and I was told that
this will be completed by April 1964.
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But the progress is so slow that it is
not expected that it will be finished
at all during the next two years. This
is the treatment meted out to a def-
ence line. As in every case, of border
areas particularly, where priority is
given to defence measures, I would
request that this railway line from
Pathankot to Jammu and extension
upto Riasi may alsp be treated as a
requirement for defence purposes,

The road from Pathankot to Jammu
is just on the borders and it is subject
to disturbance at any time, God for-
bid, by Pakistan, which is always
creating trouble on the borders, as we
read every day in the papers. If that
is there, God forbid, there is no road
connecting Jammu and Kashmir State
with the rest of the country. In that
case also, we wanil that this railway
line must be immediately taken in
hand and that danger averted, which
would affect at least 40 lakhs of peo-
ple from that side.

As 1 said earlier, it is not only for
our excursions. But it is the primary
need of the people living in the high
mountains. Most of us know that the
cost of living there is so high due to
the high transport cost. Sometimes it
becomes impossible for a poor man to
purchase a kilo of sugar or even salt.
Government has to subsidise those
things. It has been subsiding for the
last 17 years and the expenses are so
high that even after the subsidy crores
are involved every year. It is
stated that the estimate is about Rs. 11
crores trom Pathankot to Jammu and
Rs. 12 or 13 crores from Pathankot to
Riasi. It is Rs. 24 crores totally, We
do not demand it immediately, but in
the next Fourth Five Year Plan. That
means 8 years and it comes to Rs. 3
crores only per annum. It is not a big
demand.

As the resolution says, there is a
big belt of ~-al, oi] and gas, which is
already~under investigation. For the
infornration of the House, I may tell
that we are already working on those
fields in Kalakot mines and coal is
being exploited. But due to lack of

Railway line
from Pathankot
upto Riasi

communications, that coal cannot be-
exported; because the cost of trans-
port is so high, the coal brought from
Jammu to northern India, for instance
to Amritsar, is costlier than the coal
brought from Calcutta. We are plan-
ning to have a thermal project there.
We have started work on it because
we cannot have that coal exported out
of the State. We are compelled to:
use it for conversion into electricity.
If that railway line is there, that coal
can be brought to northern India,
where there is acute shortage of coal.
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We are having a big hydel project
on Chenab river, which has got a
potential capacity of 75 lakhs Kw.
That is also being worked out. At the
same time, the CWPC is surveying the:
whole Chenab river and to carry
machines and other things, this rail-
way line is the need of the hour. It
is not only a question of imports to
Kashmir, but exports from Kashmir.
At present we earn only annually
Rs. 1.20 crores of foreign exchange by
exporting dry fruits. That is only one
item. If we have got facilities to ex-
port all the fruits from Kashmir, we
are sure we will get a better deal and
people there can have a little of life
as we have got in the rest of the coun-
try and poverty may be lessened.

It is not only fruit. The need of
northern India for forest timber is met
from Kashmir. Forest timber which is
required for construction purposes,
lining, etc. is brought from Kashmir
on trucks upto Pathankot. That is
costlier. If the railway line is there
upto Jammu at least, the cost of tim-
ber in the rest of the country would
come down automatically, because the
cost of transport would be lower.

I understand that if this railway line
is constructed, this will give a stability
to the politica] atmosphere also.
Sometimes if Bhutto ang Swaran Singh
start talking, we are affected. We
say that Kashmir is an intergral part
of India, but talks start here and the
conditions become abnormal there;
and, we have to face those conditions.
Last time also, when the talks were
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.going on, conditions were becoming
abnormal. We said, nothing doing;
‘we will resist all the decisions which
are against our conscience. With the
construction of Jawahar tunnel the
conditions are much better and the
political atmosphere is stabilised. If
we have a railway line upto Jammu at
least, the common man will under-
stand that the Central Government
a:d the rest of the country are taking
greater interest and thinking of Kash-
mir as a part of the country. But the
Railway Ministry will say, ‘“We are
looking to the plans; we are approach-
ing the Finance Commission and the
Planning Commission.” I am sorryv to
state that these Commissions are not
‘dealing properly with Jammu and
‘Kashmir. I quoted the figures some
days back. Minimum attention is paid
towards the development of Jammu
-and Kashmir. You will be surprised
‘that not a single centrally sponsored
project is working in Jammu and
Kashmir.

Shri Jashvant Mehta (Bhavnagar):
In spite of getting crores of rupees!

Shri Abdul Ghani Goni: The 1ota!
outlay for the third Plan is Rs. 7500
crores. The third Plan target in our
State is only Rs. 75,000. Out of that,
about 50 per cent is to be contributed
‘by local revenues. So, we get less
than half per cent of the total Plan of
the country. So, the so-called propa-
ganda that on Kashmir crores of
rupees are being spent is totally wrong
and I challenge it by showing the
figures. The loans advanced to
Jammu and Kashmir upto the end of
March, 1963 1s only Rs. 67 crores. In
the last 17 years, only Rs. 67 crores
have been given and Rs. 14 crores
have been returned. Rs. 8 crores have
been taken as interest. In spite of
that, I say that Kashmir is the beauty
of India. Every Indian has got inte-
rest in Kashmir and every Indian
thinks that Kashmir should be with
India and develop. So, I would expect
from all members of the House and
the Minister, concerned, who is pre-
sent here, not an assurance or promise
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that we are approaching the Planning
Commission for its inclusion in the
next Plan. Let us have a reply, a
bold reply, that the construction of
this railway line will be taken up in
the Fourth Plan,

Shri Inder J. Malhotra Jammu and
Kashmir): Mr. Chairman, I whole-
heartedly support this Resolution, not
for the only reason that I come from
Jammu area, [ would like to deal
mainly with one or two points con-
cerning this project. My first ques-
tion to the Railway Minister is: what
was the year in which they basically
thought of extension of the railway
line into Jammu and Kashmir State?
As far as I can remember, right in
1947, when Kashmir acceded to India,
this was one of the main questions
considered and it was basically decid-
ed that without any avoidable loss of
time the extension of the railway line
into Jammu and Kashmir should be
taken in hand. What happened after-
wards? It was probably in 1957 that
the Railway Minister took up the pro-
ject to extend the railway line into
Jammu and Kashmir State. Up till
now, this project has been put before
the people in a manceuvred manner,
in a different manner, It is said that
the project is for extension of railway
line into Jammu and Kashmir State.
Undoubtedly, as soon as the railway
line crosses the bridge over the river
Rabi, it is in Jammu and Kashmir State.
People are misled that the Central
Government is now taking steps to
extend the railway line upto Jammu
and in another three or four years,
and may be upto Srinagar in another
8 or 10 years. From 1957 to 1963, it
is now about 6 years, and in six years
the railway line was extended from
Madhopur to Katua, a distance of
about three miles. In six years, three
miles have not been completed and we
are told that by 1964 the railway line
and may be upto Srinagar in another
period of 7 to 8 years, the railways
were able to complete only a distance
of three miles,
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Shri S. V. Ramaswamy: There is a

big river.

Shri Inder J. Malhotra; Thele are
big rivers in other parts of the coun-
try also, If we progress at this rate, I
would like to ask of the Government
one question. For a distance of 60
miles from Madhopur to Jammu, if
they proceed at this rate will they
take 129 vears to take the railway line
to Jammu. If this kind of assurance
or consideration is going to be given
by the Central Government and by the
Railway Ministry, then we will be
compelled to withdraw the resolu-
tion not at the end of the discussion,
but we are prepared to withdraw it
even now.

Now, practically all the aspects
which would justify this most justi-
fiable demand, political and economic,
not to speak of defence, have been
very wisely put forward by my two
colleagues, Shri Mengi and Shri Goni,
I would not like to repeat those argu-
ments. In the end, I come to Shri
Mehta who, while sitting in his cosy
and comfortable seat, remarked that
Kashmir is getting crores of rupees.
As my hon. friend, Shri Goni, has said,
these are open challenges not only to
Shri Mehta but to every citizen who
lives in other parts of India and who
goes on thinking that crores of rupees
are being dumped into Jammu and
Kashmir State. These are open chal-
lenges to those persons if at all any
proof is needed. If during the last 6
to 8 years we are not able to get from
one Ministry of the Central Govern-
ment one very important major line
of communication, if in eight years we
are not able to get even three miles of
railway line, if this is the condition
of the treatment received for the most
important project, how can Shri
Mehta justify his charge that undue
facilities, as he thinks especially in
terms of finance are being given to us
by the Central Government? So my
humble appea] to Shri Ramaswamy is
that he should support us, and I give
the assurance that he will, in that case,
definitely get promotion, because he
will be achieving the execution of one
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of the most important project of this
country. With these words, I whole-
heartedly support the Resolution.

Shri Sham Lal Saraf (Jammu and
Kashmir); Mr. Chairman, first of all,
I must thank my hon. friend, Shri
Mengi, for having moved this Resolu-
tion in this House. Apart from the
main subject, some extraneous mat-
ters have come up during the course
of the discussion, including the inter-
ruption by my hon. friend, Shri Mehta,
which has been touched by Shri Goni
and Shri Malhotra, and so I will not
touch them but will say something
more on the angles that have been
placed before the House by Shri Mengi
and Shri Goni.

When I came to this House last year,
incidentally, the first speech that I de-
livered, when I was called upon to
speak on the railways, it was my
maiden speech in which .1 referred
in detail to this question of having a
railway link with Jammu and Kash-
mir State, not only for the develop-
ment of Jammu and Kashmir State but
also for getting very precious mate-
rials and minerals and other raw mate-
rials from that State to Punjab, UP,
Rajasthan and Delhi which would help
the growth of the industrial potential
of those areas as well.

Our State is a backward area.
Though it is often said that money is
flowing into this State, there is one
fact that has to be borne in mind,
and that is this, that we have very
little industry, very few even consu-
mer goods producing industries and
for our bare necessities we have to
depend on other States. As my hon.
friend, Shri Mengi, has explained, al-
most all the necessaries of life like
cloth foodgrains, salt, sugar, spices,
tea and so on and so forth have to
come from outside and all that we
produce for sale, whether it is timber,
fruit, handicrafts or something else,
has to go to markets outside the State.
Naturally, therefore, the entire State
at present depends on its export and
import trade without which it cannot
exist..
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Now, the position is that every
erain of imports and every grain of
exports has to be carried either by
lorries or trucks. With the petrol
price in Srinagar being Rs. 5.15 nP
per five litres, one can imagine what
the transport charges will be even up
to the nearest rail-head for exports and
how dear things will be selling in
Srinagar and neighbouring areas on
imported goods, making the living
conditions of the people difficult.
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1 may submit from personal experi-
ence that I have spent quite a good
time in the Government. doing my
utmost, to develop our industries
there. In spite of the fact that there
is lot of scope because of the easy
availability of raw materials and
available manpower resources, one
thing that has hindered the progress is
the want of cheap transport. In the
absence of that it is very difficult to
develop that State.

Everybody says that the States
should develop, they should grow.
Certainly, the Centre is advancing
money to that State as it Is doing
with regard to the other States. The
money that is given for development
purposes is under the Plan; no money
is given beyond the Plan or outside
the Plan. But the central point is that
even if more money is allocated to
Jammu and Kashmir State, it will not
have the capacity to spend it mainly
because of the lack of transport. Once
Railway transport is made available
and we get a rail link I would say
not only up to Riasi, which is the pur-
port of this Resolution, but upto Sri-
nagar, our development will be much
quicker and faster. Therefore, my
submission to the Central Government
is that it should pay first attention to
this very important point. It is only
then that we will be able to grow and
develop. Then there is every justi-
fication for allocating funds to us just
like to any other State,

*Halfran-hour Discussion.
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Mr. Chairman: It is 5 O’Clock. So.
the discussion on this Resolution will

~ontinue on the nexi day allotted for
non-Official Resolutions.

17 hrs.

TEACHING OF ENGLISH IN
SCHOOLS*

Mr, Chairman: We shall now take
up Half-an-Hour Discussion raised
by Shri Jashvant Mehta on points
arising out of the answer given on
the 4th December, 1963 to Starred
Question No. 356 regarding teaching
of English in schools.

Shri Jashvant Mehta (Bhavnagar):
Mr. Chairman, Sir, the object of this
Half-an-Hour discussion is this that
the Government should evolve a uni-
form national policy regarding the
introduction of English in secondary
schools. This is a very important
question because after the report of
the Secondary Education Commission
in 1954, uptill now so many conferen-
ces have been held, but yet we have
not been able to evolve a uniform
policy regarding the secondary edu-
cation and also the introduction of
English.

Sir, after that amendment of our
Constitution English has got its own
place. 1 am not discussing the issue
of medium of instruction. I can
agree that the medium of instruction
may be in a mother tongue, but when
we have made amendment in
our Constitution that English will
continue and when Government is
evolving a common  cadre .for all-
India gervices in agriculture, in
science and in administrative services,
this problem is the most important
problem before our country, before
our people. In some States, English
is introduced in 8rd standard; in some
States, English ig introduced in 6th
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standard and in some States, English
is introduceq in 8th standard. When
there was the composite State of
Bombay, the Bombay Government
appointeq the Sccondary Education
Integration Commitiée. That Com-
mittee recommendeq that English
should be introduced voluntarily from
5th standard, The result wag that
99:9 per cent of the people opted for
voluntary English from 5th standard
insteaq of from the 8th standard. It
shows that, by and- large, people
in thig country want that English

17:02 hrs,

[MR. DEPUTY-SPEAKER in the Chair)

should be there. That report also
states that English should continue to
oocupy an important place in the cur-
riculum of the secondary schools.
We have accepted that principle.
Again. it also says that the aim
should be the attainment by the
people of a good working knowledge
of English at the end of the secon-
dary gtage. When this thing has
been accepted, what is wrong with its
implementation?

Last November, there was the State
Education Ministers’ Conference in
Delhi. At that time also, the hon.
Minister stated that we are trying to
evolve a uniform pattern of secon-
dary education. Now, I may tell you
about our State of Gujarat where
English is introduced only from 8th
standard. How will these people be
able to follow the university course
and how many people cin go ahead
for higher education? This is a
burning problem for us. “The ex-
pert, Dr. Penfleld hag guggested that
a child can learn any language pro-
vided he starts at a very early age
and the age he suggested was between
4 to 10 years.” I am quoting the hon.
Minister. This is what he said in the
House :

“This has led to a complete
rethinking of the subject; and
now it is possible for a child to
learn even three languages, pro-
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The other experts and the educa-
tionists have also said that a child
can absorb a new knowledge at a
very early age. It is not a burden
on him. It is the easiest thing for
a child to learn. But if you postpone
it ti:l he passes the age of 10 or so,
then 1t becomes a burden. The
Minister has also accepteq this
principle,

In these circumstances, I would
like to request the hon. Minister who
sympathises with this issue that he
will take up this problem very se-
riously and try to evolve a uni orm
pattern all over the country, My only
intention in raising this Half-an-Hour
Discussion was to draw the attention
of our new Education Minister to this
burning problem of the day and to
request him to take effective steps in
this direction. The Emotional Inte-
gration Committee hag also recom-
mended that it is necessary to evolve
an effective national policy for edu-
cation the implementation of which
will bring the various States close
together. When the National integra-
tion problem was being discussed, at
that time this committee was appoin-
ted. This committee had also empha-
tically stateq that if you want na-
tional integration, there should be a
uniform policy all over the country
and by this uniform policy we can
have national integration.

With these words, I want to draw
the attention of the Education Minis-
ter to this problem.

Shri Warior

Mr. Deputy-Speaker: Only those
who have given the notice will be
allowed to put questions. Shri D. C.
Sharma.

Shri Warior
taken only flve minutes.
lot of time left.

Mr. Deputy-Speaker: That is no
excuse.

rose—

(Trichur): He has

There 15 a



4745 Teaching

Shri S. M, Banerjee (Kanpur): It
is an Half-an-Hour Discussion,

Mr. Deputy-Speaker:
is the maximum limit.

Shri D. C. Sharma (Gurdaspur):
I would like the hon, Minister to
give us a clear picture of the ieaching
of English in various States in liis
ocountry and at what standard does it
begin, say, in Madras, Mysore, Pun-
jab, Gujarat Calcutta. ...

Half an hour

Mr. Deputy{Speaker: What is

your question?

Shri D. C. Sharma: This is my
question. Firstly, I wanted to know
what is the clear picture of the teach-
ing of English in the various States
and at what standard does the study
of English begin in the various States
of India?

Mr. Deputy-Speaker:
question.

Only one

Shri D. C. Sharma: And following
that, I wanted to know whether any-
thing is being done to evolve a uni-
form policy and, if so, in what way?

Shri B. K. Das (Contai): As the
original question was regarding pri-
mary education, 1 want to put a
question about the primary education
because the primary education is to
be for five years. I want to know
whether in view of the fact that the
mother tongue is the most suitable
medium of instruction at this stage
it is advisable to introduce English
during these five years and whether
it will not interfere with the study
of other subjects which we want to
teach to our boys at this stage.

Mr, Deputy-Spéaker: Because there
is time, I am allowing him to put a

question. But this will not be a
precedent.

Shri Wardor; I wish to know
whether the Government has con-
sidered the possibility of shedding

very many of these unwanted sub-
jects which the students are asked to
learn and concentrate upon three
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The Minister of Education (Shri
M. C. Chagla): Mr. Deputy-Speaker,
Sir, I am very grateful to my hon.
friend who has initiated this debate
because it gives me an opportunity to
clarify the position of Government
on this very important subject. May
I state certain basic principles about
which I do not think there will be
any disagreement in this House? The
first is that the medium of instruc-
tion in primary schools must be the
mother tongue. That leads us to this
conclusion that in India we have got
14 languages recognised by the Con-
stitution and many of them differ one
from the other. We must, therefore,
have a language which will act as a
means of communication between
different States. So far, English
language served that purpose. We
have decided that we must push
ahead the knowledge of Hindi langu-
age because that at some time must
take the place of English. But till
that is done, English must centinue.
English has another advantage besides
that being a means of communication
between different States and that is,
it is the language of science, it is an
international language, it is our win-
dow to the world outside and, there-
fore, I need not press the importance
of English in the present situation in
India.

If you make a mistake in setting
up a factory or a plant or a dam, you
can repair it; it may cost money, but,
well, the thing will go on, But a
mistake in educational policy can be
catastrophic; it can be calamitous,
and it can affect a whole generation.
And 1 have seen a whole generation
being affected because we changed
our policy with regard to English.

Now, what has happened? In
many universities, the medium of ins-
truction is still English, and the
standards of English in schools have
gone down. The result has been that
students who go to the university
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cannot follow the lectures delivered
by professors in English. Many pro-
fessors have told me and have com-
plained to me ‘When I look at the
class, I feel that my lecture is not
being followed’. ]t is not the fault
of the student because he has not
learnt sufficient English to be able to
follow the lecture.

My hon. friend Shri Jashvant Mehta
has rightly and very wisely referred
to the opinion of Dr, Wilder Penfield,
a great authority on education. He
has said that the correct time to
begin general schooling in secondary
languages is between the ages of 4
and 10. Now, we have accepted the
trilingual  formula, namely the
regional language, English and Hindi.
and there should not be the slightest
objection to starting the other two
languages, apart from the regional
language which is the mother-tongue,
at a very early stage. I think that
it is a greater burden on the child
if the study of English is postponed
to too late a stage; it should be start-
ed at an early stage. My hon. friend
Shri D. C. Sharma wanted figures as
regards what many States have done.
They have gone on lowering the
standards of English. They have
postponed the starting of English
till a later stage, and the result has
been that the standards of English
have fallen all over the country.
Now, it is my view that if a langu-
age is worth studying, it is worth
studying well. I remember a friend
of mine from UP told me the other
day—he is a great protagonist of
Hindi—that he knew more English
when he was a student in the sixth
standard than many graduates and
M.A’s know today. It is rather a
sad commentary on the state of our
English education in this country.

Shri D, C. Sharma: Please give the
name of that gentleman,

Shri M. C. Chagla: The information
was communicated to me in confid-
ence. He is a highly respected
educationist and he ig running a very
fine institution. He comes from UP
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and he is a protagonist of Hindi. So,
he is not a person who favours
Enzlish as against Hindi.
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Shri D. C. Sharma: It 1s very
s‘range that he gives one opinion to
the hon. Minister in private and he
gives another opinion in public,

Shri M. C. Chagla: Hon. Members
know what the standard of English
is today in our country.

A question has been asked of me
as to what we have been doiag to
enforce a uniform policy. 1 entirely
agree that it is essential to have a
uniform policy all over India. Our
main difficulty is that education is
not a concurrent subject. One can-
not rewrite history. But I wish I
could rewrite it. If I try to rewrite
our history, I would certainly make
cducation a concurrent subject. Tt is
only then that effectively we can en-
force an all-India policy. But I may
still try for it, and I hope the States
will agree to make education a con-
current subject in the interests of
national integration.

Dr. M. S. Aney (Nagpur): Make an
effort to change the Constitution.

Shri M. C. Chagla; But we cannot
change the Constitution on this matter
without the consent of the States.
we need a certain majority of the
States.

Shri Jashvant Mehta: May I know
whether the Government of India
have moved in this matter and written
to the States that the Government i
India want education to be made a
concurrent subject?

Shri M. C. Chagla: I want to assure
my hon. friend that I am going to
take up this matter with the differ-
ent States, and I hope to persuade
them that in the interests of national
integration, in the interests of educa-
tion and in the interests of all the
things that we hold dear, they ‘should
agree to give up their power and
accept education as a concurrent
subject,
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Dr. M. S, Aney: We entirely agree
with you.

Shri M. C, Chagla: I am very glad
that my hon. friend agrees.

Shri D. C. Sharma: But the ques-
tion is whether the States will agreec.

Shri M. C. Chagla: That is the diffi-

culty. Everybody in this Hous»

‘agrees‘ but the difﬁculty is to carry
the States with us.

Shri D. C. Sharma: We¢ are good
boys,

Shri M. C. Chagla: Now, let me tell
you what we are doing and what we
can do, limited as our powers are.
You will find that at everv confer-
ence that is held in Delhi, the Na-
tional Integration Conference, the
Chief Ministers’ Conference etc..
they al! agree that there should be
an all-India uniform policy with re-
gsard to secondary education. When
the conference is over—and 1 say
this with very great respect—when
the Ministers go back to their res-
pective States, they forget this reso-
lution.

An Hon, Member: There must be
some means for enforcement.

Shri M. C, Chagla: We have no
sanction. We bring the Chief Minis-
ters here, we bring the State Educa-
tion Ministers here; the National In-
tegration Conference is here; in this
atmosphere of Delhi, they all agree.
and they want national integration,
and they say ‘We want an all-India
educational policy’. But, as I have
said, when they go back to their
States, in a different atmosphere they
forget these resolutions.

Shri 8. M. Banerjee: Apply the DIR.

Shri M. C. Chagla: To the State
Education Ministers? I shal]l convey
the suggestion to the hon. Home
Minister.

My hon, friend Shri Jashvant
Mehta has raised a very important
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question namely that if we want te
have an All India Education Service,
if we want officers to be posted in
different States, till Hindi has taken
the place of English, we must streng-
then English. That again is a very
strong argument in favour of the
strengthening of the English langu-
age. How can we have an All-India
Service when the members of that
service can be posted in any State,
unless you have a common medium
of communication in this country? As
I said again, I am in no way dis-
paraging Hindi. I am a strong sup-
porter of Hindi. But til] that day
comes when Hindi takes the place of
English, we must strengthen the
English language.

Coming again to the question of
Shri D. C. Sharma about what we
have been doing, apart from these
conferences, there are various ways
in which we can strengthen or we
can suggest to the States the policy
that they should follow. We have
the All India Council of Elementary
Education and Secondary Education,
then we have set up certain Central
institutions like the Centra] Institute
of English in Hyderabad, the Cen-
tral] Board of Secondary Education,
the National Council of Educational
Reseurch and Training. Then, we
have the discussions of all-India
questiong relating to  education,
arranged through the annual meet-
ings of the Central Advisory Board of
Education, the State Ministers’ Con-
ference, the Conference of Vice-
Chancellors of Indian Universities, the
conference of Education Ministers and
Directors of Education and so on.
Through all these meetings, we try
to bring about an all-India policy.
Further we tell the States ‘We shall
give you monetary assistance if you
fall in line with the all-India policy.”.

Regarding Shri D. C. Sharma’s
question about the position in the
different States, I have got the infor-
mation here with me. The figures
present a very chaotic condition. With
regard to English, in Andhra Pradesh,
it starts in the 6th standard, in Assam
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it starts in the 4th standard, in Bihar
in the 6th standard, in Gujarat in the
8th standard. As my hon. friend has
pointed out, in Gujarat, if I am not
mistaken, even at the 8th standard,
it is a voluntary subject?

Shri Jashvant Mehta: Yes,

Shri M. C. Chagla; In the case of
Gujarat, English is compulsory from
the 8th to the 10th standard, and
optional in the 11th standard, but
about 70 per cent of the students
offer English even in the 11th stand-
ard_‘although it is voluntary.

Then, in Jammu and Kashmir. it
starts in the 5th or 6th standard, in
Kerala in the 3rd standard, in Madhya
Pradesh in the 6th standard, in
Madras in the 4th standard, in
Maharashtra in the 5th standard, in
Mysore in the 6th standard, in Orissa
in the 6th standard, in Punjab in the
6th standard, in Rajasthan in the 5th
or 6th standard, in UP in the 6th
standard, and in West Bengal in the
3rd standard, -~

Coming to the Union Territories, for
which perhaps 1 am responsible, in
Delhi it starts in the 6th standard, in
Himachal Pradesh in the 6th standard,
in Tripura in the 6th standard, in
Manipur in the 3rd standard, in Pon-
dicherry in the 5th standard, in the
Andaman and Nicobar Islands in the
4th standard, and in the Laccadive,
Minicoy and Amindiv Islands in the
3rd standard.

(Bar-
The result is all the same,

Shrimati Renu Chakravartty
rackpore) :
I suppose,
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Shri M, C. Chagla: It is not the

same, I wish il was. It cannot be, If

you start English at the third stand-

ard in one case and at the eighth stan-

dard in the other, how can the result
be the same?

Shri Jashvant Mchta: What is the
standard at which in the Government
of India’s view English should be in-
troduced?

Shri M. C. Chagla: My own view is
this. I quite agree that you cannot
start a child on English. He must
start on his mother tongue, But after
you have had three or four years of
primary education, the third or the
fourth standard is the proper time to
start English.

One hon, Member was asking: will
it not interfere with the stage of pri-
mary education? I do not think so.
Experts are agreed that it is very easy
for a child to pick up two or three
languages. As 1 said, now that we
have a trilingual structure, the region-
al language, English and Hindi, we can
start these languageg as early as possi-
ble. T hope next time I addresg this
House I will be able to present a bet-
ter picture than I have been able to do
today.

Mr_ Deputy-Speaker: The discussion
is over. The House stands adjourned
till Monday. the 16th December, 1963.

17.22 hrs.
The Lok Sabha then adjourned till
Eleven of the clock on Monday,

December 16,
1885 Saka.

19631 Agrahayang 25,
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ORAL ANSWERS TO QUES-
TIONS . .

DAILY DIGEST

[Friday. December 13, 1963/Agrahayana 22,1585 (Saka))

S.Q. Subject

No.

s§1  Magnesite

552 Central Advisory (,ounCll
of Industrics .

5§54 Abolition of ’Icuchers
constituencices

555 Kandla Free Trade Zonc

5§57 Salt industry

358 Coal washery in Bibar

559 Alloy Steel Plant at Durga-
pur

560 Tariff reduct ion on export
to E.C.M. countries

562 Coal production

563 Manufacture of jeeps and
trucks .

564 National Small lnduslncs
Corporation . .

565 Cardamom plantations

567 Iron and Stcel Beard

569 Constitution _ (Fiftcenth
Amendment Bill, 1963. .

570 Industrial licences .

571 Prices of cycle tyres
and tubes .

¢72 Manufactute of spare
parts for tractors .

573 Steel plant in South
India

574 Textile Machlncry Manu-
facturing Plants

S.N.Q.

No. 3 Faminc in Rajasthan

WRITTEN ANSWERS TO

QUESTIONS

S.Q.

No.

550 Export of woollen g(mds
to Afghanistan

553 Cement factories in
Assam . .

556 Heavy Structurals and
Heavy Plates and chscls
Project .

561 Opthalmic Glass Prn-
ject

566 Industrial Co -operatives.

568 Poona Municipal Cor-
poration . .

CoLUMNS

4

4515-€8

4515-17
4518-2n

4520-2
4523-2

4527-28
4528-29

4530-32

4532-34
4£34-36

453€-37
4537-38
4538-39
4£39-42

4543-46
4£46-50

4550-51
155253
45€4-55

4558-96

4556-68

;68-4620

4568-69

4569

1570

4570-71
4571

4571-72

WRITTEN ANSWERS TO
QUESTIONS—contd,

S.Q.

No.

575
576
577

578

Subject

Scams of Feldspar.
Industrial estates

Potash Factory
Tuitcorin

Export  of tea to Polund

at

U.S.Q. '

No.

1570
1571
1572
1574
1575
1576

1877

1578
1579

1580
1581
1582
1583

1584
1585

1586
1587
1588

1589
1590

1591

1592

1593
1594

Khadi and Village Indus-
tries Board, Bihar .

Small Scale Industrics
Corporation, Bihar.

Hindustan Ingecticides
Limited, Kerala

Iron orc mines in Onssu
Hindi Law Commissicn

Mineral wealth in Mndhya
Pradesh .

Handloom
poration
Low and High Gradc conl
Indian Industries Exhibi-
tion in Kuwaijt

Trade agrecmcm
Poland . .

Composite Glass l actory.
Hyderabad .

Contract with md:vndual/
firm

Fertilizers and Chcmncal‘
Travancore Ltd.

Purchases by D.G.S.&D.

l'mnncc (.Or—

with

Shahdara Industrial
Estate . . .

Production of motor
cycles and scooters

Enginecring Equnpment
export .

Heavy and Medium In-
dustrial Units in Rajasthan
Cloth  Export to Britain
Lead and Zinc smelters

Export of fish from Andhra
Pradesh

Public Sector Stccl Plants

Import of raw wool
Export of groundnut oil
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CoLuMNs

4572
4572-73

4573
4573-74

4574-75
4575-76

4575-76
4575-77
4:77-78

4579

4579-80
4579-81

4<81-82
4582
4582-83
4583

4583-84
4584

4584-85
4585
4585-86
4586

4586-87
45877
4587
4588

4588-90
4589



4755

[Damwy DigesT]

CoLuMNs

WRITTEN ANSWERS TO
QUESTIONS—contd,

U.S.Q. Subject

No.
1598
1596
1597
1598
1599
1600
1601
1602
1603
1604
1605

1606

1607
1608
1609

1610
1611
1612

1613
1614

161§

1616

1617
1618

1619
1620

1621
1622

1623

Investments by British na-
tionals in Indian Textile
Industry

Groundnut oil

Production of iron and
steel .

Steel ro-rollmg Fnctory in
Kerala .

Heavy Elcctnca] Trans-
formers.

Export of commodxtes by
S.T.C.

Cost of pmducuon of
Khadi .

Coal Mining Pro;ect near
Bokaro .

Mysore State Khadl and
Village Industries Board

Coir mdustry durmg Third
Plan .

Import of Tcxnle Machl-
neryfrom Russia .

Pigiron plants in Southern
States . . .

Exports of cashew kernels
Haldia Port .

Stamp Duty under Advo-
cates Act .

Lakes and hot- spnngs of
Ladakh

chhno-Economnc Survey
of Orissa . . .

Foreign specialists in Pub-
lic Sector Undertakings

Export of Kuth roots

Disbursements of Excise
Duty on coal .

Small-Scale Paint Units
and Allied Industries
Manufacture  of small
tractors in Punjab .

Tea Trangport subsidy

Stainless Steel Utensils
Factories . .

Nahan Foundry .
Tin Plating Plant in

Iron ore mines

Heavy Electricals Fnctor}'
at Nangal Dam .

Pottery works in Sh.hdol

4590
4590-91

4591
4591-92
4592
4592-93
4593
4594-95
4595
4596
4596

4596-97

4597-98
4598

4598-99

4599

4599-4600

4600
4600

4601

4601

4601-02
4602

4602-03
4603

4603-04
4604

4604-05
4605

WRITTEN ANSWERS TO
QUESTIONS—contd,

U.S.Q. Subject
No.

1624 Use of licence forms by
actual users .

1625 Bhopal Textile Mill

1626 Import of cotton and
jute .

1627 Durgapur Steel let
1628 Export of spices

1629 Raw Film Phnt, Ootacn-
mund .

1630 Jharia Coal Fnelds

1631 Gold deposlts in Andhu
Pradesh

1632 Heat treatment plant at
Rourkela

1633 Scarcity of cement in
Kerala .

1634 Incentives to coal pro-
ducers .

1635 Survey of demand for conl
1636 Sale of iron and steel
goods .

1637 Regmercd stoclusts of iron
and steel in Maharashtra

1638 Licensed Units

1639 Handloom Advisory
Committee, Delhij .

1640 Handloom Weavers Co-
operative Societies, Delhi

1641 Conversion of looms in
Delhi .

1642 Export of groundnut

1643 Gypsum deposits in J.&K.

1644 Amalgamation of small
collieries

1645 Power supply to Smgmm
Collieries .

1646 Private Sector Colhenes
1647 Soft coke.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE .

Shri- Shivaji Rao S. Deshmukh
called the attention of the
Minister of Railways to the
train-bus collision on Miray-
Latus narrow gauge Railway
on the 3rd December, 1963
resulting in several deaths.

The Deputy Minister of Rail-
ways (Shri S.V. anaswamy)
made a statement in regard
thereto.

4756

CoLuMas

4605-06
4606-07

4607
4607-08
4608-09

4609
4609-10

4610-11
4611
461112

4612
4613

4613-14

4614
4615

4615
4616

4616-17
4617
4617-18

4618

4618-19
4619
4619-20

4620-23
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PAPERS LAID ON THE
TABLE . . .

(1) A copy each of the follow-
ing Reports under sub-
section (1) of section 619A
of the Companjes Act,
1956:—

(i) Annual Report of the Praga
Tools Corporation Limited,
Secunderabad for the year
1962-63 along with the Audi-
ted Accounts and the com-
ments of the Comptroller and
Auditor General  thereon.

(ii) Annual Report of the Heavy
Electricals (India) Limited,
Bhopal for the year 1962-63
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon,

(2) A copy each of the Review
by the Government on the
working of above Companies.

(3) (i) The Cotton Control (Se-
cond Amendment) Order,
1963 published in  Notifica-
tion No. S.0. 3131 dated the
gth November, 1963, under
sub-section (6) of section 3
of the Essential Commodities
Act, 1955.

(ii) The Rubber (Fourth Amend-
ment) Rules, 1963 published in
Notification No. G.S.R. 1804
dated the 23rd November,
1963, under sub-section (3) of
section 25 of the Rubber Act,
1947.

(iii) Annual Administration Re-
port of the Import and Export
Trade Control Organisation
for the year 1962-63.

(4) (i) Annual Report of the
Hindustan Photo Films Manu-
facturing Company Limited,
Ootacamund for the year
1962-63 along with the Audi-
ted Accounts and the com-
ments of the Comptroller and
and Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956.

(ii) A copy of the Review by
the Government on the work-
ing of above Company.

REPORT OF ESTIMATES
COMMITTEE PRESENTED

Forty-first Report was presented.

[DarLy Digest]

CoLuMNS

6423-25

4625

STATEMENT BY MINISTER

Tbe Minister of Finance (Shri
T.T. Krishnamachari) made
a statement regarding the new
Family Pension Scheme for
Central Governme nt Emplo-
yees.

BILLS PASSED

Discussion on the motion to
consider the Indian Tariff
(Second Amendment)  Bill
concluded, and the motion
was adopted. After clause-by-
clause consideraticn the Bijll
was passed.

BILL UNDER CONSIDERA-
TION . . .

The Minister of Finance (Shri
T.T. Krishnamachari) moved
for consideration of the Com-
panies (Amendment) Bill, as
reported by Select Comm-
ittee. The discussion was
not concluded.

REPORT OF COMMITTEE
ON PRIVATE MILMEERS’
BILLS AND RESOLU-
TIONS ADOPTED . .
Thirticth Report was adopted.

PRIVATE MFIMFIR'S RE-
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CoLumns

4€25-27

4€29-53

4€53-81

4€81

SOLUTIONS WITHLRAWN 4(98-4724

(i) Discussion on the Resolution
re: Agricultural Production
moved by Shri P. Vcnkata-
subbaiah on 29-12-63 was
resumned. Shri P. Venkata-
subbaiah also replied to the
debate. The resolution was,
by leave, withdrawn,

(ii) Shri Manoharar mcved the
Resolutjon re: Upgradirg of
Madras city as an ‘A’ class
city. An Amendment thereto
was moved by Shri S. M.
Bancrjee. Shri Manoharan
also replied to the debate.
The amendment and the
Resolution were, by leave,
withdrawn.

PRIVATE
RESOLUTION
CONSIDERATICN

Shri Gopal Dutt Mengi _moved
the resolution re: Railway
line from Pathankot upto
Riasi. The discussion was
not concluded.

MEMBER’S
UNDER

4724-42
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‘HALF-AN-HOUR DISCUSS-
ION . . . . 4742-52

Shri Jashvant Mehta raised a
half-an-hour  discussion on
points arising out of the answer
given on the 4th December,
1963 to Starred Question No.
356 regarding teaching of
English in schools.

The Minister of Education (Shri
M. C. Chagla) replied to the
discussion,

[DarLy Digest]

AGENDA FOR MONDAY,

DECEMBER 16, 1963/
AGRAHAYANA 25, 1885
(SAKA)

Further consideration of the

Companies (Amendment) Bill,
as reported by Selecct Com-
mittec and passing there of;
and consideration and passing
of the Preventive Detention
(Continuance) Bill, and
the Banking Laws (Miscell-
aneous Provisions)  Bill.

4760
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